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Mr. Speaker: I am not going to
allow.

Shri Dasaratha Deb: It is a very
important question, Sir. Secondly,
was it also a fact that none of the
eleven refugee families who were
reported to have purchased the land
from the jotedar was present when
the incident took place and the
reported murdered person was one
of those who had been hired by the
jotedar to drive the Mag tenants out
of the field? May I know if any
person from the jotedar’s side has so
far been arrested and if not why
not?

Shri G. B. Pant: All these are
covered by the statement I have laid
on the Table.

12.26 hrs.

STATEMENT RE: SITUATION IN
LAOS

Shri G. B, Pant: May I make the

statement on behalf of the Prime
Minister?

Mr. Speaker: Yes.

Shri G. B. Pant: After severe

fighting in Vientiane, there appears
to be now some lull and the forces
of General Phoumi Nosavan appear
to be in contirol of the Vientiane. We
have received information that the
embassy personnel is safe. Some of
the women and children of the
embassy personnel managed to leave
Vientiane and reach Bangkok. A
party of them who were flown out
from Bangkok reached Delhi on
Saturday, 17th December, 1960. Our
embassy in Bangkok has been autho-
rised to give the evacuees any assis-
tance that may be necessary.
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1227 hrs.

ACQUIRED TERRITORIES (MER-
GER) BILL AND CONSTITUTION
(NINTH AMENDMENT) BILL—
Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motions moved by the
Prime Minister on the 19th December,
namely;—

“That the Bill to provide for
the merger into the States of
Assam, Punjab and West Bengal
of certain territories acquired
in pursuance of the agreements
entered into between the Gov-
ernments of India and Pakistan
and for matters connected there-
with, be taken into considera-
tion.”

“That the Bill further to amend
the Constitution of India to give
effect to the transfer of certain
territories to Pakistan in pursu-
ance of the agreements entered
into between the Governments
of India and Pakistan, be taken
into consideration.”

Out of 7 hours allotted for the consi-
deration stage, 4 hours and 50 minutes
have been taken. Balance will be 2
hours and 10 minutes.

Shri Braj Raj Singh (Firozabad):
The time may be extended. All
those who want to speak may not get
a chance if the time is only 7 hours.

Shri Khadilkar (Ahmednagar):
There is very little in clause by
clause consideration.

Mr. Speaker: We have allotted
3 hours for clause by clause consi-
deration,

Shri Khadilkar: 2 hours will be
be enough for that.

Mr, Speaker: All right. No hon.
Member need take part in the third
reading. I will put it to the House.

_Shri Khadilkar: Yes.
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Mr. Speaker: Let it not be said
that somebody wants to speak at that
stage. Time will be extended by 1
hour more. So, we will have 3 hours
10 minutes. For the clauses, at least
for one of them, a special majority
is necessary, We must finish this by
3-45. Shri Vajpayee may continue
his speech.

Shri Vajpayee (Balrampur): May
I know why the Prime Minister is
not present?

Mr, Speaker: He will come.

Shri Vajpayee: When will he
come?

Mr. Speaker: The Home Minister
will take notes.

Shri Vajpayee: Is it the Home
Minister who is going to reply to

the debate or is it the Prime Minister?

Mr. Speaker: It is too much for
any hon. Member to expect that at
all times and all hours, the hon.
Prime Minister or any Minister
should be present here, There are
occasions when they may not be
able to be present. There is the other
House also, and there is other work
also, so far as the Prime Minister is
concerned. Therefore, notes will be
taken by the Home Minister and the
Prime Minister will be informed.

The Minister of Home Affairs (Shri
G. B. Pant): The Prime Minister is
taking part in the debate on the
international situation in the other
House. He cannot be present in both
the Houses at the same time.

Shri Vajpayee: Then that debate
should not be held on these two days.

Shri G. B. Pant: That has been fix-
ed by the other House.

Mr. Speaker: The hon. Member has
already taken two minutes on this dis-
cussion. I will reduce it from his
allotted time.
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Shri Vajpayee: No, Sir. That
should not be done.

TemRT HRYed, & Av fras faar
a7 ff AgeAT ewEar 7 8 @
TEI FAT S X 39 e FY famwm ¥
TS foar | @@ @ W WAE HIET
@y wd & o fadl ¥ @ A
T ¥ FAL 59 qOE By e A A
T 78 fagr mr

12.31 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

SR AT TEATE FT & AL 1w
@R F I F a8 A7 F faswq
¥ Y gfywr fax 4 99 afawt #
A7 gre faar 91X 39 fawg & # A
Hag #Y ipfa F fad 99 ww 7 #Y 99-
fegm 7 forar | fasaa & g9 sfaswx
dEY THY FAA IW @ WY A =\
# 7t T 5 9q s v F faars
¥ e ¥ AR gHTw Y A & ar
ifac §, I9% §99 ¥ g7 99 # gfe
FTCA | quT F gEg F N g A=
HAY S § TR 7 sfaa gfasn
3} F AT § 1 9 T @A Y T av
T F I G = FAT FT HAT
qT | 39 FF HT A6 F T I8 39
gag * fagamw & 7 foan mam (@@t
F oY WA &, SEr wfa S oA
Ffoarg ¥ qdr gt &, =7 W AT oA
faame &Y forar war 1 T F @A R0
FAT & % a4 & A A faw o
# gwwrar g £ awg = § swfE ax-
FR & sy fegr o) gwaEe
FE &1 o Afgw fear o &, sw
gfiyw # sfgafaa fear s@ | W
dfqemer § wew AT Tifgd @Y I
TE BN e 1 o F fad &
&t afex g 1 ¥ 9 gt sanfy
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FIX FT AR §, ITRT AFT AT
&9 AT F7 A1 37 fF 7 wfgar q=
qE AT T3 AT AT a6 T 3T ghyay
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¥ &1 IT T F 9 99 g -
ferw qars ¥ &Y S sgreAT Y 98T AY
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=T F9 A9 a1 N A 5 feafy
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TV AT FAM, TF T&F & NG S
F S faaw @ g, 59 e &
AT I R T AEEgw WA
9 T FY F A7 far w1 e
< for smaw | gEfd § @eq @
witq e & @ faugst 1 S9wa
a7 & fag s+ &1 @1 A
T &, ST @iga #3 faar 9

Mr. Deputy-Speaker: Acharya
Kripalani. I have to make one request.
There is a very large number of hon.
Members who desire to speak still and
the time is very limi ed. Therefore I
will request hon. Members to condense
their remarks. Probably they will
agree to the time limit of ten minu-
tes, at the most in some cases fifteen
minutes.

Pandit K. C. Sharma (Hapur): Ten
minutes are enough.

Acharya Kripalani (Sitamarhi):
Mr. Deputy-Speaker, Sir, we are
discussing today two very delicate
questions. One is connected with an
agreement made by our Government
with a foreign power and another,
arising from it, is the change in our
Constitution. In a democracy, unlike
in a dictatorship, power is not con-
centrated in one individual, in one
centre or in one department. All
demccracies work through, what are
called, balances and checks. We have
a written Constitution and in that
Constitution the power that each
person is to exercise is limited. The
power of the President, as the Exe-
cutive is very anxious to tell wus, is
limited. So, the power of the Prime
Minister is limited, the power of the
Cabinet is limited, the power of the
judiciary is limited and the power of
this House is also limited excepting
when it changes the Constitution and
even when it does so, those who
framed the Constitution decided that
this must be done in a particular
manner which is difficult because the
framers of the Constitution were com-
templating that there will be two
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parties, or at least two parties, equal-
ly balanced and it will be found diffi-
cult to change the Constitution; that
it is necessary that the Constitution
be changed rarely and also that it
should not be changed just to support
what the Executive in its folly, in
its carelessness, in its indifference has
done.

Today we have in India a dominant
party. It has a crushing majority.
It uses that majority in a crushing
manner to justify its actions after
they have been committed. If this
goes on then all the democracy that
we have will be, in parliament-
ary language, to tell the Executive
that it is foolish, it is unpatriotic, it
does not think in terms of the
advantage of the nation.

Shri Tyagi (Dehra Dun): The word
‘foolish’ is unparliamentary. It may
be unwise.

Mr. Deputy-Speaker: It should be
decided in the context in which it
is used. Foolish is not a word about
which it can be said that it is always
unparliamentary or always parlia-
mentary. He has taken it in an
abstract sense. Therefore we should
not object to it.

Acharya Kripalani: Moreover 1
said that it can be told in parlia-
mentary language that it is foolish,
it is unpatriotic, it does not love its
country.

Shri Tyagi: What is this?

Acharya Kripalani: All the freedom
that we have is that when we tell
them these things they cannot physi-
cally liquidate us. Is that enough
for a functioning democracy, namely,
that we should be able to call them
fools in parliamentary language? 1
do not think it is enough. We must
proceed further and make democracy
to function not negatively bui positi-
vely. That means that the Opposition
must have influence on the Govern-
ment and the Government must not
use its majority to change the Consti-
tution so frequently as it hag beem

doing.
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The question of Berubari is a very
plain question. It is not a very com~
plicated question. There were two
arbitrators appointed one after the
other. Whether before the first arbi-
tralor or before the second arbitra-
tor, no question of Berubari or any
portion thereof was raised. I think
the executive could have told the
opposite number in Pakistan that this
question was never raised. Even if
there had been a mistake in the
award, whether it was a mistake due
to law or to fact, an award is aa
award and must be carried out. But
here that question also does not arise.
There was no dispute about this mat-
ter and yet the Executive tell us that
we wanted to bring about peace bet-
ween India and Pakistan so that the
raids from Pakistan may cease.

Today it is the question of Berubari.
Tomorrow the raids may go on and
Pakistan may raise the question of
Calcutta itself. Then I suppose our
Government will make an agreement
that in order to bring about peace
between Pakistan and India and to
avoid the raids Calcutta may be
given over to Pakistan. This is a
strange way of arguing. Questions that
were never raised are purposely, de-
liberately and viciously raised by our
opponents and we succumb to their
reasoning and allow it. How did we
allow it?

The hon. Prime Minister said in
Parliament that the Executive had the
right to do so. He also said that there
was no necessity in his mind to refer
the matter to the judiciary. After-
wards when agitation was raised and
the matter was referred to the High
Court of Calcutta, it was found that
the Executive had exceeded its autho-
rity and a reference was made to
the Supreme Court. The Supreme
Court consisting of seven or eight
judges have given a unanimous re-
port that the Executive have exceed-
ed their power, that no question of
Berubari should have arisen and that
it should not have been taken into
consideration because it was not a
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order to facilitate the Government
said that their illegal act could be
legalised only by a change in the
Constitution. So, we have here the
Bill to change the Constitution. It is
not only the Schedule but jt is the first
article of the Constitution that is
sought to be changed and we are in
an unfortunate position that when-
ever we argue an international matter
our hon. Prime Minister has a habit
of giving an argument to rebut the
arguments of the Opposition. In order
to rebut those arguments he gives rea-
sons which are always favourable to
our opponents and enemies. When
we talked about the aggression
of China on India, he hold wus that
in the occupied areas, not a blade of
gress grew and not a man lived. I
went to foreign countries and people
who had nothing to do with China or
India, or who were even favourable
to India, told me, what are you fight-
ing about, your Prime Minister has
said that not a blade of grass grows
and not a man lives there, you call
yourself a peacefu]l nation and you
are going to quarrel with China and
‘keep up that quarrel on that issue.
There was no reply that I could give.
1 was put in an awkward position. Not
only are we put in a awkward posi-
tion, but it gives advantage to our
enemies and our opponents.
to rebut our arguments, I hope the
Prime Minister will be more careful.
He is not here only to reply to the
arguments of the opposition, he has
also to see that he does not give an
advantage to our enemies at our ex-
pense.

Yesterday, he said that this trans-
fer of Berubari is not only good for
India, but good for Bengal. So far
as Bengal is concerned, 1 think it is
adding insult to injury. I am only
sorry to say that Bengal tully deserves
it. It wants to ride two horses. The
Bengal Members belonging to the
Congress in this House create an agi-
tation in Bengal and oppose the trans-
fer of Berubari. But, when they come
here, they sing another tune and
wholeheartedly support the Govern-

In order '
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ment. One cannot have any sympathy
for a province like that whose repre-
sentatives excite the people in Cal-
cutta and come here and support the
Government for what they have excit-
ed the Bengal people about. This is
not the way then to complain that
Bengal is isolated and nobody cares
for Bengal. Bengal is a depressed
province and it is always treated un-
favourabply.

There are two questions that arise
from this. One is, can we repudiate
this unfavourable agreement. This is
an agreement by which we give our
territory which was never in question
and we also deprive our citizens of
their fundamental rights which they
enjoyed in India, especially people
who have once left Pakistan and sett-
led there. They did not like Pakistan
Government then. I think they
would like it much less now. Then,
there was at least a nominal kind of
democracy. That has also disappear-
ed. They have expressed their opin-
ion that they do not like this trans-
fer. It is also a territory where there
is an overwhelming majority of
Hindus. Yet, we want to transfer this
territory. Can we refuse to do it?
Can we repudiate the Government?

-1 think this House is competent
enough to repudiate the Government
if it feels that it has done wrong. But,
unfortunately, the majority does not
want to do it and the opposition has
no power to do it. Therefore, this
question of repudiation does not arise
from that point of view. If a Gov-
ernment has committed something that
is wrong and anti-national, it can be
repudiated. But, it can be repudiated
only if you repudiate the Government
that has done that. Here, we are in
a position that we cannot repudiate
this Government because the majo-
rity supports the Government and the
minority has no power to repudiate
the Government.

The other question is, is it advis-
able, under the present circumstances,
to repudiate our Government. This
is an international agreement and an
international agreement has certain
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‘repercussions. lf we repudiate this
agreement, there will be a grievance
on the part of Pakistan. I am also
afraid that we will be misunderstood
in the intermational world, and the
neutrals wou.d also say that our Gov-
ernment made an agreement and it
was noi prepared to carry it out. So
far as Pakistan is concerned, we can
say that it has repudiated many agree-
ments made with India and if we re-
pudiate this agreement, nothing is
lost. But, even in international mat-
ters, we cannot take our political
morality from our opponents whom
we condemn. We have, therefore, to
fulfil this agreement. I am sure this
agreement is not going to bring about
peace between Ind‘a and Pakistan.
There will always be something or the
other in the foreseeable future which
would bring about conflict between
India and Pakistan.

Raja Mahendra Pratap (Mathura):
On a point of order, Sir, he is a great
leader of great experignce. 1 want
his opinion on this subject. We took
the oath of allegiance to the Constitu-
tion. -

Mr. Deputy-Speaker: My opinion
on a point of order or his?

Raja Mahendra Pratap: If it is
amended, will we be bound by this
amended Constitution? We never took
oath for this amended Constitution?

Mr. Deputy-Speaker: Order, order;
the hon. Member may now try to
conclude.

Acharya Kripalani: I have already
sald that it is not good for the execu-
tive because it has an overwhelming
majority to change the Constitution
frequently. I said that T alse knew
that technically they have the power
to change it. 1 do not deny that. But,
in changing it, they are violating the
spirit of the Constitution. If they
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frequently change it, the Consiitution
will have no wvalue. In a sense, 1
agree with Raja Mahendra Pratap.
But, unfortunately, the iaw as it
siands, authorises the executive to
change the Constitution through the
Parliament. They have such a over-
whelming majority that they can get
the requisite number of Members to
vote for them. That is our misfor-
tune. Therefore, I said, our democracy
is to denounce the executive, that is
all.

I was saying that this is an inter-
national agreement and it can be re-
pudiated only when we change the
Government. One pari of the House
has no desire to change the Govern-
ment and the other part of the House
has no ability to change the Govern-
ment. I also said that this is an in-
ternationa! agreement by which our
Government has bound us. We may
not like it. But, we cannot he:p it. In
the international world, to repudiate
an agreement that the executive has
made is a very dangerous thing, I
have also said that it will give one
more point to Pakistan to quarrel
with us. Not that the quarrels will
cease. I do not expect that. If it
does. it would not matter. Even the
Berubari people would not have mind-
ed it. But, I am sure that this ques-
tion with Pakistan is not going to be
settled. I am afraid that tomorrow,
there may be some other portion of
the country which they may go on
claiming in spite of the agreement.
Even then, I am clearly of opinion
that we mus! respect this agreement.
Only I say that our present Govern-
ment which never benefi's from ex-
perience, which commits the very
same mistakes over and over again,
will at least for once learn a lesson
that they have not to do these things
in a haste, that they have not to do
things that require legal acumen by
themselves. I do not thing any legal
person was associated with the con-
ference that took this step of settling
territories as between India and
Pakistan.



6. Acquired
493 Territories

Pakistan. I hope we will not be pre-
sented with accomplished facts and
afterwards asked to change the Cons-
titution to accommodate the execu-
tive.

13 hrs.

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): I am thankful to you for
giv.ng me the opportunity to inter-
vene in this debate, as indeed I am
most grateful to my Prime Minis'er
for kindly permitiing me to speak in
my individual capacity as a Member
representing a Bengal constituency,
even though am speaking from the
Treasury Benches.

Acharya Kripalani: Can a Mem-
ber of the Treasury Benches speak in
his individual capacity?

Mr, Deputy-Speaker; Yes, I have
permitted him. So, that is presumed.

Shri Vajpayee: What about col-
lective responsibility?

Shri Braj Raj Singh: Has he re-
signed from Government?

Shri Anil K, Chanda: That will be
known at the time of voting. The
country has had to pay a price for our
Independence. Unlike in other coun-
tries, it was not merely the lives of
the fighters for freedom, but it was
much more than that for we had to
pay, by the cruel mutilation in the
body of our motherland. The blow
has been severest, I think, with re-
gard to Punjab and Bengal, and per-
haps, it has been more severe for
Bengal, for the reason that whereas
in the western sector, there has been
much more of loss of life..

Acharya Kripalani;: What about
Sind?

Shri Anil K. Chanda: Sind has
eome over to India completely and
very well reinstated!

Though in the Punjab sector, there
has been tremendous loss of life and
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there has been some compensation,
possibly, in the fact that qui.e a large
number of Muslims from our western
areas had migrated away to Pakistan,
leaving behind some of their property
and all the’r lands. Therefore, it was
comparatively easier for these people
to be rehabili-ated in those lands.

On the other hand, so far as Bengal
is concerned, there has been hardly
any migrat.on from West Bengal into
Pakistan. As against the 60 lakhs of
people, that is, Hindus, who had to
leave Pakis:an and come over to India
to seek shelter, I do not think if even
600 Muslims from West Bengal had
gore away to Pakistan. And even
those who in the first flush of enthu-
siasm had gone became wiser quite
soon, and came back quicker than
they had gone. All this has created a
very tremendous problem for Bengal
The hurt on Bengal has been severe,
and the wound is yet raw.

With regard to the division of un-
divided Bengal into Pakistan and
India, it has been in most sectors,
very artificially done, in the sense
that there has been no natural fea-
ture like a river which would divide
this country from that, with the re-
sult that, very often, in East Bengal
and on our side, one will come across
cases where in a houschold the cow-
shed has gone to Pakistan, and the
cooking-shed is in India,

A position like that creates innu-
merable difficulties. Whereas a theft
in any other part would be, if I may
say so, an honest and simple theft, in
that area, it becomes an international
problem. Therefore, very often, it
creates a tremendous difficulty both
for our administration. and T dare say,
for the Pakistan administration also.

It was therefore a very wise move
that some time ago, the then Pakis-
tan Prime Minister Sir Feroz Khan
Noon and our revered Prime Minister
decided to sit down at a round table
and thrash out all these problems,
and grapple with the problems in all



6495 Acquired
Territories

[Shri Anil K. Chanda}

their details. On the 10th September,
1958, certain agreements were made
between our Prime Minister and the
Pakistan Prime Minister, and later on,
on 23rd October, 1959 and again on
11th January 1960, these border diffi-
culties were sought to be solved by
coming to certain mutually accepted
decisions.

One of the items of this agree-
ment is with reference to Berubari
Union No., 12, The Bills which our
Prime Minister has presented before
Parliament are really emanating from
the agreements which had been drawn
up between our two Governments,
beginning from 10th September, 1958.
1 shall restrict myself only to Beru-
bari Union No, 12. The Prime Minis-
ter, yesterday, in his speech, had re-
ferred to a peculiar difficulties in this
connection. With regard to this
Berubhari question, it is question
which has got four aspects. There is
the constitutional aspect; Secondly
there is the legal aspect; I am not
really competent enough to refer to
the legal and the constitutional as-
pects; then, there is the political as-
pect, and finally there is the human

aspect,

1 would restrict myself to the poli-
tical and the human aspects of the
question. Our Prime Minister, yes-
terday, in the course of his speech,
had referred to some peculiar diffi-
culties in that area, that is, with re-
gard to what is known as enclaves.
A number of our small territories
are scattered in certain parts of East
Bengal just as some of their territo-
ries, though their enclaves are smaller
in number, are scattered in eur areas.
The total area of our enclaves would
be, roughly speaking, about 19,000
acres, and the area of the Pakistani
enclaves is about 12,000 acres, that is,
we have an excess of about 7,000
acres, so far as the enclaves are con-
cerned.

The administration of these encla-
ves has been a terrible headache for
©our administration. Some of these
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enclaves are merely two or three
home-steads. We cannot reach them,
because we have to pass through
Pakistan territory. Even in the worst
days of rationing, it was not possible
for us to reach to them kerosene or
sugar or cloth. In fact, these Indian
citizens, practically all of whom are
Hindus, are denied the benefits of
our administration. Because of the
peculiar geography of these enclaves,
we have really not been able to
reach our administration to these
areas. We have not Leen able %o
extend to them even ordinary protec-
tion against lawlessness or against law-
breakers. If there is a theft or
docoity, it takes several weeks before
information could be reached to our
administrative headquarters, and
possibly, it will be several months
later that our police can appear on
the scene, because previous permis-
sion of Pakistan is necessary, before
they would permit our police force to
traverse through their areas,

I remember, when 1 was in the
External Affairs Ministry, 1 used to
receive very often very piteous ap-
peals from our people who were
our citizens unfortunately residing in
those enclaves. From time to time,
approaches had been made ‘o Pakis-
tan that something should be done
about the redress of these difficulties
by a process of exchange, but we
were in a difficult position, so far as

negotiation was concerned, because,
firstly, our area was larger—as
1 have already said, we had 7,000

acres more—and secondly, the Pak-
istani enclaves were in areas pre-
dominantly populated by Muslims.
So by means whether legal or other-
wise, having a friendly hinterland,
the Muslim citizens of the Pakistan
enclaves in our territory could reach
to their administration or go over to
their mainland. But so far as our
enclaves are concerned, the people
are all Hindus surrounded by a sea
of unfriendly Muslims of Pakistan, It
was impossible for them to get into
touch with our administration, Pakis-
tan, as I said, is in a better position
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so far as the enclaves are concerned.
They always insisted that the ex-
change should be on a basis of the
enclaves as they are, that is, Pakis-
tani enclaves to be transferred to
India en block and Indian enclaves
to be transferred to Pakistan en bloc.
We naturally wanted some sort of
compensation either in money or in
land for the excess of 7,000 acres
which would pass on to them by this
process of exchange. They had not
agreed to it. Recently, under this
agreement of 10th September 1958,
we have finally aceepted the position
that we would exchange our enclaves
with theirs en block. We need not
shed any tears because w give away
7,000 acres of our land, because, as I
have already said, it was most unfor-
tunate that these enclaves were areas
where we could not make our ad-
ministration effective. By this pro-
cess of exchange, even though we
have given away 7,000 acres to Pa-
kistan, we have at least saved these
people from the uncertainly of living
without any administration.

Then I come to Berubari, an area
which is in our possession and which,
in our opinion, is within our terri-
tory. There is also Hili which we
think is ours. But in both cases,
Pakistan had been stougtly claiming
that these areas were hers. By the
agreement of 10th September 1958,
Pakistan has finally given up com-
pletely her claims to Hili and we
have decided to divide Berubari on a
50:50 basis. It is not a judicial pro-
nouncement where every argument
and every fact has been weighed in
the scales. It was, really speaking, an
executive bandobast arrived at by
two Prime Ministers. ...

Acharya Kripalani: Bungling.

Shri Ani] K, Chanda:. .. ... so that
the difficulties on the border could
be got rid of. We would know
exactly what our borders are just as
they would be sure of their borders.
Also these continuous, little, petty
difficulties about theft of cattle, occa-
sionally about kidnapping of people,
dacoities, difficulties regarding har-
vesting ete, would be got over, It
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was, as the Prime Minister had said,
part of a package deal, and we must
accept it as such,

As a result of this agreement, we
lose 4-375 square miles of our terri-
tory or, roughly speaking, on the basis
of 640 acres to a square mile, 2,800
acres. The population invclved is, I
believe, about 6,000. The 1951 census
report refers to the population of the
whole of Berubari as nearly 6,000.
Only a few of them are Muslims. Prac-
tically all of them were Hindus. By
a recent estimate of the West Benga!
Government, it seems the population
of Berubari Union No. 12 is about
12,000. So pro rata, I think the num-
ber of people involved would be
about 6,000, most of whom are re-
fugees who had sought shelter in
that corner after having left Pakis-
tain. Their lot is really most un-
fortunate and I am sure there is no-
body in this House as in the country
who would not extend his fullest
sympathy to them. 1 am sure the
Prime Minister himself feels as bad
over this as others. After all, no-
body would accuse him of lacking
in  generosity and justice. The
agreement with regard to Berubari
has been most unfortunate, but cer-
tainly it is no crime in the manner
it has been done, and I do not know
why the leaders of the Opposition
yesterday in their speeches tried to
make it out as if the Prime Minister
had committed an act of felony. 1
was really surprised that the scho-
larly spokesman of the Communist
Party of India tried to smite our
Prime Minister hip and thigh by
the wagging of his eloquent though
vituperative tongue. Certainly, it
does not lie in the mouth of the
Community spokesmen to run down
our Primc Minister and the agree-
ment he has made with regard tn
Berubari when by their silence at
least, they have acquiesced in the
treacherous occupation of thousands
of square miles of our territory by
China, they have displayed thereby
their intentions,

In this connection, I remember my
own personal experience a few years
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ago when I had the honour of leading
a delegation to China. Myself and
members of my Party were received
with the utmost kindness, honour and
friendliness by all beginning from
Chairman Mao down to the poorest
villager in the villages that we
visited. Everybody spoke about the
imperishable bonds of friendship
be.ween China and India. The expres-
sion very often used was ‘We shall do
away with the Himalayas in our
friendship’. I did not realise then
what was going to be the method of
doing away with the Himalayas.

Shri Goray (Poona): That is the
trouble with you. You are so easily
deceived.

Shri Anil K. Chanda: My hon. friend,
Shri H. N, Mukerjee was pointing his
accusing finger at our Prima Minisier
and asking: are our citizens mere
chattels to bz tosscd over from one
State to another at the mere whim of
the Prime Minister?” As a student of
history, he referred to 1815 when
Maternich, Czar Alexander, Castle-
reagh ang others were making and
remaking the map of Europe. My
esteemed friend is a student of history
and a teacher of history. He need not
have tried to make himself an archaeo-
logist. He could have looked to a
pe-ind nezrer to his own, when he
would have secen that so far as the
border question is concerned, the
world has not much changed from
1815 to today. Would he look into
his mind and consider whether their
man of peace, the great Stalin, when
remaking the map of Europe, Eastern
Europe, consultedq the people of
Estonia, and the people of Latvia,
the people of Luthuania, the people
of Finland and Poland? Were they
consulted by Marshal S*alin, whom he
ence acclaimed as a man of peace.

Sir, we should play cricket. Shri
Mukerjee, I know, is keenly interest-
ed in sports, but I fear he only likes
chess.
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Shri Tyagi: Boxing.

Shri Anil K. Chanda: Now I come
to the question of the border people
of Berubari Union who by this
unfortunate agreement have to come

out of Pakistan, because it is
quit clear from our experience
of Pakistan that it is not honour-

able for any Hindu to live there. So
we must bz prepared to make some
arrangement for rehabilitaticn of the
6,000 p=ople. It is not so much the
ceding of 2800 acres of our territory to
Pakistan that troubles us as the fate
of these 6,000 of our unfortunate
Hindu citizens in the Berubari area
who would be uprooted for a second
time. We must do everything possible
to give them proper facilities for
speedy rehabilitation in this couniry.

In this connection, I will make some
humble suggestions to my Prime Mini-
ter and I would be grateful to him if
he would kindly give them 3all possible
attention and care. These 6,000 peo-
ple, roughly speaking, would make a
1000 families. I do not think even in
our over-populated West Bengal it is
really impossible for us to rehabilitate
these 1000 families. But speaking for
myself, I would much rather that
these people would go and create a
new Berubari either in Dandakaranya
or in the Andamans where conditions
of life would be much better than in
those parts from which they would be
coming.

Shri Tyagi: Give it a better name.

Shri Anil K. Chanda: We will call
it the Scheed Dwip. Speaking as a
Bengali in this House, I think that it is
time that we Bengalis really learn to
come out of the confines of our trun-
cated province and eolonise ourselves
in other areas, where we are welcome.
We have had some sad experiences but
I am sure in this great country, tnere
are areas where our Bengali colonisers
would be welcomed.

There are 1000 families and if these
people are not on their own volition
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willing to go to Andamans or Danda-
karanya, we must give top priority to
their settlement in India itself in e
neighbouring areas. In the Jalpaiguri
district to which Berubari belengs, 1
understand there are over 200 tea
gardens and each tea garden, big or
small, has considerable lands for future
expansion, I would be the last person
to minimise the importance of tea in
our national economy; tea is our great-
est dollar earner and we must do
everything possible to develop tea cul-
tivation. But on an average, a garden
would not be called upon to take over
more than five families. There are
about a thousand families and we have
got 200 tea gardens. The soul  of
Bengal has been so much stirred by
the said fate of these 6000 people and
if we approach these tea gardenowners
properly—be they English or Indian
firms—I am sure they would be quite
willing to take the responsibility of
rehabilitation of five families. At the
most, they have to surrender 25 acres
of not yet cultivated but cultivable
land. That would not be taxing them
too much. If it comes to that and if
it is necessary, by legisla‘ive measures
we can force them to make acccmmo-
dation for these people.

Secondly, we know that the West
Bengal Government had spent consi-
derable amounts in the development of
these areas in starting schools and in
making roads, bridges and so on. In
fairness and equity, I would request
our Government to reimburse the
Bengal Government because it is clear
that they were not quite a party to
this agreement drawn up between the
two Prime Ministers. It may be two,
three or four lakhs; it would not be a
great strain on us. I am sure “‘hat our
seemingly hard-hearted Finance Minis-
ter would not mind paying thiz sum to
the West Bengal Government,

Thirdly, it is very important—I
would suggest that our Minister of
Rehabilitation in West Bengai Shri P.
C. Sen—pays a visit immediately to
that area with a number of weli-train-
ed and dependable social workers and
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they make a house-to-house visit, ex-
plaining to thesc people the history
of these negotiations and what Govern-
ment of India propose to do with
regard to their rehabilitation. The
general elections are not very far off
and political parties naturally are try-
ing to make the best use of this unfor-
tunate development and it is time we
save these people from their savicurs.

I would also like to say a wo.d about
Pakistani administration and their
President Ayub Khan. Ever since he
came to power he has been very loud
in proclaiming from time to time that
he is most eager to establish lasting
friendship with India. Does ke not
realise how he has shattered alll our
hopes by the brutal manner in which
he had referred to certain suggestions
which had been put before hi:n w.th
regard to some alternative areas ins-
tead of Berubari. Berubari as such
has no importance to Pakistan. It has
got no military significance., There are
no minerals; there are no important
roads or bridges. It means to Pakistan
nothing more than the acquisition of
a new zamindari of 2800 acres and if
he had really sought for Indian friend-
ship he should certainly have beep
wise enough to accept the suggestion
of some alternative areas other than
Berubari. But like that nct very
pleasant and attractive character in
Shakespeare he has wanted his pound
of flesh and nearest to the breast; he
says:

“There is no power in the tongue

of man to alter me, I stay here, by,
my bond.”

Amen, but we cannot forget. Thank
you, Sir.

..Dr. Krishnaswami
rose.— (Interruptions.)

Mr. Deputy-Speaker: It I could
allow simultaneous speeches. I would
have done that but that would be of
no use. Now, Dr. Krishnaswami.

(Chingleput)

Dr. Krishnaswami: Mr. Deputy-
Speaker, Sir, it would be idle to pre-
tend that the two Bills introduced to
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implement the agreement reached bet-
ween our Government and Pakistan
have not roused powerful emoticns in
West Bengal. While I agree that jt is
necessary to have these questions
viewed in proper perspective taking
into account all the overall considera-
tions, we cannot afford to ignore the
human element in this story.

The legal issues have come up pro-
minently to the fore and I think it is
advisable for Parliament to consider
them at some length. There are {wo
considerations that have beer. advanc-
ed, namely, that the agreement is one
and indivisible and cannot be imple-
mented except by an amendment of
the Constitution and therefcre it is
incompetent for Parliament to make
a law relatable to article (3) for im-
plementing this agreement. It must
be clear that where certain territcries
have to be acquired no amendment is
necessary. Indeed in all the constitu-
tions of the world this js re-~ognised.
But for that part of the agreement
which involves cession of our territory
the Supreme Court has suggestad two
alternatives. No constitution, as the
Supreme Court rightly pointed out,
ever makes a provision for cession of
our territory and the Indian Constitu-
tion has rightly followed that example,
The first and the simplest method of
course is to amend Schedule I of the
Constitution, defining the territories
of various States of India by excluding
those which we have ceded. That is
what the constitutional amendment
seeks to do.

But article 1 of the Constitution con-
templates acquisition of territory and
provides that the territory shall com-
prise any territory so acquired. I do
not think any constitutional amend-
ment under article 368 is necessary to
provide for the acquisition of territsry
end any territory so acquired may be
added to any State without invoking
article 368. Of course another alter-
native is to amend article 3 of the
Constitution to give to Parliament
power to enact legislation for cession of
territory but this would be highly ob-
jectionable on grounds of principle. As
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I have pointed out, no constitution
ever can allow any cession of territory
to be definitely provided in its articles.
It is true that both acquisition and
cession of areas can be effected by a
single amendment of the Constitution.
That was the procedure that was
open to us that would leave the law
incomplete. For, so far as the ac-
quired territories are concerned, sup-
plemental provisions would be neces-
sary and this could be done by an
ordinary enactment under articles 3
and 4.

I think I have disposed of many of
these legal issues, But I do wish to
point out that although the legal
issues bulk large and have acquired
a mass appeal it is not the legal issues
alone that are important. This
question of cession has roused pro-
found emotions and it is certainly
righf on the part of those of us who
have come from States other than
Bengal to consider what these emo-
tions are, to find out how exactly we
can attempt to allay the fears that
have been raised in that troubled
state. Let us realise, that profound
emotions are provoked whenever a
country parts with an area, which has
remained part and parcel of the terri-
tory of India, to a foreign State. In
the present instance, Mr. Deputy-
Speaker, these emo‘ions have taken
on a much sharper edge because this
agreement would result in a diminu-
tion, albeit small, of the area of a
State which hag already paid a very
high price so that we might enjoy
indcpendence. Let ug realise further
that there are men and women who
once uprooted from East Pakistan
sought refuge in this area of Beru-
bari and many of them will have
again to seek refuge in Tndia. This
certainly is a human issue which in
the case of Bengal should be the
special responsibility not only of
Government but also of Parliament.

I want to point out quite frankly
that the Ministry of Rehabilitatien,
which has been concerned with these
problems, has not been particularly
successful or competent enough to
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handle these problems, I only wish
that the next time discussion on these
matters cocmes during the budget time
many of us who have hitherto not
participated in the debate relating to
rehabilitation of refugees would have
a chance to participate and give our
suggestions as to what should be done
with regard to the problem of refu-
gees.

I believe, Mr. Deputy-Speaker, that
although this display of emotion has
been a bit irritating to certain circles
this had one salutary effect. It has
awakened interest in the problems of
West Bengal on the part of all of us
who have come from other parts of
India. I do think it ought to be our
responsibility to consider the problems
of Calcutta, to consider the problems
of West Bengal from a new point of
view, to put some pressure on the
Planning Commission to consider the
peculiar position of that State afresh
and to see that special advantages
are given because of the great sacri-
fices that have been made by West
Bengal.

It is a human issue, and certainly
it is an issue which cannot be solved
by merely saying that we are going
to take account only of the problem
of a few refugees from Berubari.

Now, Sir, it is true that we have to
consider these questions from a diff-
erent point of view and also make
allotments, but more important than
also considering what we ought to do
with regard to West Bengal is to find
out what exactly are the merits of
this agreement. Is it true, as some of
my hon. friends suggest, that there
are no merits whatsoever in this agree-
ment, and that the only reason for
supporting it is that it is an interna-
tional agreement and that it is not
wise on the part of Parliament to
repudiate any agreement which has
been entered into on an international
basis? That, of course, is a very
strong consideration, but let us rea-
lise that these agreements were en-
tered into by two Governments with
the sole object of putting an end to
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ments on our borders. Those areas
which we have acquired are mostly
enclaves and those which we have
given to Pakistan were our enclaves
which gave rise to constant friction.

My hon. friends have pointed out
that from an arithmetical point of
view we have not gained. We may
not have gained from an arithmeti-
cal point of view; but arithmetic is
not everything where the avoidance
of friction is considered to be of para-
mount consideration. Sir, the avoi-
dance of friction—almost continuous—
is a positive gain which we have
achieved by this agreement. This,
indeed, was the main consideration
for the transfer of a part of Berubari.
Viewed from this perspective, the
transfer of a part of Berubari was
probably unavoidable, and although I
understand that there are very many
difficulties in these matters, I venture
to think that we ought to adopt a
fresh approach to the problem of re-
fugees and also see that the various
other problems which affect that State
of West Bengal are considered afresh
not only by Government but also by
Parliament.

In any event, Mr. Deputy-Speaker,
this is an international agreement,
this is an agreement which partakes
of the character of an international
treaty, and I should wish Parliament
to really support it notwithstanding
some of the doubts that we might
have. At the most we might express
a hope that better relations might re-
sult, but even if they do not result
we have to take it that this is an
agreement which has been entered
into between our Government and its
neighbour.

qEw raw fog (FRE) ¢
AT fedt et aTge, Y ag T
goT ¥ AR fw & s ¥ akk e
T FT FF AR TfFET AT
? ok oiffam & g9 T WA
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R T v fefese &1 fgwm §
R Gfes @ & qafas o
fogeam & & &1 gdaren deawd
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afcar & FF T ¥ F @7 g7 AT
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¥ oA § IT FY TreAvw 2T FrAT A
& zufed o & few & f9a 7@t 1%
T 7 §F TAeHe g0 =fgd |

T F gAY F X H FEAT rgar

§ 1 T gwe & A ¥ o e

fopar T & Sw F qafas ag g
1 fazar ar, st W fergeam &1
feear a1 AT 39 Y fggen #v fezan
a1 fRdegR fefieae & | afFr e ¥
T HE § I qrfeeam & fan
T 9 qUiweqr &1 #4997 AfFT FE
T AoTqd Fow Ag) 9v | Wi faw
fF gw gdfarer 1 FE@Ir  SoMY
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[a<@T s%am fag)
SN 9 | &9 9 4 fF g gdhare
¥ It i F forar s gw o9
NIRRT\ g&Aaren ¥ Tt A =y
4, & g T8 a9 I E | T W
TER WA fag 1 gafy &, 9 g
IR 7 5 59 F AR { Saen @1 97
T o0 F FOT eI § | A@
¥ I3 F gER WT F AT FT I AN
Fo71 &\ AfFT 9 F IR Y Tgd
grovfragi W adw aga g | 98
Fgd & fF uF T s & m, afE
4fs 3 fggeart 9, arfeear Ag) 4,
il fRfefriss T o7 1 7
& o gy =T | Toted 99 @vn &
TR F TaAHe are gfemr &1 greer
=rfed | F wreT agt ¥ I W@ ¥
X FW & | § 3T IS FY IS b,
T T & AEfAET #7 a6 ¥ Fgar
g fF 3 a0 39 @i A I FQ
g1 s g T dfitie /Y Oefeamsy
FQ & AR o Nfafersr wmm
FAET IR 8, § 99 ¥ fAdA F@w
argar § fF fROTR # s F1€ mnat
qEr AgY & S ug fasa@ T Fav @
o I g gwam s fF g
FT AR qUEFEAE FI, AT T Fv FT
5 wT &7 fea o ¥ & fF 3w daer
1 7 o s | & S F T §
F 7y FE ey & g @l ¥ e
g F dEa F qaras g g &
T AR 0 & fad sy o qevaq e
I¥ FIF FUT, AT TFATH 00T, IT FT
FIA F41 qrfs fergeam AR arfeem
¥ formmg Fgae |

T WG F TG § FgAT Argar
g fFaa am = Ifrle A & =g
frma s AR AT a® A
Fgar wmeen g R ag ¥ Ao gl
MRy afes § ARag T &
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FEAT IEAT § Ffw a8 Fed 9 o
AT FT T A AT 5T

Shrimati Manjula Devi (Goalpara):
Mr. Deputy-Speaker, Sir, I have list-
ened with great care and respect to the
learned speeches from the Benches op-
posite. It is very strange that there
is so much criticism. When two coun-
tries have talks for firiendly settle-
ments certain agreements have to be
reached and these agreements, before
being implemented, are placed before
Parliamnt. Some hon, Members even
went to the length of stating that these
agreements are unconstitutional and
that the Prime Minister of India has
overstepped his powers. On the other
hand, I offer my gratitude to the
Prime Minister for putting an end to
this long strife, the border strife on
the Indian soil between these two
countries. These fights between these
two countries have been most irritat-
ing and unpleasant to an unbearable
degree. I rise to congratulate the
Prime Minister of India for putting an
end to all this trouble.

Coming from a border State—the
State of Assam—I express a feeling of
relief on the lessening of tension bet-
ween India and Pakistan. I appre-
ciate the benefit of the agreement bet-
ween these two countries, An agree-
ment is a compromise which involves
give and take policies. If we had given
away a part of our Indian territory
without acquiring some Pakistan’s
territory, there are certain grounds for
complaint. But it was not so. As a
nation, we have to take into considera-
tion an overall picture, and not an iso-
lated one, in formulating national poli-
cies. National policies are of national
interest and these national interests
must over-ride those of individual
areas or individual people, Thig trans.
fer of areas to other countries is a
very painful process, but the pain,
suffering and the loss of innocent
lives due to these strifes is too big
a problem. It is a national problem
and individual questions of one par-
ticular area or areas of our Indian
territory are to be ignored.
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We have to make certain sacrifices
to secure national peace and tranquil-
lity, As citizens of India we have to
prepare ourselves to meet these agre-
ements, to gain national profits of
peace, prestige and even friendship
with our nejghbouring countries. I
again congratulate the Prime Minis-
ter for ridding the country of conflicts
with our immediate neighbour. The
eyes of the world are on us. This
august body, the supreme body of
the country, the Parliament must
maintain the international prestige
and honour of India by supporting
the Prime Minister and endorsing the
agreement between India and Pakis-
tan.

Last but not the least important
aspect of this agreement is the future
of the refugees of Berubari. It
Pakistan fails to give them the rights
of citizenship, India should shoulder
the full responsibility for their suc-
cessful rehabilitation. India must be
prepared to give them their full
rights of citizenship and make up the
losses and other difficulties they may
have to face for this transfer. The
Prime Minister, I am gsure, is fully
aware of this responsibility and will
grant all possible help to the wun-
fortunate people,

Shrj Mahanty (Dhenkanal): Mr.
Deputy-Speaker, Sir, we are opposed
to some aspects of the Nehru-Noon
agreement, Therefore, it will be our
duty to oppose some of the provisions
of these two Bills which are now
under discussion. This transfer of
territories has got three aspects, ac-
cording to me. One is constitutional,
second is political and third is human.
The Prime Minister has made much
of the human aspect, because he feels
he can rehabilitate those 6,000 persons
who will again be refugees for the
second time in their lives. Also,
advantage has been taken of this
aspect by most of the speeches which
have come from the Congress ben-
ches. With all humility, let me point
out that no amount of money, no
amount of assistance, no amount of
rehabilitation is going to assuage the
pangs, which can only be felt by
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those who are going to be refugees
for the second time in their lives.
Therefore, let us not talk of the
human aspect only, except to under-
line the fact that never perhaps in
our history such a tragedy will occur
again.

Coming to the constitutional aspect,
I venture to submit that there is
nothing un-constitutional about the
Bills which are before us. If it is
said that the Supreme Court have
held the transfer of territory as un-
constitutional, I venture to submit that
the Supreme Court in their advisory
opinion nowhere have mentioned that
a sovereign State has not the power
to cede territory. The Supreme Court
have pointed out that the attributes
of a sovereign State are two-fold, to
cede territories and to acquire terri-
tories. In 1951, when a part of Asam
territory was ceded to Bhutan, its
constitutional comprehence to do so
was never questioned in any court
of law. When Chandernagore was
acquired by India, its constitutional
propriety was never questioned in
any court of law. Therefore, 1 ven-
ture to submit it is constitutionally and
technically a correct arrangement. But
that is the least part of it,

It is politically improper. Politi-
cally we feel that the Government of
India have been ill-advised to have
entered into this agreement, Having
said so, I also wish to mention that
there is nothing sacrosanct about an
agreement which the Prime Minister
has entered into. The Prime Minister,
or for the matter of that, the leader
of the Government of Indja, has un-
fettered right to enter into any inter-
national agreement. But let it be re-
membered that that agreement is not
unqualified and is not unrelated.
Though the leader of the Indian Gov-
ernment, the Prime Minister, has
his unfettered right to enter into any
kind of agreement, that right is al-
ways conditioned by the right of
Parliament either to accept it or to
reject it. So, when it has been said
that the Prime Minister has entered
into an agreement, it partakes of a
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[Shri Mahanty]
sacrosanct character and it should not
be questjoned, analysed or criticised,
I thought in our enthusiasm we were
transgressing some of the basic fun-
damental rights of this Parliament.

Let me teil you in 1918 President
Wilson had also entered into an inter-
national treaty for the League of
Nations, But the American Senate
did not accept that treaty and that is
how America could not join the League
of Nations after the first World War.
Therefore, while we have every
consideration for the agreement which
our Prime Minister has entered into
with Pakistan, let it not be said that
the Parliament has no right to criti-
cise it or to reject it. It is inherent
in the very nature of parliamentary
democracy which we are expeprimen-
ting in this country,

Having said so, it is may deep re-
gret to point out that the Parliament
was nevey afforded ap opportunity to
consider the pros and cons of the
Nehru-Noon agreement. We were
presented with a fait accompli and
that too in the shape of these two
Bills. You will agree with me that
this is not a satisfactory way of con-
sidering an agreement of such far-
reachjng consequence.

It has been said that one has to
consider the context against which
the Nehru-Noon agreement was rea-
ched. It was also said that one had
to consider the context against which
the Indus Water Treaty was entered
into. The Prime Minister the other
day candidly and frankly said that
the Rs. 83 crores India has paid in
connection with \the Indus Water
Treaty was the price for peace and
the price of friendship, In the speech
he made in the beginning while
moving these Bills, the underlying
ton which could be dected there, was
India was paying a price for friend-
ship.

Let me tell him that no friendship
is ever had through appeasement.
Only the other day, after the Indus
Water Treaty had been entered into,
after the Nehru-Noon agreement was
being implemented, a question was
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asked whether it was a fact that
the Government of East Pakistan uni-
laterally decided to prevent the use of
river known as Feni which divides
Tripura and East Pakistan, and the
Prime Minister answered ‘Yes. After
India had entered into this costly
Indus Water Treaty with Pakistan,
after India had agreed to cede its ter-
ritory in spite of national resentment,
this is the treatment that Pakistan
metes out to India, viz., the use of
river Feni is closed to India.

There was another question too and
the Prime Minister replied that the
territory known as Jalaiya area in
Amarpur and Subroom sub-division of
Tripura has been forcibly occupied by
East Pakistan. One can go on multi-
plying such instances, where one could
really question the bona fide of Pakis-
tani goodwill. Therefore, if it is said
that India has paid this costly price
for Indo-Pakistani friendship, I ven-
ture to submit that though the price
is unconscionable, the commodity pur-
chased is inconsequential and at least
illusory. We are not going to achieve
that for which we have paid this
price,

I have been all along consistently
advocating the view that situated as
we are, we have to seek an over-all
settlement with Pakistan, so that there
is a certain amount of disengagement
of our forces with Pakistan and we
are left free to that extent. So, I
should not have hesitated to lend my
humble support to this Bill or to this
arrangement, hag I no doubt in my
mind that we were going to achieve
the purposes which we had kept in
our mind.. The House knows that the
entire Kashmir dispute arose out of
Pakistan’s fear over the Western
rivers. It was said both in the Secu-
rity Council and in the protracted de-
bate that followed, that Pakistan’s
whole anxiety about getting unfetter-
ed supply of water from the Western
rivers motivated her to take the pos-
ture which she took in Kashmir in the
year 1948. But today we have settled
the river disputes so much so that
Pakistan gets all the six rivers for
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ten years. All the Western rivers she
gets and all the Eastern rivers she
gets, at least for the transitional
period; over and above that, she gets
Rs. 83 crores. Only the next day after
the Treaty was satisfied, the President
of Pakistan said somewhere that it
was not worth his while to visit India;
even though his itinerary included
countries like Indonesia, Ceylon and
Japan etc. he did not think it proper
to visit this country.

14 hrs,

Our Prime Minister said that after
this Indus water treaty the Mangala
dam problem would be solved. But
it is anybody’s guess what is going to
happen. Mangala dam problem will
continue to be there. Therefore, with-
out multiplying these instances of
Pakistan’s ill-will, I only venture to
submit that we are paying an un-
conscionable price and the commodity
that we are seeking to acquire is in-
consequential, is illusory, is nominal.

Lastly, I would beg to submit that
constitutionally it may be proper, but
politically it has been most improper
and Parliament has not been afforded
an opportunity to consider it, much
less to ratify it. In future, the hon.
Prime Minister may consider it in his
wisdom if it would not be proper for
him to enter into agreements subject
to ratification by Parliament. After
all, here is the Parliament and it is
not a democratic Juxury. Our voice
may be feeble; still, our voice also re-
present a section of the people. And
the ceding away of territory is not
the Congress Party’s territory nor
Opposition party’s territory; it is the
nation’s territory, and when nation’s
territory is ceded away every section
of the nation’s view must be taken
into account, however insignficant it
may be. Therefore, I venture to sub-
mit once again to the hon. Prime Min-
ister that as Leader of the House and
as leader of this Government and,
over and above that, as Prime Minis-
ter of this country, let him create a
convention by which all such agree-
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ments and instruments have at least a
semblance of Parliament sanction and
the Parliament is not presented with a
fait accompli to give its approval

Shrimati Nla Palchoudhuri (Nabad-
wip): Mr. Deputy-Speaker, we have
to discuss this in an atmosphere which
is engendering a lot of emotion. There
is already a hartal in West Bengal and
I think that a certain amount of emo-
tion on this question is justified. But,
at the same time, I am very surprised
to hear some of the arguments that
have been advanced from the opposi-
tion for the cause for engendering this
emotion as regards these two Bills.
The opposition member who preceded
me said that he would ask the Prime
Minister to come to Parliament before
he ratifies any agreement.

Shri Mahanty: I said that we can
enter into agreements subject to rati-
fication.

Shrimati Ila Palchoudhuri: Yes, sub-
ject to ratification. Here, Sir, I can
only say that we have elected the
Prime Minister and he enjoys the con-
fidence of the country. If for every-
thing he has to come to Parliament,
ratify and then go back and sign the
agreement I do not think that would
be for the good of the country. I think
the country has that confidence in the
Prime Minister for him to go in for
any agreements or anything that he
thinks is right for India. The country
is behind him and will support him.

Secondly, I was rather surprised that
my very esteemed friend. Acharya
Kripalani, said that they did not love
their country. Who has loved the
country more than the Congress Party
or the Prime Minister himself? I cer-
tainly hold that if any ratification of
this agreement has caused a certain
amount of criticism, we must remem-
ber that the Prime Minister has done
it, or the Congress Party is going to
ratify it not because they love India
less but because they love India’s pres-
tige more. It must be remembered
that we are absolutely behind the
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Prime Minister if it is a question of
international prestige.

But there are one or two things I
wish to put in all humility before the
House. There has been this feeling
of lack of consultation. Why has it
been felt? It is not for me to say.
But, perhaps, in future I think there
should be closer collaboration over
issues like this with all the States so
that nothing like this happens, About
maps also, the hon. Prime Minister has
been very kind to put the maps in
the library. Everyone has been able
to see these maps for himself now.
But I do not think they have been
publicised as much as they should
have been so that everybody could
have given his opinion after seeing
those maps.

Thirdly, I would like to mention
that we have always sought friend-
ship with Pakistan. That has been the
policy of India. I think friendship
with all countries, including Pakistan,
is the only and right policy for India,
and our stand has been justified all
over the world. But Pakistan’s atti-
tude is rather hard to define. Now
let me quote a gem from President
Ayub Fhan’s statements, which he
has been making off and on. It has
been made in Indo-China Bandung of
all places, where he has made a
speech. After saying various other
things about India and Pakistan—let
them go—he says, rather the report
says:

“The President said that after
freedom the Muslims found that
their fears were justified.”

I ask him where the Muslims found
their fears were justified. There are
four crores of Muslims in India, liv-
ing like our brothers. There are not
4 crores of Muslims even in one sec-
tor of Pakistan, either in East Pak-
istan or West Pakistan. So, actually.
in India we have more Muslims living
in some States than in any sector of
Pakistan, and they live like our
brothers. And what President Ayub
Xhan is reported to have said could
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not have any bearing on our attitude
towards Muslims. We have always
upheld that attitude. It is with this
attitude of mind that we have gone
on to have these various processes of
friendship, which we hope will result
in lasting friendship. But I do not
know how far it will take us. We
only hope it will take us far and
reason will prevail on all sides.

Shri Chanda has suggested some-
taing which, in the coniext of this
discussion, I would like to bring to
the notice of the Prime Minister.
When the transfer of Berubari takes
places refugees will be a concomitant
thing. Actually speaking, I do not
think it wiil be a feasible proposition
to ask the tea gardens to give up their
land to resettle the retugees. Because,
land in tea gardens will be only in
small bits. So, it 1s only right that
Government should develop all land
on our side of Berubari so that these
people do not have to go very far
away from the place where they are
residing and they do not find them-
selves in an atmosphere which is not
congenial to them. Let at least these
refugees not be sent away to Danda-
karanya or to the Andamans, because
they are not the kind of people who
will really be able to feel themselves
at home in those places. I think
it will be the duty of the West
Bengal Government, with the full
help of the Centre, to settle them
as near their present places of resi-
dence as possible, Bengal itself.
After all, the resettlement of one
thousand families or so is not such a
big question when 43 lakhs of
refugees have come to West Bengal.
Of course, they have not been fully
rehabilitated. Yet, that is the state of
affairs. I hope also that even though
the doors of India are kept open for
the people from Berubari, it will not
be the doors that lead them to the
streets of Calcutta where they live
like cats and dogs.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shrimati Ila Palchoudhuri: Two
minutes more and I will have finished.
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1, Sir, rise to support these two Bills.
1 also commend my two amendments
that 1 have given notice of, namely,
that it may be included in the body
of the Bill. When such Bills are pass-
ed, amendments to the Constitution
are made and people are made home-
less, in our Constitution this thing
should actually be embodied that their
rehabilitation will be considered in
full. That should be in the Cinstitu-
tion. That is why I commend my am-
endment which I hope to place before
the House when the clause comes up.

I only appeal to all concerned that
we have to stand by the hon. Prime
Minister because it is an international
treaty. We give our full support to
it. It is wrong to say that we have
agitated the people in Bengal and then
come and support the hon. Prime Min-
ister here. It is alsolutely untrue be-
cause Members of Parliament have not
agitated the people in Bengal. Some
of them may have put forth their
views, But ultimately we certainly
support the hon. Prime Minister. We
have taken many things from the Eng-
lish Constitution and usage, sir, let us
think of the motto of the English
monarchy, in this context namely,
“Dieu et mon droit” that is “God, and
my right.”

=t yoew feg : IoeTE Wk,
73 faF T Agaqy & 5 fow #)
forel ot T F foge ¥ A F agw
T ey § 1w g A T
fegam Y wwar @Y @ fad fa
Y, fegm 7 ST #Y R fozarw &
o famm &Y, st 97 9 sfafafy o a2
Tag § ¥ faxaw § fad fer 1 oF
T FaE frgeam ¥ wwr At
AR ¥ % f, o ¥ foad g dfwm
Ao gua s W1 A &®
froa % 7 o wEw R oow ag
AR T forar v @ @ 9w e
#Y 78 gug WU ¥ | F W g
I FT EER F g AR FE N T
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T F AN g & S &1 wdew
g § A 3 # wiqssr w1 gww 9w
T I7g gH WA & ST =vied | Afew
5= at ag & 7 39 ag 1 afcfeafaai
i A § FFR F g, 99 995
# faer fazarw & fad g, fam @
¥ & gu, fom fegeam & swar at
famame ¥ fod gu, 39 a<g # TS
gfeq gt § 1 afz o # gw o
qt A teve § St g7 gAr ag W
famm 2 Y AT F T F g AT WK
T 37 F Iwar F FAST A0 TH
¥ R T, wEi B aveta axarw ¢f
A AT F 597 2T TS | TF g8
g9 a8 AT | § anAar g fF e
8% T FTATY T F T@ER T
FE IRy g faar, F:1€ q@ T@Y
dEr | gfs FEER F T W
o qeF F oTEA @ oAy et
o gafead a8 & fF g O @ g
qifFea@ #1 T 95 @Y & | qfew At
W gfr e sHaE AN ad s &
T ¥ 38 T S F R §
i af wiasy # frelt g fe@r T 0
o, Y WIS AR Fool & G TG TGT
2, o1 fegee ok A & @ F
faame &1 937 9@ @ AW A 37 TE
Y TerY Y 7 qHAT & | 39 A feg-
I #Y Il 5 q3g g g |

14°15 hrs,
[MR. SPEAKER in the Chair]

# faware & 919 Fg waT g fF ag Fa
TF HHT FT AOAT AT A TG R, TG
TRAT FT §I9 & | IR TEF G &
I F IR A @IS J@ @
Tedr g A fergem Y TR T2
EATH FY qHANT F I AL TR A
TErAT AR AR AT SR gA A g
Y § f g g # wiwssT 1 @9
g, wuwr WA 4 wfasst 1 qET @,
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zafad S8 F1 FEw @I JET AUl )
& FgaT 91gaT § 5 ag wiasst &1 gara
T g TR IS 71 w1 § ? g
FT R F I FT F1E FA faq9wT
gt 7 fow #1 ag AT Wifed av fF
g #t aFR 1 famm wfaam §
afada fFd gu @ ag 1 awAET
FX 71 F1E wfaFR AGF 7 aoVA 2
& o9 g 93 gO9g A T O W
= AR F 3T AT H IS WG
FIHRX FT a1 9 G671 {5 qfaam &
TG FIFR FY I AL T HGHI
T & 1 T TN R T
I F 99 AN FHA faew §, JfE
T & qIE9[T TF AT G AFT A
FLHR F1 g Iqat1 997 fF ag @faam
& geid qg FTH TG FL Q@I & | T
TN § Wi I g 1

s ewi : { awT A |

=it gwraw feg 77 aE T
9 g 9 717 fAfaee g1 | 7w a5
fafreex 4, 79 fafaeet 7€ & | Afe
R #T9 fafaeex &t axg ST Jga
§ @ A F1E QA w9 &

4 fadea % @ a1 fF o ot
T 9T FK B R faaw & g,
& AT F @ =R #1 & aug
o wnfed f ag Y $g o w7 S
| & a8 "gfaum & swata oY wfaree
ST F = R av Y 1 faeT
#7 MR 57 gT R 39 g #t a0
FT W I § a9 G & qIIA
qg W3 937 FaT & fv ag wfassr #1
e g, afe @ WAl Y e fear
ST HR Fwg T AGH AT Ay gfat
# gy ST @Y SRy | F AT g
fs S FT @R A foqn W qaag
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&, 91T W qE FT IS qEANAT graT &
A W A IF F NG AT § Al
IfeT = 78 & B T ¥ @ R faI
i T e s & 5o T W
FIA AT I & qg, Ffaam F w=wia Sy
T g ITT § 99 F A AT §
a1 g | FfRE F T AR §
7% frgea & a7 3 o oF s
ey griY f& dug g, @faaw g
ST w1 gH o &, gAY I Ay
T §, 39 & fawg a@R #E F1 FR
HT a9 qIg dfaar F afad s
fast 19T IF | 39 ¥ W T AR
AIET TG FAT ], 3 ¥ W F AAA
& fad ga 427 & a%HarT & | w4 IS
T &, FF FIE AU TR qHaT
2, 98 T9 I F T S T T AT
arg ¥ = w7 f gw @) |faum |
A FT Q@ § FAiF a8 AT Afasst
T AT I3 TAT §, TG qGT @AEATH
T & awdY § 1 At § Fga
AT Ig AT T@T ST AMMgd
gfqum & gwaetq gX FaT wfE afaw
g o St wf| & warfaw g7 FW
<1

= gt ¥ A 7g g g fF
F1% ¥ fgrgeam &1 waTa Wt afy wd
W qg &1 gEAl FaEy GH
R FR A 99 gEAN § 98 g @Ay
wfed fr g a3 wwwh AT @ §
9 HHF ERT 59 FT GET N1 | T
O g0 TR FX foar s ol
ad A AT | AEwwAar g R A
qqM WA F qFT B FH FEAFT
AT ET &, U8 §UR AW F qAdT F
R & TF TGS N9 G | WRITH
JHEA AT & QY qEg wEwfRET
HEqT ¥ | I T B A AT F @E
R 9§t g & 9 fF qow w1 g
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feem ga} W # feav o @y @Y, afx
FYE w17 fFaT ST & Y 7 A% A8 2
W W IE T a9 IBAT AT =0fed |
& =g 5 fergeanT #Y s wfasy
& fod 9 § F9 T qOId F1AW
AN fF 99 @ a@ F IR WA
JaaT & @ gAY ¥ UF T g8 @
Sy fF 99 aF 99g 59 FT qwhT
g F 9w W A A A g,
T IF T AN &7 B g ww
¥ g wa | A gwwan g fF 5w aw
F IOICE FEAT FI F A F TAAA
o} wfus woga § FFaT &, W
R o oHtr ofdfafeat & s= g
HeF T W 99 FT SEIEE A, TSEY
JW AT FORG @RI
woft g1 fF Aure § SaA Froqwr
fear mat &, %R 37 ¥ 1By gw niEaE
# 3 9% § fF agl oA w1 @w
fFrarAgFT I R A A A T
R Fed I3 *ifgd o ¥ AW H
ST AT &Y | 7 qHRar g F swa
T AT g qFaT & 99 I I qOg
T afeT a9 § S W oy AR "=
AR 9= € qar w717 7 foFar o o §
qag A qrHd FH gar @ |

I8 FTI §T A § § FgAv wwgm
FEATH F A ¥ gAR qoF A W
SfassT ¥ HAATAT I AW FT WY G
&, S guTaaTe safwal &1 awe g
St 5 38 & ST wwafafafes g s,
o 3 arafq == s, fom & g
A DY FT FYE G & T | |
v ag faw 9y § @Y gOg w1 Fd @
fF ag 3@ f5 agr & S B T
TFAE T g, IT F A aE
qr.eafe fear o, fefafade fear
W W 99 A G aEAH B g
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fFTaE | sgFE M A AR Y
f& g 3= &vit 1 fRfafede < &,
FTH 4G ¥ | T ¥ Few g AN
ST FHIF gH G HI O F o
¥ oge WY ¥ % £ fF g ¥ A
F WAl X, ST F AT 7 gH AR
F & o7, 3 A oome FU I F AT
At Fafr &, A w Fa@en
FN ST FF FAT AT 4T IGAT g7 TEY
FT O § | & wgw 5 fegmm A
@R qg W § T fF g
N ittt F1aw w@F 3 a7, fegeam
& S T F wfassr v FEw @
& fodt o gt ATt &7 sfraer
qaR ¥ gTaT § I Y g@ gfasr F w4y
T @Y A ag Mferw ¥ I 5 7 S
T g a0 ¥ T wgAE qF A/
I FT qrEaie e o o

o § F g 5 @ fegaw
T TTHR FT qIF A7 AR, H AT/
T IE F YA AR 9WA 7 HE,
TR § 99 W) fegww # @,
faame & ar ¥ & a1 R F A A
g, fad wiasy § 9¢ aga &1 AT
faer fF ga fergea %Y @ & famm
BT IEFFHFISWE |

F gaeAat § fF w0« a0 & g
frrd AR AE IO 2 fFrag
Fg guHar fegam & wo w4 A
fopan &, o1 Sge-T7 awaly &1 9
feam ST & 1 S¥ FIH MY awAS g
Y, I g Fuwd g o, JEET
7= & afs SR wo wfasst s
@Y & HIR R IqH A &
¥ mor fax 9T <@ & | A 9§
A gU Y 3T a9 FT AT AT gNTT
i TaT ®<F & 3T F T AN Y,
g aTE ¥ AW I AW § AR oy
amferar & I § A § e
fFrOISYIFA A NN ]| &
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B gFad & I ATIRE Afwwra A
T TR W@ E | AT FW & fF I
o FT S @ T {39
wfqsy F1 T TG AT

T TR F 9 § AT 0 g
FIATE |

Shri P. C, Borooah (Sibsagar):
Mr. Speaker, although I come from
one of the States which is also con-
siderably affected by the Indo-Pakistan
Agreement, I have no hesitation to
accorq my whole-hearted support to
these measures and I also congratulate
our great Prime Minister for marshal-
ling the Indo-Pakistan Agreement to a
successful end.

An. Hon, Member: What success?

Shri P. C, Borooah: The hon. Prime
Minister, in one of hjs speeches, men-
tioned that the division of the country
was itself an illogical thing and any
act of commission or omission or any
illogical thing if to mect the events
arriving out of that illogical act done
now, should also be conceded to. It
is a misfortunte of the greatest magni-
tude that we had to agree to the
division of the country to win the
fruits of the struggle for independ-
ence. That misfortune is all the same
therefore both for India as well as for
Pakistan. When we agreed to the
partition of the country, the question
of delimitation of boundaries came in.
As a result of that we had to face
disputes anq differences in alignment
of boundaries. To solve these
boundary disputes, we obtained the
services of Justice Radcliffe and in
his award, he has considerably reduced
the differences and disputes. Then,
again, the Bagge tribunal came and by
his award, these disputes were
further reduced. Whatever was left
after these awards has been ironed
out by the Indo-Pakistan Agreement.

By this Agreement, India hag to
give some territory to Pakistan end
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some territory is going to be got by
India. The trend of the debate was
not so much against the merger as it
was against the transfer of an area of
our territory viz. Berubari. It will be
wrong on our part if we do not give
the territory that is due to Pakistan
and take only our part which is due
to us. It is like one coin having two
sides. If we take the coin, we must
have to take both the sides. We
cannot take only the head and leave
out the tail. An agreement, if it is to
last long, should be fair and it should
not be only to the advantage of one
party.

I am not a lawyer mysclf. So, I
do not want to deal with the consti-
tutional aspects of the matter. It hag
been ably dealt with by my lawyer
friends. But evep as a layman I can
say that this House has got full com-
petence and is a sovereign body
which can make, unmake and amend
any law. By bringing forward up
these Bills, I think, the observations
made by the hon, Supreme court have
been fully honoured.

Let us go back to the year 1958 and
the first 9 months of 1959. What
happened in the borders? Every day,
day in and day out, we heard about
disturbances, shooting, firing, looting,
and so on and so forth. We remember
in this House how many valuable
hours we had to spend over discussing
the border disterbances in the shape
of the adjournment motions, questions,
debates and so on. We were anxious
to see that the people in the border
areas lived peacefully. What were the
suggestions put forward by all the
Members at that time? Only we put
questions to the Government, the
action the Government was taking to
stop the disturbances. There was no
concrete suggestion from the side of
the Members. There were before the
Government and the people of the
country two alternatives, either
declaration of war against Pakistan or
settlement of matters by negotiations.
The Government hag rightly adopted
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the latter course. Ag a result of the
negotiations, the Indo-Pakistan Agree-
ments came in. In fact, since the
Agreements were concluded, the
border areas are comparably calm. No
report of trouble of any serious
character has come to our notice, and
the people in the border areas have
been able to live peacefully.

So far as my own State is concern-
ed, although we do not know actually
what is the extent of area which
will be exchanged, it is about 17
square miles and 130 acres will go to
Pakistan as per the statement of the
explanatory Memorandum circulated
to us. Similarly so far as Punjab is
concerned, 2°13 square miles and 91
acres will go to Pakistan. So far as
Bengal is concerned, Berubari which
is about 9 or 10 square miles would
go to Pakistan. Our sacrifice is not
less than Bengal, We have given up
17 square 'miles. What for? We have
not raised any objection. The people
of Assam, the Assam Government and
the Assam legislature supported this
move. What for? For the greater
good of bringing about a peaceful at-
mosphere in the Assam-Pakistan bor-
der, that means Indo-Pakistan bor-
der. So far as Berubari is concerned,
I would like to say that it is not alone
Bengal’'s. It is ours as well It is
India’s. We are equally aggrieved to
have to sacrifice Berubari for this
greater cause. Although Assam and
Punjab did not behave very properly
in a few recent incidents—in the lan-
guage question, etc.,—but in this mat-
ter, Assam and Punjab have behaved
very creditably and have shown how
to honour a National Agreement, how
to raise the prestige of the country
and the prestige of the Leader of the
House and Prime Minister of the
country in international sphere.

Shri Bimal Ghose: Why not take
the suggestion of the Home Minister
about Language?

Shri P. C. Borooah: I will take
another opportunity to speak on that.
It is not the question of language now.
So far as this matter is concerned, I
hope the whole country will follow
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Assam and Punjab and support this
move, support these Bills and support
the Indo-Pakistan Agreement.

Shri Subhiman Ghose: You have
raised the prestige by beating the
Bengalees.

Shri P. C. Borooah: I really sympa-
thise with the people of West Bengal
I really sympathise deeply with West
Bengal. It has suffered most as a
result of the Partition. They have not
been able to settle their refugees.
They have been badly truncated, their
families separated and their homes
broken. Yet, I would venture to re-
quest my Bengali friends that for the
greater good or for the greater cause,
they should accept these measures, just
ag wWe are also accepting them.

Our great saint Acharya Vinoba
Bhave has also advised us to accept this
Indo-Pakistan agreement. He has
said:

“The controversy is like a fly
that has fallen in a glass of milk.
We remove the fiy, but do not
want to throw away the milk.
We should eschew controversy
and work the agreement in good
spirit.”.

This is the advice given by the Acharya
Vinoba Bhave, and I hope we shall
not miss this occasion, to follow his
advice, and considering that this is an
international agreement between two
countries, we shall support it, and we
shall subscribe to these two measures
before the House, leaving aside our
party affiliations.

With these words, I support the
motions, and I thank you, Sir very
much for giving me an opportunity to
speak on behalf of a State which has
been equally affected by the Indo-
Pakistan agreement.

Shri Ajit Singh Sarhadi (Ludhi-
ana): I rise to support the two Bills
that are under conideration before
the House. ]I admit that ceding of
any territory is a very serious and
an important matter and must be un=-
der the control and scrutiny of this
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House but we have got to see whether
in the Bills under consideration, any
ceding is involved in the manner and
in the sense which are sought to be
made out by certain hon. Members.
1 admit that the Supreme Court has
held this tran.fer of the enclaves as
ceding of territory. But the approach
of the Supreme Court was a legalistic
approach, in the sense that these por-
tions constituted part of India for a
pretty long time and had been ad-
ministered as such, and, therefore,
from a legal point of view, all the
necessary formalities should have to
be gone through before such ceding
took place. But, otherwise, if we look
at the problem, I would submit that
it is an agreement between two sove-
reign States, deciding certain border
issues that were involved ag a result
of the Partition of the country, and as
such, this agreement must be seen in
its political and historical backbround.

Of course, there may be a criticism
on the ground that the agreement is
detrimental to the interests of the
country, either strategically, or econo-
mically or politically, or socially, but
it canot be said that while entering
into this agreement, we are ceding
any territory as a gift or transferring
it in any mistaken manner.

As I was submitting, the basis of
these two Bills is the agreement that
the two soveregin States have en-
tered into, and this agreement has got
a certain political and historical back-
ground.

The political background is the con-
dition that has been prevalent for the
last thirteen years on the two borders
of this country. A reference has been
made by the hon. Member who preced-
ed me to the tense situation that pre-
vailed all these thirteen years, and to
the disturbed conditions in which the
border people were living, and the
urgency on the part of the Govern-

ment of India to settle the problem.
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There were three alternatives be-
fore the Government of India in this
connection. The first alternative was
to leave the position as it was, and to
occupy and remain in possession of
those enclaves which were theirs, in
accordance Wwith the interpretation
which they were making of the Rad-
cliff Award. We have got to judge
whether this alternative was good for
the country, which involved the frit-
tering away of the energies for the
protection of the border unnecessarily,
while we could come to an agreement,
particularly, in the light of the cir-
cumstances that obtain today, namely
the incursions on our border with
China, which are more important and
are of agraver nature and as such de-
mand greater attention. From this
aspect too, I would submit that we
could not accept the alternative of
keeping the status quo and remaming
in possession on our own interpreta-
tion.

The second alternative was that we
should go for arbitration. There also,
we should have negotiation first. You
wil] agree, and I am sure, that all
Members of this House will agree that
arbitration always succeeds megotia-
tions, and does not precede negotia-
tions. It is our good fortune that at
the negotiation stage itself, we were
able to reach a decision and a com-
promise, by the transfer of the encla-
ves, It is not only the Berubari area
or enclave that ig involved in the
clause relating to mutual exchange,
but there are others also. We are
giving about 119 enclaves comprising
an area of 26 or 27 square miles, and
we are having about 74 enclaves com-
prising of an area of about 19 square
miles. Punjab is losing nearly 24,949
acres, thereby displacing about 750
families, comprising a population of
nearly 3500, and those too are all dis-
placed persons. But I would submit
that this agreement has to be seen in
its politica] background and the exi-
gencies of the time and their political
importance. I would repeat that the
Government of India did well in en-
tering into negotiations and settled
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the matter once and for all. That as-
pect, I submit, is the political aspect
in which it has to be seen. The his-
torical aspect is the Partition of the
country.

I entirely agree with my hon. friend
Shri Anil K. Chanda that nobody
deplores the Partition as much as he
does or as I do, along with about 9
million more people who have been
displaced from East Bengal and West
Punjab, who had to leave their
hearths and homes and migrate to thig
country, and I submit that the names
of those who have suffered will go
down in the history of the country
in golden letters, because they have
suffered for a noble cause and that
cause was Independence. In the exi-
gencies of the situation that had
arisen, there was no way out but to
have Partition. But my grouse as a
Punjabi is certainly against the
boundary commission, particularly
against Sir Cyril Radcliffe who was
the arbitrator and who gave the
award. The House will recall that
one of the terms of reference given
to the boundary commission was as
follows:

“The boundary commission is
instructed to demarcate the boun-
daries of the two parts of Punjab
on the basis of ascertaining the
contiguous majority areas of Mus-
lims and non-Muslims. In doing
so, it will take into account other
factors.”.

Similar was the term of reference in
regard to Bengal also. So, other fac-
tors were also to be taken into consi-
deration, while the arbitrator was te
give hig award. I am not aware of
the conditions in Bengal, but so far
as Punjab is concerned, I would say
that despite the fact that the boun-
dary commission of Punjab, I mean,
the two members who were there
from East Punjab, emphasised certain
very important and basic factors which
should be taken into account in the
matter of the division of that State,
mno account was taken of those factors.
They were very important factors.
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What tragedy it was that thought the
Punjabis have suffered, particularly,
the Sikhs, of whom nearly 40 per cent
hag been displaced, who have lost 75
per cent of their worldly goods, it
came as a surprise that a very im-
portant and  historic Gurudwara,
namely the Kartarpur Gurudwara,
where the first Guru later settled and
died, which is just across border at a
stone’s throw, was given to Pakistan.
It could have been easily brought in
here as an enclave. That was one of
the factors which the arbitrator could
have considered, and which was em-
phasised by the two members from
Punjab who were the members of the
boundary commission; yet, no consi-
deration was given to them. I wish
that our representatives who were
demarcating the territory and delimit-
ing the areas on the basis of the Rad-
cliffe Award had brought in this issue
also; yet, I could appreciate their diffi-
culties, because they were bound by
the Radcliff Award, and they could
not go beyond the Radcliffe Award. I
agree that it was a mistake on the
part of the arbitrator that while giving
the award, he did not look into this
aspect that he was creating an inter-
national frontier, and an international
frontier between two sovereign
States must be a natural frontier and
must be a very strategic frontier. But
the line was drawn without considering
al] these factors. Yet, I wish that the
agreement between the two countries
or the discussion between the repre-
sentatives of the two countries had
been on the lineg that not only should
the frontier remain a natural frontier
but it should also be a strategic fron-
tier, because it ig going to be an inter-
national frontier, not a frontier bet.
ween two States of one Union. How-
ever, as I said earlier, there were
limitations, on the Government of
India, because they could not go be-
yond the Radcliffe Award. I am
aware of the limitations of the Gov-
ernment of India because they could
not go beyond the Radcliffe Award.
The Radcliffe Award being the basis,

they could not go beyond it. When we
have got to have an interpretation of
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the award, we must go by the lines
laid down there. In this process,
Punjab has, as I submitted, very much
suffered. But I am grateful, and we
must all be grateful, to Sardar Swaran
Singh who so ably conducted the
negotiations in a proper manner and
decided on an amicahle solution in
regard to Punjab as well as Assam.

Now, much emphasis has been laid
on the Berubari area. Our sympa-
thies go to the population that would
be displaced. I am glad that the
Government of India and the Prime
Minister—he said so in his opening
speech—have undertaken to give reha-
bilitation benefits to them. They
have said that all sorts of facilities on
migration will be given to them. I
submit that this issue of Berubari
should also be judged in the context
of the background of the Radcliffe
Award. My hon. friend Shri Vajpa-
yee, said that we had looked into the
map that the External Affairs Minis-
try showed us last evening, and he
felt that in a court of law or before
an arbitrator—of course, there would
be no court of law as between two
sovereign States—we would have won.
I regret that 1 cannot agree with
him. I have studied the map pertain-
ing to Berubari and with that analyti-
cal mind I can say....

Shri Assar (Ratnagiri): Has the hon.
Member seen the map?

" Shri Ajit Singh Sarhadi: I have
éeen the map. Whether the hon.
Member was there or not, I cannot
sdy. But I have looked into the map.

Shri Assar: The officials were not
able to explain it.

Shri Ajit Singh Sarhadi: My hon.
friend will agree that there was cer-
tainly confusion where the line went
when it went to Cooch Behar. If we
had entrusted the matter to an arbitra-
tor, was there not a possibility that the
whole might have gone? In order to
keep up amicable relations—and when
there is a case of a disputed nature
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where the wording of the Radcliffe
Award does not give any lead in that
matter—what is the harm in our com-
ing to this agreement? I concede that
there is suffering involved to those
who will be displaced. But I believe
that in a treaty between two sovereign
States, in negotiations and agreement
between two countries, two neighbour-
ing countries, who want to maintain
good relations, especially when it is
based on a just basis and a just reason,
we should accept it. I still challenge
my hon, friends who doubt this to look
into the Radcliffe Award and say whe-
ther there was any definite conclusion
reached on this. There was no speci-
fic reference in the Award to this (In-
terruption).

I would submit that there is a third
aspect also to this, namely, the moral
aspect. I disagree with hon. Members
who say that it should be subject to
ratification by Parliament. Of course,
Parliament is a sovereign b>dy. But
when agreements at international level
have to be reached, unless the execu-
tive of the people have got complete
authority and unless we give them full
support, they will not be in a position
to discharge their responsibilities.

For these reasons, I fully support the
two Motions.

dfeq oot v ‘e (Fragdy)
T AR FIGIEA | HhE AR,
e F T R W F Q0 w9 Y
Ffaare &1 IF1 § T & wwwar g
o 5 Y foae o g o @
F& faa & 98 qof & s fpar o
THT | FEAT F g AT F q€y
I qE&AT §, FIE qgd W Sy

A\ AT N A IZ @ G & fF 3w
¥ MR AW A A 7 g
T F fd o R w1 oA

2
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Y @1 ], W I &7 F0 7 § 5 e
qrqur A § T qES FT A S
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wfar & o 1 g7 F "ot wEAr
g fwor fpam &, WK 99 &1 gEaaw
qrfFea & o @ g | afssas
&1 fawfor & Y g grar af e o
Y ATEAT F FHRS W F ;A v
gar | g9 7 g wigar w1 I
FAHL JAT 4 A far =g g
q T 99 g AR fgar ®@
siare fear | oifseme &w @Y
ferar ST =T v, a3y fRT o foram
T HIT T/ THTC Y qF BT AT @Y T,
WK g acy # W g gH A a9 F 9T
feam &7 gerara g 1 afx arfeee T
2, #< fagraa: 37 =1fed av ay famn
fear | Wiew f & W@ ¥
wifed ar 1 9wy AT 9@ 9= '
w9 ¥ T g% W% fRe ag sgr mar f
gffeafa s@ s 3 fafwa & o
afz qifeea 80 & Q@ FIH I9 1Y
T AT | 9 {97 37 99T | QY qg AT
qgT, S @Y AT I AT AV, WWT A
|14, 39 qE A Fg4 F HY HTH o0 7
T IF g9 T THF AT @A I AR
N 9T @, 98 TF a9 8, Tg O
¥ & o &1 geea g1 Sifed | gw
frca wfa g7d & R GT N @ T g
& T

frss mury Anfer

oy g Y T I e ¥ 347 FEST?
&Y AT @Y | T | ‘Fe A T ¥ arg
Y Srew & S v o TET 0 Jwar
W AR EH T @ ? A JEaqrEy
& o B gEdr awean gei, fee el
QS 1 R w5 W@ aE
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@ FX W T Y & gwar & FEIRR
T T@TE g1, a1 W w3 faar Y, aer
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q, ATHTE T 4 | FIE a1 WEHY
i = i A faers gt @ S aw
I T T R YEH TN
gifs Wi a7 & fod W) afeeas
19 & 3 foF gav a8 guEar
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T F4, AfeT f5 o A Fa A
AT &, Y At sr=ar T | 9 e
B WEIT HAY FT A8 T4 & 7 A9
TR FY T FAT F AR R AGrET
50 & fad 39 § swar fow W
] T WA FT G FE@T §, W@
& § gifes T80 g Srfed | e
A FY W T F G FT AR /W
& T FT A T@AT ATfed | QY
fra a@ Too fF 39w 3 & e
HA FT G W AW A A [
® TN T T, ANF GAT AT T
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Shri C. K. Bhattacharya (West Din-
ajpur): Mr. Speaker, Sir, the Prime
Minister yesterday referred to the
Partition of India as illogical. It is net
only illogical; it was a great historical
tragedy. The greater tragedy was the
fact that the Partition was carried out,
at least so far as West Bengal was con-
cerned on a map that was materially
defective, full of inaccuracies and I
would go further and say, on a fake
map, a fabricated map, fabricated for
the definite object and deliberate ob-
ject of depriving India of large areas
that would not have been possible if a
correct map were supplied to Sir Cecil
Radcliffe. As soon as his Award was
announced, I took up this question and
1 approached the External Affairs Min-
istry to take up the question of an
uncerrected map supplied to him. He
had been misled and more than 600
square miles of area in Nadia, to which
‘Shri Tridib Kumar Chaudhuri referred
yesterday, had been lost to India. This
is the reply Ireceived from the Exter-
nal Affairs Ministry:

“Whilst there may be minor ad-
justments of boundary in the
course of actual demarcation on
the ground, there is no ambiguity
about the Award and it has been
correctly interpreted in the pre-
<ent demarcation.”

So, in 1948, the External Affairs Min-
istry was under the impression that

1667 (Ai) LS—8.
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there was no ambiguity about the Rad-
cliffe Award, at least so far as an indi-
vidual citizen of India was concerned.
I was not in Parliament then but as
an individual citizen outside Parlia-
ment I did the best that I could do to
draw the attention of the Government
to this material defect in the map on
which the Partition of West Bengal
was based. I was not discouraged by
this letter from the External Affairs
Ministry. I wrote back to them and
again the reply is, from a Deputy Sec-
retary:

“I am directed to say that the
Government of India is advised
that there is no discrepancy bet-
ween the map and the Radcliffe
Award nor is there any reason to
believe that the map is fabricat-
ed.”

Ten years have passed and I put this
question today. What stands in
the way of the External Affairs Min-
istry to tell the same thing
to Pakistan. To an Indian citizen they
can say that there is no discrepancy
between the written Radcliffe award
and the map and that there is no am-
biguity about the award. This could
be said to me. But could not the same
thing be stated in the face of Pakistan
when it put its claim to Berubari in
19587

But I was not discouraged even by
the reply that I received. I put my
proposition in print and sent a copy
of it to Sir Cyrill Radcliffe himself and
I requested him to review his Award
as he had given an Award on a mis-
taken fact. He was very kind to me
and in h's own hand-writing he sent
me a reply and he said that after hav-
ing giving an Award, he did not want
to go into it further and the two Gov-
ernments might adjust it between
themselves.

I am telling you what I did, Sir, I
approached Sir Gopalaswamy Ayyan-
ger who was in charge of the External
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Affairs Ministry. I came to Delhi and
he told me to see him in Calcutta
where he was going. I saw him in Raj
Bhavan in Calcutta with maps and
also with some local people. Shri S.
Dutt, the Secretary, wag with him and
Shri Gopalaswamy Ayyangar wanted
him to understand this case. I ex-
plained to him that the position of a
particular river was completely shift-
ed. The Radcliffe map has been plac-
ed in our Library and I request hon.
Members to go and scrutinise the maps
and see how they are shown. In the
Bagge Award the Government of
India’s case was based on the river
Matha Bhanga and this particular river
in the Radcliffe Award map is not
shown correctly. The map shows
three Mathabhanga rivers and the cor-
rect position is not shown at all. The
result is that those five thanas which
should have been shown on the west
of the river and which, if shown on
the west would have come to West
Bengal, are shown on the east of the
river and have gone to Pakistan. 1
explained the case to Shri Dutt and
at first he hesitated. Then the chair-
man of a local municipality, Meherpur,
who was with me explained to him and
said to him: “Mr. Dutt, you were post-
ed in our area in early career and visi-
ted our place sometimes on duty, do
you remember to have crossed the
river when you came to visit my
house?” Shri Dutt replied: “Yes”.
Then, ke asked him to see the map and
say whether it showed the correct
position. Then, Shri Dutt agreed that
it was wrong and he told Shri Gopala-
swamy Ayyangar that what we said
was right. This has happened within
my own experience. But unfortunate-
ly Shri Gopalaswamy Ayyangar did
not take up this case and he said: “The
Award had been given; what can we
do now?”

I did not rest there; I did not feel
discouraged. When the Bagge Tribu-
nal was appointed, 1 approach-
ed the Chairman of the Tribu-
nal and I wrote to him that he should
allow me to present this case to him,
to appear before the Tribunal. He
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replied that the Tribunal was appoint-
ed to hear the Government wversus
Government case and that it would not
hear private parties. Even then I was
not discouraged and I sent a copy of
my publication to each one of the
Judges. I sat through the hearings of
the Tribunal and had the satisfaction
to see that one of the Judges, Justice
Chandrasekhara Iyer put this question
twice, once to the Advocate-General
appearing on behalf of India and again
to the Advocate Mr. W. W. Page ap-
pearing on behalf of Pakistan: “Would
you put this case of the lower reaches
of Mathabhanga before us?”. The
Advocate General appearing on behalf
of India replied: ‘“No, Sir”. The Ad-
vocate-General appearing opn behalf of
Pakistan said: “No, Sir.”—of course it
was not in the interest of Pakistan to
do it. There, Sir, the matter ended.
15 brs,

‘Why has this question been reopen-
ed now? When Pakistan comes up,
why can’t the same stubborn attitude
be shown to Pakistan that the Exter-
nal Affairs Ministry showed dealing
with me. The statements in their let-
ter that I am reading out are quite
clear, categorical, positive and even
to the point of becoming pontifical.
Why should the Ministry feel shaky in
putting up that very stubborn attitude
when Sir Feroze Khan Noon or any-
body comes up on behalf of Pakistan,
when they raised this question of
Berubari?

Sir, Berubari is not an enclave, It
belongs to the main land of India; that
should be remembered. The transac-
tion between the two Prime Ministers
related to the exchange of enclaves.
Berubari is not an enclave. About the
enclaves there is no question. The
people in the different enclaves want
to be exchanged. The Indian citizens
in Pakistan enclaves want to come
over to India. Therefore, in their case
there is an agreement. But in the case
of Berubari there is no agreement, and
the people do not like to be displaced
in the way that we are doing.

On this question, Sir, there is some
emotion and agitation in West Bengal.
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The whole of India should feel it. As
1 look upon it my mind becomeg rather
gloomy. This is an unforiunate state
which has been kept in a continued
irritation and continued iension since
1943—-the man-made famine, the direct
action of the Muslim League in Cal-
cutta, the havoc in Noakhali, the par-
tition, the coming of refugees from
East Pakistan wave after wave, the
trouble in Assam and refugees coming
and now this Berubari question, What
will be the result? If a State is kept
in a continued state of irritation year
after year what will jt generate. This
frustration, this feeling of frustration,
this irritation, this feeling of humilia-
tion, what will it lead to? This boiling
and bubbling cauldron of life, what
will it generate? That is the whole
thing that my mind is pensively look-
ing after when I am dealing with this
question.

Sir, of course, we are supporting this
agreement. But when we are support-
ing this agreement, at once I feel what
the position in West Bengal will be.
My feeling is that unless therg ig some
change of policy, unless there is some
change in the approach, the State itself
might be finding itself in such a diffi-
culty that it will be difficult to keep
the people in proper order.

Sir, we have seen refugees coming
from East Bengal, refugeeg created by
the acts of Pakistan, refugees created
by the acts of the Government of
Assam and now there will be refugees
created by an Act of Parliament—
refugees coming in West Bengal wave
after wave. This is the thing that the
entire House should consider. I appeal
to the entire House to consider this
case of this unfortunate State. I do
not hold anybody responsible, but I
say that this has been the fate that
Providence has imposed upon us.

I shall say only one thing about the
inaccuracies of the map which was
bronught before the Boundary Commis-
sion in which there were two Indian
Judges—the late Shri B. K. Mukherjee
who became the Chief Justice of India
and the late Shri C. C. Biswas who
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became the Law Minister. They de-
tected the inaccuracies in the map and
called for an explanation from the
Government ag to why inaccurate maps
were prepared and supplied. The Dir-
ector of Land Records gave this ex-
planation:

“These maps were orginally pre-
pared at the instance of the Hon’
ble Mr. Fazlur Rahman, Minister,
J.and and Land Revenue, to whom
and to the Hon'ble Mr. Suhra-
wardy copies were supplied in
manuscript. These not being de-
partmental maps the work was left
to the Additional Officer in charge
(now Officer in charge) Mr. Alaud-
din, who was asked to submit the
required copies direct to the Hon'-
ble Ministers.”

The Director of Land Records knew
nothing of these maps. These maps
were being prepared between Mr.
Suhrawardy and Mr. Alauddin in the
office of the Director of Land Records.
Then he says:

“As I have explained above, the
maps were not required in con-
nection with the work of my Dir-
ectorate, I did not scrutinise them
at all and left it to Mr. Alauddin
to prepare them as best as he
could. Consequently I cannot cer-
tify the accuracy of the maps in
the same way in which I could
certify the departmentally pub-
lished map.”

This Mr. Alauddin went over to East
Pakistan, became the Director of Land
Records there and came before the
Bagge Tribunal to plead the case of
Pakistan against the maps which he
himself had prepared and which he
himself know were full of material
defects.

So far as West Bengal is concerned,
Sir, this is the situation. We are sup-
porting the Prime Minister’s motion
before the Parliament but, at the same
time, I only want you to consider what
the resu'ts of the whole thing will be
so far as West Bengal is concerned.



6547 Acquired
Territories

[Shri C, K. Bhattacharya]

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, I brought
forward this motion before this House
in no light frame of mind. It is not
the kind of a motion, any how, which
could be treated with levity. But, in
the particular circumstances that have
accompanied it in Bengal, specially,
and the rest of India, it is obvious that
it threw a considerable burden on us.

I am grateful to those hon,. Members
who have spoken, whether they have
criticised my action or commended it.
Apart from the views they might have
expressed by their generous under-
standing of this broad position that I
ventured to put forward, even though
they have agreed with much that I
did or said, as I said yesterday, I know
the deep feelings that are involved in
this matter, specially in Bengal, and
I can, if not fully appreciate it, under-
stand it.

Shri Bhattacharya who has just
been speaking, Sir, went back into the
past history—1948. He said how wrong
maps were prepared, faulty maps were
prepared and how with tremendous
persistence he pursued this matter.
That itself indicates the difficulties and
confusions at that very time. We had
to deal with this tremendous operation
of the cutting up of India into two
parts. We had to deal with this at a
moment of enormous upheaval and
trouble, more specia'ly in Northern
India, the Punjab, and here, the doors
of Delhi, and elsewhere, Behind that
external upheaval was the tearing
apart of people’s minds and souls all
over India. It was no small matter
that occurred to India then and no one
in India, I am sure, approved of it or
liked it. They suffered, but sometimes
it so happens that the things we des-
cribe intens»ly and gravely have to be
put up with. We are not always mas-
ters of our destiny nor are even great
countries masters of their destiny.
They are conditioned by various ways
and so we were tremendously unhappy
about the course of events, This par-
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tition came about and it came about
certainly with our agreement though
not with gladness or joy. After that
major thing was over, all kinds of odd
bits remained and we went on pursu-
ing them not only in this physical field
of territory but all kinds of things, fin-
ancial, this, that and the other, and we
go on pursuing them although 12 years
have gone by.

Then there is the cession—cession or
transfer, in whatever way you call it,
it does not matter. It is of course
cession, but essentially it is an out-
come of the partition which has pur-
sued us and strained us for the last ten
years. Shri C. K. Bhattacharya said
how he went to Shri Gopalaswamy
Ayyangar who was then not exactly in
charge of the External Affairs Minis-
try but who was in charge, at my re-
quest, of all matters relating to Pakis-
tan in the External Affairs Ministry
and dealt with them, There were very
complicated affairs coming up continu-
ously and he being, I thought, a very
able, wise and painstaking man, I felt
that he would be able to deal with
them more effectively and more wisely
than perhaps I would in my hurry.
So, he was good enough to take these
matters up and he dealt with them so
long as he was alive. When Shri C. K.
Bhattacharya went before him and
pleaded, as he has just stated—I do
not know that, and have no doubt he
did it—Shri Gapalaswamy Ayyangar
gave the only answer which could be
given at that time, namely, that right-
ly or wrongly, the arbitrator was ap-
pointed—it was a kind of arbitration,
the Radcliffe Award was something
slightly different from arbitration
more or less—and anyhow they had
decided, and there is no appeal from
that decision and we have to take it.
If we have to swallow the camel, we
have to swallow its tail, or whatever
it is, also.

Take another thing to which some
hon. Members referred yesterday, and
that is the Chittagong hill tracts. By
no process of logic could I imagine
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than or now why the Chittangong hill
tracts were given over to Pakistan by
Mr. Radcliffe. There is no logic about
it. If the logic was that of content of
population, Hindu or Mu:lim or other,
I may say that the Chittagong hill
tracts hardly have any Muslimg or
Hindus for the matter of that. They
are Buddhists. There it was, but
clearly and specifically, they gave the
Chittangong hill tracts to Pakistan:
Mr. Radcliffe gave those tracts to
Pakistan, and we are very sorry, about
it. We commented on it but we do not
know what to do about it. There is no
appeal from that We could hardly
ask them to sit again in review of their
own order. We have to swallow it,
whether we like it or not.

Perhaps the House will remember
that after Mr. Radcliffe had finished
his giving the award, in Pakistan there
was a great agitation against Lord
Mountbatten for having influenced
Mr. Justice Radcliffe to give the award
in certain particulars in India’s favour.
There wag a tremendous agitation, and
a very exceedingly unfair agitation be-
cause it meant that Lord Mountbatten
had gone out of his way secretly and
furtively to influence the judge in
dealing with this matter—a very im-
proper thing, if he did it. I am only
pointing out how the atmosphere in
those days was; this tremendous agita-
tion took place and Lord Mountbatten
was not in a position to reply to it. It
was not proper for him to reply, and
in fact, he wag treated with very con-
siderable discourtesy by the then Pak-
istan authorities. He was once coming
to India, and as far as I remember,
they did not even approve of his pass-
ing over, flying over, Pakistan terri-
tory to come to India. They had gone
to that extent. They told him—he
said so. Because you betrayed us and
handed over a part of Punjab—part
of Gurdaspur district—and you induc-
ed Mr, Radcliffe to do that, after he
had decided not to do that. It was
completely baseless, without founda-
tion. So, all these things were hap-
pening. We had to accept anyhow,
whether we liked it or not. That was
our frame of mind then except that
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many things that were contained in it.
But we accepted the Radcliffe award.
That was then our frame of mind.

Shri C. K. Bhattacharya referred to
the letters which were from Under
Secretaries or others in the External
Affairs Ministry to the effect that they
accepted the award. As it was, it was
natural at that moment.

Subsequently, when these matters
were examined and discussed, difficul-
ties arose. Saparate interpretations
arose. As a result of that, Mr. Justice
Bagge came on the scene and a
number of matters were referred to
him. This was very soon after the
Radcliffe award. Tt is perfectly true
that, as has been pointed out by hon.
Members, that Barubari was not re-
ferred to Justice Bagge. Obviously we
could not refer it, Pakistan did not
refer it, although a little time after,
they raised it, and that too eight or
nine years ago—not a new thing.

Shri A. C. Guha said that right
from 1950 onwards, the West Bengal
Government has been against the
transfer of Berubari or against recog-
nising any Pakistan’s right. That is
perfectly true. We have been against
it too; all the time we have been
fighting for it all these years. The
Government of India have been
fighting since 1952 about Berubari—
fighting in the sense that there was

correspondence, etc., and rejecting
Pakistan’s claims, which was the
same thing,—and not only about it

but about a number of other matters,
That is a continuous process going on
for the last eight years specifically
from 1952, and in the course of this
period, hardly any question in dispute
was decided. They have all been
piling up—on the Punjab side, on the
Bengal side and on the Assam side.

The House will remember a little
incident which excited our people
considerably—the occupation of Tuker=
gram in Assam. It rightly excited
them, because of the manner it came
about Tukergram was not one of
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the dispute between India and Pakis-
tan directly; indirectly,—not about
Tukergram—there was a dispute bout
a wider area, some kind of dispute.
But Tukergram itself was not in dis-
pute. They suddenly came and accu-
pied the area. It was a small area
about 100 acres or so, or perhaps it
was 200 acres: I forget. It was part
of Tukergram on the other side of the
river, difficult of access to us, because
it was on the Pakistan side. Never-
theless, it was highly irritating and
exasperating that this kind of delibe-
rate aggression took place. The little
area did not count much, but the
manner of doing it was most improper,
we thought. 1t was not, I repeat, one
of the basic things. It had nothing to
do with interpretation of this that or
the other. It is clear aggression, and
therefore, naturally this House and the
rest of the country were much worked
up and excited about it, and rightly
S0.

The other disputes, nearly all of
them, were associated in some way or
other with the interpretation of the
Bagge award plus one or two things
which had not been clearly referred
to in the Bagge papers but which arose
subsequently, and we have been wrest-
ling with this for the last eight years.
This word is often being used that
we dealt with this matter ‘casually’.
This idea is certainly not correct; it
is factually not correct, We might
have made a mistake or not; that is
another matter. But it has been an
exasperating experience, year after
year, month after month, dealing with
these problems at numerous con-
ferences, usually at the official level,
because the matters were in a sense
so complicated in detail that they
could only be gone into by expert
people, looking into every detail.
It is not a matter of principle where
it comes to the interpretation of some
document. It is not a matter of
merits; it is not a matter, if I may
say so, of consulting anybody locally.

It was a matter of interpreting what
Mr. Radcliffe or what Justice Bagge
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said, naturally trying to interpret it
fairly, but in the best possible way to
our advantage. That is the only
approach one could make, One could
not take up this attitude in the cir-
cumstances that while Justice Bagge
has decided, if we do not agree or if
the people of the place do not agree,
that would have been a legitimate
thing to do, if we are considering a
question of merits. But when the sole
question is of interpretation of a docu-
ment, my asking the poor people to
interpret the award of .Justice Bagge
does not come in.

Shri Goray: The Supreme Court has
said in its judgment very specifically
that when it went into this matter, it
found that it was not an interpreta-
tion of the Bagge Award or the Rad-
cliffe Award, but this was done very
casually apart from the interpretation.

Shri Jawaharlal Nehru: I do not
wish to discuss the Supreme Court’s
judgment. It is a fact, and I think
you will find it in their Judgment,
that on these questions, we have been
in correspondence with Pakistan for
eight years. There has been bulky
correspondence about it; there is no
doubt about it. It is true, as I have
said, that this was not a matter which
was referred by Pakistan to Justice
Bagge. That is perhaps the reference;
that is true, But immediately after,
other questions have been referred.

The hon. Member said the other day
that there must be two parties to an
agreemen!. Perfectly true. But he
added something which was not per-
fectly true, viz., that there must be
two parties to a disput. That is not
true. One person can create a dispute,
Two parties are required for an
agreement. It is no good my saying
on any dispute that I do not agree
that there is a dispute. Tt may be
an important dispute or a less impor-
tant one; that is a different matter.

Take all these border problems. I
must have looked at them in the
course of these years dozens of
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times. I confess quite frankly that
some of them are so complicated
these revenue papers and others—
that 1 could not master them. I did
not try to master those details. I had
to leave them to officials who went
into them carefully and reported to
me the result of their observations. I
did not rely on myself. My colleagues
in the Foreign Affairs Committee of
the Cabinet considered these matters
again not with that specific detail,
but broadly 1 kept: the Cabinet in-
formed from time to time. Again, I
cannot make the Cabinet responsible
for any particular decision, but broad-
ly they were kept informed, because
it was an important matter.

In this background of consultations,
this, that and the other, an occasion
arises when one has to take a decision
this way or that and someone has to
take the responsibility in dealing spe-
cially with representatives of foreign
countries and in dealing specially with
Ministers and Prime Ministers of other
countries, It is very difficult at that
moment, unless you are given to it,
to say, “I cannot do it”. If I do not
agree, it ig a different matter; T say
‘no’. But not to come to an agree-
ment if you think it is a right agree-
ment—it is very difficult to carry on
in international consultations on that
basis. One has to take the responsi-
bility. One may act wrongly; one
may be misled; that is a different
matter.

In this matter, before the Prime
Ministers had met, there have been
long consultations, as far as I remem-
ber twice at Karachi and Delhi, bet-
ween officials, officials at the highest
level, who may make a mistake or
not, but whom I considereq far more
competent to go into the details than
1 was, because it was of a complica-
ted nature. Certainly our Common-
wealth Secretary knew more about
them than I could presume to know,
I was often guided by his advice. 1n
matters of principle, of course, I
come in. In matters of detail, he has
mastered them completely and he
discussed them innumerable times with
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the representatives of the States con-
cerned, whether it was Assam, Punjab
or West Bengal. They were cons-
tantly conferring with each  other.
So, even the thought that there was
no attempt at consultation is not
correct. It is a continuous process.

But I do admit this, Having con-
sulted everybody repeatedly all the
time, the last actual decision is taken.
It had to be taken or not taken. T
am responsible for that undoubtedly.
I consulted some of my colleagues in
the Cabinet at the time, but they too
had to take broadly the facts that I
placed before them. So, I take the
full responsibility. It is correct that
we consulted everybody repeatedly.
It may be said that that last particu-
lar decision was not referred formal-
ly to, let us say, the West Bengal
Government, because we thought that
with the past series of consultations
with some of their high officials here,
we could go ahead, T am not defen-
ding that; I am merely explaining the
background of all this.

So, we come to an  agreement.
Taken by itself, one could hold a
variety of opinions about Berubari.
It was not a clear matter in terms of
the interpretation of those papers. It
was not a clear matter at all. Having
had some experience of international
arbitration, etc., it became still less
clear to me what the result of an-
other arbitration might be, That is
just looking at it by itself. Looking
at it in the larger context, there were
many gains. There were several
areas in dispute, to which reference
has been made—the Hilli area, which
was in dispute. There was another
area in Assam where 12 villages
were involved and where we had to
face a pretty big obstacle. The obs-
tacle was the opinion of our own
Judge., Mr. Justice Chandrasekara
lyer, a Supreme Court Judge, who
maybe casually—I think it was
casual—had given his opinion against
our own case. But imagine, when
our own Supreme Court Judge says
so, even though casually—as I said, T
think it was casual—it was a heavy
obstacle to surmout, So, in  that
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matter we fought for this and we got
an agreement in our favour about the
12 villages.

After all this constant fighting—by
fighting 1 mean arguments and pres-
sures which were repeated before and
which had broken down—at last, we
come to a stage when in the balance,
we think something is good for us,
and something definite. Apart from
the goodness of settling and putting
an end to these border troubles, it
was a thing that in the balance was
advantageous to India and to the
people of India living in those areas.
So, thinking so, we had done some-
thing. It is no good telling them,
“You go home, we will refer it to
Parliament”. This could not be done
in those circumstances. Well, we
took the risk, if you like, We took
the decision. The analogy is not a
good one, but surely, you cannot
ask a Military Commander in the field
to refrain from taking a decision and
to refer it to somebody in Parliament;
you cannot do t*hat. You have to
decide then and there what to do,
this way or that way. Tf you are
wrong, you suffer; you should suffer
and the head should be off. So, this
background should be realised and it
should not be thought that there wae
any casualness about it. We repea-
tedly thought over it. That is one
point which I should like the House
to remember,

Then again, Professor H'ren Muker-
jee said one thing and I think it is
really unkind of him to say this. He
says or asks: why the Law Minister
is not dealing w'th ‘his matter? Why
should the Law Minister deal with
this matter when it is essentially of
my Ministry, I do not understand.

Shri H. N. Mukerjee (Calcutta
Central): I did not ask that question.
What I said was that the Congress
press in Calcutta is trying to justify
the indefensible by saying that the
Law Minister disapproves of this and
he is shoving the job on the shoulders
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of the Prime Minister, which T said
was fantastic.

Shri Jawaharlal Nehru: I may say
first of all that it was completely my
job, I have dealt with it from the
very beginning. It is my Ministry.
It is not proper for me to keep it on
somebody else’s shoulders. So far as
the Law Minister is concerned, what-
ever his views may be, all of us
emotionally feel one way, but apart
from the emotional aspect, so far as
the law is concerned, I have not
taken a single step without his consent
and without his approval in these
consuliations. Here I am talking
about the legal part.

Another thing is Professor Muker-
jee seems to think that I am afraid of
using the word “cession” as if cession
would mean something else. I really
do not understand the difference in
phraseology, It is a cession. Also, it
is a thing which is intimately, ab-
solutely hundred per cent, tied up
with the partition and what has flow-
ed from it. It is cession and rightly,
if I may say so with respect to the
Supreme Court, because when the
Constitution has defined Indian borders
it has included it. Therefore, we
have to take it, it is cession.

Shri H. N. Mukerjee: Could you
explain how, in that case, you advised
the Attorney-General to argue on be-
half of the Government of India that
it was not cession?

Shri Jawaharlal Nehru: Because, the
point was not the word “cession”. The
point there was what procedure we
should adopt here, and it was felt, we
felt, certainly it is an arguable point
whether we should adopt that proce-
dure or the other, and we told him to
do so, because there was some doubt
in our minds we sent it up to the
Supreme Court. This was about the
procedure. You may call it “cession”,
you may call it “transfer”, but that
does not make any difference to the
essential qualjty of the case, This is
the background.
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In these matters with Pakistan I
have associated always, because the
matters are very complicated, one of
my colleagues. Usually, one senior
colleague has been associated repeat-
edly in our dealings with Pakistan.
Lately, one or two others have been
associated for a couple of years. Sardar
Swaran Singh has been associated with
it. In fact, he was present at one
of these agreements and, if I may say
50, it was due to him very largely that
an agreement took place, and took
place to our advantage. These matters
have been pursued not in g single-
handed way largely all the time. The
Home Minister has been most inti-
mately connected with every confer-
ence and everything is referred to him.
The Cabinet Committee on External
Affairs is there. Sometimes people
imagine it is not meeting. It meets,
sometimes very frequently, sometimes
not so frequently. We always confer
with all members or some of them in
regard to these matters, There are
many telegrams received and many of
them come to me every morning, a
bunch of them. So, we have proceed-
ed in this way. What am I to do?
Shri Bhattacharyya thinks that some
document was a forgery. It might
have been a  forgery. When Mr.
Radcliffe called for those maps it was
considered good at that time, That is
perfectly true. Many of these are sub-
sequent facts. Al] these charges have
come out in subsequent talks, years
afterwards during Shri Bhattacharya’s
investigations and all that. We did not
know at that time about this. It is
true.

I think it was Shri Vajpayee who
sajd to me that I ought to have been
big enough to admit that I have made
a mistake; I forget what his words
were, but anyhow what he said was
something about my not telling what
I have been telling—it is rather con-
fusing. Anyhow the point was that
{ realised subsequently that I have
made a mistake ang that I should be
big enough to admit that. Well, I hope
now or hereafter I shall admit mis-
takes.
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Now I want to be perfectly frank
about this thing. At that time I was
clear in my mind that the whole
agreement, including Berubari, in spite
of certain aspects of it which were not
agreeable to us, was profitable and
advantageous to us. That is why I
took that step and I remained with
that opinion for a considerable time;
and I am still of that opjnion. But
there is a “but”. I did not realise then
that there is a certain human aspect of
it. It is perfectly true, My mind was
not applied to it, nor did anybody tell
me what the population was and how
many people will be affected. Some-
how it happened. I am sorry it did
not come before me and it was not
put before me. And subsequently
when this gspect has come before me
I have felt troubled in my mind. This
fact has troubled me, not in other
ways, not about the goodness of the
agreement—I think it is a good one;
we have lost something, but we have
gained a good deal too, and we have
to take it in the balance—but when
this fact came before me, that so many
people would be affected and so many
were refugees from Pakistan and they
will be again uprooted, ever since
this picture came before my mind, I
have been troubled about it. But I
could do nothing about it, except what
I sajd yesterday; that is, it is our duty
to help them in the best way possible.
But, still, I hold that the advantages
accruing from this agreement far out-
weight the disadvantages from the
point of view of the whole of India, of
our border and even from the point of
view of Bengal.

Shri H. N. Mukerjee: Could I ask
how did it escape the Prime Minister
that a contiguous piece of Indian terri-
tory with an overwhelmingly non-
Muslim population could be given over
to Pakistan? How could it escape his
attention?

Shri Jawaharlal Nehru: I have just
now said that I did not know what the
content of the population was. I did
not then know it was overwhelmingly
non-Muslim or what the population



6559 Acquired
Territories

[Shri Jawaharlal Nehru]

was. Even part of Berubarj is very
thinly populated though another part
is thickly populated, Anyhow that is
a fact that we were thinking in terms
of maps, in terms of other things but
not in terms of human beings; I con-
fess it; that should have been investi-
~ated, but there it was. Now this is
fie position.

Here I would like the House to re-
member that it is all very well for
some hon. Members to talk about Dhan
and gift. But I would say respectfully
that that has no relation to facts. First
of all, it is not a casual discussion. For
years and months we discussed it in
detail with large maps, small maps
and so on. Secondly, here is some-
thing which was not a question of
giving away. You may as well say
that Pakistan gaineq also as compared
to us. It was as good as good agree-
ments and good treaties are, something
which was advantageous to both in the
balance. Only such agreements are
good which bring good results to both
in the balance. Because, if you give
away something for nothing you lose.
But if you receive something for
giving away something you do not lose
anything. Otherwise, if you only
receive something the other party js
aggreived and the canker goes on.
And it was because of this feeling
that so many times here in this House
complaints have been made about
Pakistani aggression on the border.
The complaint is justified, but not
always, because the area occupied by
us, according to Pakistan, was theirs.
Those were small areas and, what is
more, subsequently went to them too.

So if you have these disputed areas,
it is a matter of continuous trouble and
dispute and that was a very big thing,
namely, to put an and to this dispute.

An hon. Member has pointed out
something about the Feni River dis-
pute that Pakistan has refused our
rivercraft to work on it. When 1 say
that we have settled all the borderdis-
putes, I do not guarantee what other
questions may arjse between Pakistan
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and India but they should not be in
the nature of frontier disputes, or
rather they should not be the direct
consequence of the partition. If a
fresh dispute arises about some other
matter, it is a different thing. So far
as the Feni River fishing rights and
other things are concerned, there has
been a temporary agreement about the
rights of both parties to use the Feni
River and I hope there will be no such
thing. But I cannot guarantee any-
thing. That is a thing apart, depen-
ding upon the relations of the two
countries and other things.

So it has been a great gain to us.
Some hon. Members from the Punjab
spoke and, I believe, said what a great
gain it had been to them. Then 1
refer to Tukergram which, by itself,
is relatively unimportant but it came
back to Assam. So this whole picture
is placed before this House.

A great deal has been said about no
such agreements being made without
reference to Parliament. In theory
that might appear a good thing. In
practice it is exceedingly difficult.
There are almost daily agreements
be‘ween us and foreign countries—not
so important, of course, and nothing to
do with territory; but daily there are
agreements on trade, and commerce,
cultural, this, that and other constant-
ly coming, It is quite unrealistic to
expect every agreement with a foreign
country to come here.

Then one mijght say: All right, let
those go, but any agrement which is
vital should come. Where to draw the
line? It will be very difficult. But,
apart from that, in vital agreements
there are two types of approaches—
the American type and the British
type. That approach refers not only
to that matter but to constitutional
matters and almost everything that we
do. The American type is a diffusion
of quthority of Congress, the President,
the judiciary and the Supreme
Court—of them all. It was all built up
to hold the other and to check the
other, That may be one outlook it
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may be good or bad, Personally, I do
not think it is very good. If I may say
so with all respect to the United
States it is a colonial type. It is a
development of the old colonial type
of Constitution. Of course, the people
cf the United States are able. They
are dynamic and progressive. So they
have siightly adapted it and they go
on with it. But nevertheless it is
Constitution which is rather of an old
type. The British type is different.

Shri Mahanty: They have no Con-
stitution.

Shri Jawaharlal Nehru: The British
type is different, as you know. In the
British type the Parliament is
supreme. It can do anything it likes—
absolutely anything. Perhaps those
who are young lawyers might remem-
ber, as Dicey wrote, except turning a
man into a woman and a woman into
a man Parliament can do anything.
We have deliberately adopted the
British pattern here in our Parliament
except for the fact that we are a
federal country and the UK. is
unitary. Of course, the federal tvpe,
we took from the United States to
some extent. For the rest, it is the
British type and Parliament is of the
British type. The Parliament has,
broadly speaking, complete power. A
little less because here it is a written
Constitution and there it is not written.
To that extent it is limited. But, only
to that extent, because it can change
the Constitution ultimately. Only
there are obstructions, there are delays
in that. We cannot immediately do
things as the British Parliament can
do.

In the British type, they have deli-
berately concentrated on a strong
Government without checks, except
the major check of kicking out—that
always is there—and some other
checks. They have concentrated on
that, and, if I may say so without any
personal reference, have given  tre-
mendous authority to the Prime Min-
ister in the British type. He is the key-
stone of the whole governmental
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structure of the United Kingdom.
Everything else revolves round him in
theory. In practice, of course, it de-
pends on individuals. A  Winston
Churchill, whether you give him au-
thority or not, assumes authority
because he is is a big man. People res-
pect him. That is a different matter.
The personal element comes in. But,
broadly speaking, the British type
gives complete power, one hundred
per cent sovereignty to Parliament
which the Congress has not got in the
United States. It is all hedged in. The
Government coming out with a major-
ity in Parliament holds very great au-
thority and all treaty making is done
by the Government in England. Of
course, they are in constant touch with
Parliament. This kind of a thing can-
not succeed in law. It depends on all
kinds of conventions. The British
Government is in constant touch with
Parliament, telling them what hap-
pens, generally keeping them inform-
ed, giving them an opportunity to dis-
approve or stop them from doing that,
all the same not coming to them for
sanction to begin with for treaties, etc.

6562

Shri Tridib Kumar Chaudhuri (Ber-
hampore): May I point out to the
Prime Minister that in the British Par-
liament, since 1810, so far as treaties
involving cession are concerned, a
firm convention has grown up of
placing all treaties before the House
and getting them ratified by the
House.

Shri Jawaharlal Nehru: There is a
good deal of talk of cession. We have
had one rea] cession or two, if you like.
The real cession you have had is ces-
sion of some territory to Bhutan some
years back. We came up to this
House and this House agreed. We are
mixing up things. That is one thing.
I can quite imagine that if any ques-
tion of what we may call real cession
arises, it would be a highly important
and vital matter: not a matter to be
dealt with by Jawaharlal Nehru or
anybody. That jis a different thing. In
this Bhutan case, which was not a
very important matter, it was real
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cession of territory. It is only 2} or
may be 5 or 10 square miles, I forget.

Shri Tridib Kumar Chaudhuri:
Thirty-two square miles.

Shri Jawaharlal Nehru: We came to
this House, we discussed and we pass-
ed, If any such thing occurs, it is in-
evitable. No Government that I can
conceive of can by-pass the House in
such a matter. There was a case of
acquisition of territory. There was
Chandernagore. We came to the
House and asked. There may be other
cases of acquisition. I cannot per-
sonally conceive of any kind of cession
of territory of India in the foreseeable
future. I just do not see it. 1f any
such contingency arises, no Govern-
ment, no Prime Minister can take it
upon their own shoulders to do eny-
thing without the fullest discussion
and approval of Parliament. But, as
I said, in the history of these matters,
you may call it cession, it is different.
It is this unfortunate tale of the Parti-
tion going on and creating all this
trouble. There is another thing, aend
this I need not go into, but the Rad-
cliffe Award did create a certain grave
doubt about Berubari, and it was a
case which could be well argued on
both sides. If you have any recollec-
tion, the written description of the
boundary in the Radcliffe Award was
very defective in regard to this area.
Two points were specified, one, the
extremity of the boundary between
the Thanas of Pachagar and Jalpai-
guri, that is to say, the western boun-
dary of the Berubari Union, and the
other, the northern corner of the
Thana Debiganj where it meets
Cooch-Behar State, that is to say, the
eastern boundary of the Berubari
Unijon. This was the description, but
there was no indication as to how they
were to be linked. There was left a
gap. Therefore, you had to go to the
map. Now, the normal rule js that
where the map and the description
differ, the written description should
prevail. That is perfectly true, pro-
vided the written description is clear,
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Here, the written description was not
clear it had left a gap, and the map
was clear and was against us. These
are the basic facts. About four-fifths
or five-sixths of Berubari, if we ac-
cepted the map—it may be a forged
map, I do not know; I cannot say, but
if we accepted that—went to Pakistan,
about one-fifths remaining with us. If
the written description had been dead
clear, then we could have thrown
away the map, but the written des-
cription was not clear. I am not argu-
ing the case. I am pointing out that it
was a difficult thing, and about which
you could not be sure what the result
would be, if it was referred again to
arbitration.

Taking this whole picture, we said
that in Hilli, this, that and other
places, there were definite advantages
and here, we thought it better to defi-
nitely take half the Berubari Union
rather than break the whole thing on
that issue and later, perhaps, be con-
fronted with not having Berubari
Union at all. This is the position put
in a nut-shell. Now, there can be two
opinions about it, but it certainly was
not a casual way of doing it, it cer-
tainly was not a gift to anybody.

There is one thing that I should like
to mention in this connection. May I
point out to you that the various dis-
putes which were settled,—which are
not referred to because they were
settled in our favour,—in West Bengal,
the Hilli area comprising about 34-86
square miles, two chitlands of Cooch-
Behar comprising 2 square miles, and
on the Assam border, Bholaganj com-
prising about 75 square miles and the
Kushiyara villages comprising about 9
square miles, were all settled in our
favour?

There is just one more matter and I
have done, and that is that, when, as
I said, this human aspect of the situa-
tion came before me, that this involv-
ed a population of five or six thousand,
about six thousand, let us say, and
that the great majority of them were
Hindus, about three-quarters of these
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Hindus were people who had come
from Pakistan as refugees, I was dis-
tressed at the idea of uprooting people
who had once been uprooted; it was
bad enough to do it once, but to do it
twice was a very painful thought. I
did not know what to do about it. I
could not, I felt, obviously, go back on
the agreement formally signed ecc.
Revolving this guestion in my mind, I
thought that while we have to go
through this, I might at least try by
agreement with Pakistan to find some
way out of this difficulty. Now, the
only possible way could be to offer to
exchange an equal or about an equal
quantum of territory with them for
this Berubari area. about four or five
miles. We had. in fact, for a number
of months previously been making
various suggestions to this end official-
ly, that is, through official sources, and
they had not been generally accepted.
I had not taken it up at my level, but
at the official level. I knew, of course,
that the official level does not take one
far. It is very rigid. Nevertheless, for
many months we had been doing that,
without much success.

Then lately, meaning some weeks
ago—about six weeks ago or a little
more or less than that—I decided to
make some approach to President
Ayub Khan himself. But I thought T
ought to make an informal approach
first before I could proceed further,
that is, an informal approach as to
whether he was agreeable to consider
such a proposition. I did not put for-
ward the precise proposition. And I
did it by mentioning it to the Pakistan
High Commissioner here. I said to
him: ‘You know what the position is
here about this. It is because it in-
volves this human element, human
suffering, that I would very much like,
if possible, to avoid it. Do not imagine
‘—I told him—’ that we are backing
otit of that agreement, not at all. We
shall honour it, of course, fully. But
it would be a good thing not only for
India but for Pakistan, if by agree-
ment, they took some other land. They
would get what they wanted more or
less and they would avoid this trouble
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for us and trouble for them in the
shape of bitterness and the rest’.

This was what I put to him orally. I
did not put anything in writing. He
said that he would go immediately to
Karachi and put this to his President—
obviously he could not give any ans-
wer himself. He did go to Karachi
and three or four days after, I got a
letter from President Ayub Khan,
which was a relatively brief letter, but
not a very pleasant one. I need not
tell you what the letter contained
because it was in somewhat different
language. He has said so publicly
elsewhere—it was in some of the
speeches he recently made.

After that, I did not think it proper
for me to make a further request to
him in this matter, when he had made
it clear that he did not approve of such
requests, and that it was our business
and our duty to put through the agree-
ment that we had made. There the
matter stood. Then there was no way
out left for me, and I thought it
would not be in consonance with the
dignity of our Government or of Par-
liament for me repeatedly to go to
him and beg him to make some
changes. That is the position.

So we have come up to this Parlia-
ment with a great deal of pain in our
mind and hearts about this matter, but
nevertheless being convinced that it is
our duty to go through this. I beg of
the House to accept this.

Shri Radhelal Vyas (Ujjain): May I
seek a clarification?

Several Hon, Members: No, no.

Mr. Speaker: It is late, I will take
up first the motion for consideration of
the merger Bill. There is one amend-
ment to it by Shri Sadhan Gupta.

Shri Tyagi: For the purpose of dis-
cussion, both the Bills were taken up
during the general consideration
stage. Now I would like you to clarify
which Bill will be taken up for clause
by clause consideration, because that
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consideration has to be separated in
the case of each Bill.

Mr. Spcaker: I will put the motion
for  consideration of the Acquired
Territories (Merger) Bill first. Then
I will put the motion for consider-
alion of the Constitution (Ninth
Amendment) Bili to vote. Then we
will take up clause by c.ause consider-
ation  of the Acquired Territories
(Merger) Bill and get through it com-
pletely. Then we will proceed with
the consideration clause by clause of
the Constitution (Ninth Amendment)
Biil and complete i:.

First I shall take up the amendment
to the motion for consideration of the
Acquired Territories (Merger) Bill.
There is such an amendment in the
name of Shri Sadhan Gupta. Is he
pressing it?

Shri Sadhan Gup'a: Yes.
16 hrs,
Mr. Speaker: The question is:

“That the Biil be circulated for
the purpose of eliciting opinion
thereon by the 3lst January,
1961.”

The amendment was negatived.

Mr. Speaker: I shall put the motion
for the vote of the House. We are
acquiring this property. That is the
Bill. I may also inform the House
that no special majority is necessary
for this Bill. The question is:

“That the Bill to provide for the
merger into the States of Assam,
Punjab and West Bengal of cer-
tain territories acquired in pur-
suance of the agreement entered
into between the Governments of
India and Pakistan and for matters
connected therewith, be taken into
consideration.”

The motion was adopted.
Mr. Speaker: I will now come 1o the

other motion relating to the Constitu-
t:on (Amendment) Bill. For the main

DECEMBER 20, 1960

(Merger) Bill 6568
and Constitution
(Ninth Amendment) Bill

consideration motion there is an
amendment. I may inform the hon.
Members that so far as this amend-
ment is conceined no special majority
is necessary. (Interruptions).

Raja Mahendra Pratap (Mathura): I
20: no time {0 exprcss my views and
therefore, I am not going to vote.

Mr. Speaker: 1 am putting Shri
Vajpayee’s amendment to the motion
for consideration in respect of the Con-
stitution (Ninth ~ Amendment) Bill,
1960.

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the first day of the
next session.”

The Lok Sabha divided.

Mr. Speaker: I shall announce the
result of the division.

Some hon. Members rose—

Mr. Speaker: I shall hear one by
one.

Sari Tridib Kumar (hoodhun. Sir,
I voted for “Ayes”, but it has not
been recorded.

Shri Amjad All (Dhubri): Sir, I
wanted to vote, but I could not reach
my seat in time. I am also for

“Ayes".

Mr. Speaker: Such mistakes should
be avoided. We will assume that he
was in the lobby.

Shri Pramathanath Banerjee
(Contai): I voted for “Ayes”, but it
has not been recorded.

Shri Keodiyan (Quilon—Reserved—
Sch. Casies): I voted for “Ayes”, but
it was not recorded.

Shri P. S. Daulta (Jhajjar): I voted
for “Nces”, but it has not been re-
corded.

Shri B. C. Mullick (Kendrapara—

Reserved—Sch. Castes): 1 voted for
“Ayes”, but it has not been recorded.
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Shri B. Das Gupta (Purulia): I voted
for “Ayes”, but it has not been re-
corded.

Pandit H. Shastri (Sawai Madho-
pur): I voted for “Noes”, but it was
not recorded.

Shri D, C. Mallik (Dhanbad): I
voted for “Noes”, but it has not
been recorded.

Giani G. S. Musafir (Amritsar): I
voted for “Noes”, but it has not been
recorded.

Shri V. N. Swami (Chanda): My vote
has not been recorded at all. I voted
for “Noes”.

Shri T. T. Krishnamachari (Madras—
South): I voted for “Noes”, but it re-
corded “Ayes”. So one may be de-
ducted from “Ayes” and added to
“Noes".

Shrimati Vijaya Raje (Chatra): I
voted for “Noes”, but it has not been
recorded.

Shri More (Sholapur): I voted for
“Ayes”.

Shri R. D. Misra (Bulandshahr): 1
also voted for “Noes”, but it has not
been recorded.

Mr. Speaker: The result of the
division* is as follows:

Ayes—44; Noes—328.
The motion was negatived.

Mr. Speaker: I shall now place the
motion before the House, This requires
a special majority. The question is:

“That the Bill further to amend
the Constitution of India to give
effect to the transfer of certain
territories to Pakistan in pursu-
ance of the agreements entered
into between the Governments of
India and Pakistan, be taken inte
consideration”.
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Those in favour of the moticn may
say “Aye”.
Several Hon. Members: “Aye”.

Mr. Speaker: Those against may

say “No”.
Some Hon. Members: “No”.

Mr. Speaker: Let the lobbies be

vieared—Division.

Shri Tyagi: They have not demand-
ed a division.

Mr. Speaker: No division need be
demanded. I have to take a special
vote of this House.

Shri Sadhan Gupta (Calcutta—
East): Then why have the voice vote
at all?

Shri Naushir Bharucha (East
Khandesh): Sir, it is not necessary to
have a special vote at the time of put-
ting this motion.

Mr. Speaker: Rule 157 says as
follows: !

4

““If the motion in respect of such Bill
is that—

(i) the Bill be taken into con-
sideration; .
L - *
then the motion shall be deemed
to have been carrieq if it is passed
by a majority of the tota] mem-
bership of the House and by a
majority of not less than two-
thirds of the members present and
voting”.
That has been so, because this is the
foundation of the further passage of
the Bill. If the consideration motion
itself is thrown out, then, there is no
meaning in proceeding further, I will
put the motion to the vote of the
Hcuse.

The question is:

“That the Bill further to amend
the Constitution of India to give

*Names of Members who had

re corded votes have not been indicated

under the direction of the Speaker as the photo-copy of Division result did

not clearly show the names of

all Members.
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effect to the transfer of certain
territories to Pakistan in pursu-
ance of the agrecmen! entered into
between the Governments of India
and Pakistan, be taken into con-
sideration”.

The Lok Sabha divided.

Shri T. S, Patil (Akola): My vote
may be added for “Ayes’.

Mr. Spraker: I shall come from the
right to the left, one after the other.

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): The
machine is not working. I am voting
for ‘Ayes’. My vote may be added.

The Minister of Mines and Oil (Shri
K. D. Malaviya): My vote was not
recorded. I am for “Ayes”.

Sardar A. S. Saigal (Janjgir): I
wanted to vote for ‘Ayes’. By mistake,
T have voted for ‘Noes’.

Shri Birendra Bahadur Singhji
‘Raipur): 1 wanted to vote for ‘Ayes’.

Shri M, H. Rahman (Amroha): I also
wanted to vote for ‘Ayes’.

Shri D. C. Mallik (Kendrapara—Re-
served—Sch. Castes): I wanted to vote
for ‘Ayes’.

Dr. Ram Subhag Singh (Sasaram):
T wanted to vote for ‘Ayes’.

Dr, Syed Mahmud (Gopalganj): I
wanted to vote for ‘Ayes’.

Shri Prama‘hanath Banerjee
(Contai): I wanted to vote for ‘Noes’.

Shri Shankar Deo (Gulbarga—Re-

served—Sch. Castes): I want to vote
for ‘Ayes.

Shri More:
*‘Noes’.

1 wanted to vote for

Shri Amjad Ali: My machine is
possibly all right. I am for ‘Noes’. 1
did not operate the machine.

Mr, Speaker: I am not going to re-
cord it. It is very wrong. It is not
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a pleasant duty for me to correct the
number, if hon. Members make a mis-
take. Last time also he committed the
same mistake. This time also he has
done the same thing. The only
punishment is not to record his vote.

Shri Asoka Mehta (Muzaffarpur):
It is an important vote. We are deal-
ing with a constitutional obligation.
Here we are discussing the constitu-
tional amendment. I do not know
whether it is proper for you to say
“I will not record somebody’s vote”
because it raises a very important
question. I think that would be a rul-
ing which would create all kinds of
difficulties.

Mr. Speaker: I request the hon.
Member to bear with me. Suppose I
call a division and we assume that
hon. Members have to go to the lob-
bies. Suppose an hon. Member does
not rise from his seat and exercise
his vote. What am I to do? I told
him about this a second time and de-
finitely. All right. As a courtesy to
him I am recording it. I do not want
to throw out the vote of any hon.
Member. But if he would not vote
what am I to do?

Shri Asoka Mehta: He is in the
House and he wants to vote.

Mr. Speaker: All right. It is a
sufficient censure. 1 will take into
account his vote.

Shri Tyagi: To avoid these diffi-
culties for ever, may I suggest that
instead of two bells one may be rung
and the members may be asked to
press their buttons? Then the colour
should not come. Then the second
bell should be rung and the colour
should be switched on. Then the
third one should be rung so that there
will be time enough. It is all done in
such a hurry and therefore mistakes
are committed. It is more of a
human mistake.

Mr. Speaker: I shall declare the re-
sult of the division. 1 have added
Shri Amjad Ali's vote also.
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The result of the division is as follows:

Ayes, 333; Noes 53.
Division No. 7] AYES [16.77 hrs,

Abdul Latif, Shri

Das, Dr. M. M. Khadjwala, Shri
Abdul Salam, Shri Da:, ShtiN. T. Khan, Shri Osman Ali
Abdur Rahman, Maulana Lasappa, Shri Khan, Shri Sedath Ali
Achal Singh, Seth Datar, Shri Khan, Shri Shahnawag
Achar, Shri Daulta, Shri P. S Khimji, Shri
Achint Ram, Lala Desai, Shri Morariji Khuds Bukhsh . Sbri M.
Agarwal, Shri Manakbhai Deshmukh, Shri K. G Khwaja, Shri Jamal
Ajit Singh, Shri Deshmukh, Dr. P. S. Kiledar, ShriR. S.
Alva, Shri Joachim Dindod, Shri Kistaiya, Shri
Ambalam, Shri Subbiah Dube Shri Mulchand Koratkar, Shri
Aney, Dr. M. S. Dublish, Shri Kottukapally, Shri
Arumugam, ShriR. S. Dwivedi, Shri M. L. Krishna, Shri M. R.
Arumugham, Shri S. R. Eacharan, Shri V. Krishna Chanrdra, Shri
Ashanna, Shri Elayaperumal, Shri Krishnamachari, Shri T. T.
Asthana, Shri Lila Dhar Gaekwad, Shri Fatesinhrso Krishnappa, Shri M. V.
Atchamamba, Dr. Ganapathy, Shri Krishnaswami, Dr.
Awasthi, Shri Jagdish Gandhi, Shri M. M. Kureel, Shri B.N.
Ayyskannu, Shri Ganga Devi, Shrimati Lachhi Ram, Shri
Babunath Singh, Shri Ganpati Ram, Shri Lghiri,Shri
Badan Singh, Ch. Gautam, Shri C. D. Laskar, Shri N.C.
Bahadur Siogh, Shri Ghosh, Shri Atulya Laxmi Bai, Shrimati
Bajsj, Shri Kamalnayan Ghosh, Shri M. K. Mafida Ahmed, Shrimati
Bakliwal, Shri Ghosh , Shri N.R. Maiti, ShriN. B.
Balakrishnan, Shri Godsors, Shri S. C. Maijhbi, ShriR.C.
Balmiki, Shri Gohokar. Dr. Majithie, Sardar
Banerji, Shri P. B. Gounder, Shri Dorsiswami Malaviya, Shri K. D.
Banerji, Dr. R. Govind Das, Dr. Malhotra, Shri Inder J.
Bangshi Thakur, Shri Guha, Shri A. C. Malliah, Shri U.S.
‘Barman, Shri Gupta, Shri C. L. Mallik, ShriD.C.
Barrow, Shri Gupta , Shri Ram Krishan Malvis, Shri K. B.
Barupal, Sbri P. L. Harvani, Shri Ansar Malviys, Shri Motilal
Basapps, Shri Hansda, Shri Subodh Manaen, Shri
Basumatari, Shri Hathi, Shri Mandeal, Shri J.
Bhagat, Shri B. R. Hazarika, Shri J. N. Mandal, Dr. Pashupati
Bhagavati, Shri Heda, Shri Maniyangadan, Shri
Bhakt Darshan, Shri Hem Raj, Shri Manjula Devi, Shrimati
Bhatkar, Shri Hukam Singh, Sardar Masuriya Din, Shri
Bhattacharya, Shri C. K. Iqbal Singh, Sardar Mathur Shri Harish Chandra
Bhawani Prasad, Shri Jagjivan Ram, Shri Matin, Qazi
Bholi Sardar, Shri Jain, Shri A. P. Mehdi, Shri S.A.
Bidari, Shri Jain, Shri M. C. Mehta, ShriJ.R.
Birbal Singh, Shri Jedhe, Shri G. K. Mehta, Shrimati Krishna
Birendra Bahadur Singhji, Shri Thunjhunwala, Shri Melkote, Dr.
Bist, Shri J. B. S. Jinachandran, Shri Minimata, Shrimati
Biswas, Shri Bholanath Jogendra Sen, Shri Mishra, Shri Bibhuti
Borooah, Shri P. C. Jogendra Singh, Sardar Mishra, Shri L. N.
Brahm Prakash, Ch. Joshi, Shri A. C. Mishrs, Shri M.P.
Brajeshwar Prasad, Shri Joshi, Shri I iladhar Mishra, ShriR.R.
Chanda, Shi Anil K. Josh i, Shrimati Subhadra Mishra, Shri S. N.
Chandak, Sbri Jyotishi, Pandit J. P. Misra, ShriB.D.
Chandra Shaniar, Shri Kalika Singh, Shri Mibsrs, Shri R.D.
Chaturvedi, Shri Kamble, Dr. Mohammad Akbar, Shaikh
Chuvan, Shri D. R. Kanungo, Shri Mohideen, Shri Gulam
Chavde. Shri Karmarkar, Shri Mohiuddin, Shri
Chettiar, Shri Ramanathan Kasiram, Shri Vaddipalli Morarka, Shri

Choudbry, Shri C. L.

Kedaria, Shri C. M.

Muniswamy, ShriN.R.

Chuni Lal, Shri Kesar Kumari, Shrimsti Murthy, Shri B.S.
Dallir Sngh, Shri Keshava, Shri Murty, Shri A? s.s
Damani, Shri Keskar, Dr. Musafir, Giani G. S.

1667 (Ai) LSD—T.
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Muthukrishnan, Shri Ramaswamy, Shri P.
Nadar, Shri Thanulingem Ramaul, ShriS. N.
Naidu, Shri G 1 Ramdhani Das, Shri
Nair, Shri C. K. Rampure, Shri M.
Nair, Shri Kuttikrishnen Ranbir Singh, Ch.
Naldurgkar, Shri Rane, Shri

Nanda, Shri Rangareo, Shri
NanjapPa, Shri Rao, Shri Hanmanth
Naraindin, Shri Rao, Shri Jaganatha
Narasimhan, Shri Rao, Shri Rajagopala
Narayanasamy , ShriR. Rao, Shri Thirumala
Nariendra Kumar, Shri Raut, Shri Bhola
Naskar, ShriP. S. Ray, Shrimati Renuka

Nathweni, Shri
Neysk , ShriMohan
‘Nayar, Dr. Sushila
Negi, Shri Nek Ram
Nehru, Shri Jawabarlal
Nehru, Shrimati Uma
Onkar Lal, Shri
Padam Dev, Shri
Pehadia, Shri
Palaniyandy, Shri
Palchoudhuri, Shrimati Ila
Pande, ShriC.D.
Pandey, Shri K. N.
Pangarkar , Shri
Panna Lal Shri
Parmar, Shri Deen Bandhu
Patel, Sushri Maniben
Patel, Sbri N. N.
Patel, ShriP. R,
Patel, ShriRsj s war
Patil, Shri S. K.
Patil, SbriT. S.
Pattabhi Ramen, ShriC. R
Pillai, Shrj Thanu
Prabhakar, Sk.ri Naval
Radha Mohan Singh, Shri
Radha Raman, Shri
Raghubir Sehsi, Shri
Raghunath Singh, Shri
Raghuramaish, Shri
Rahman, Shri M. H.
Rai, Shrimati Sshodratai
RajBahadur, Shri
Ram Saran, Shr
Ram Shankar Lal, Shri
Ram Subhag Singh, Dr.
Ramakrishnan, ShriP.R.
Ramananda Tirtha, Swami
Ramaswamy, Shri S. V.
Ramaswamy, Shri K. S,

Amiad Ali, Shrd

Assar, Shri

Banerice, Shri Pramathenath
Banerjee, Shri S. M.
Chakravartty, Shrimati Renu
Chandramani Kalo, Shri
Chaudburi, Shri T ridib Kumar
Das Gupta, Shri B.

Reddy, ShriK. C.

Reddy, Shri Narapa
Reddy, ShriR. L.

Reddy, Shri Ramakrishna
Reddy, Shri Rami

Reddy , Shri Viswanatha
Roy, Shri Bishwanath
Rungsung Suisa, Shri
Rup Narain, Shri

Sadhu Ram, Shri

Sahu, Shri Bhagabat
Sahu, Shri Rameshwar
Saigal, Sardar A.S.
Samanta, Shri S. C.
Samantsinhar, Dr.
Sambandam, Shri
Sankarapandien, Shri
Sarhadi, Shri Ajit Singh
Satish Chandras, Shri
Satyabhama Devi, Shrimati
Satyanarayana, Shri
Scindia, Shrimati Vijaya Raje
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shakuntala Devi, Shrimati
Shankar Deo, Shri
Shankaraiys, Shri

Sharma, ShriD. C.
Sharma, Pandit K. C.
Sharma, ShriR. C.
Shastri, Pandit H.

Shastri, Shri Lal Bahadur
Shastri, Swami Remanend
Shivananjeppa, Shri
Shobha Ram, Shri

Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Siddanajappa, Shri
Siddish, Shri

NOES

Dasaratha Deb, Shri
Drohar, Shri

Blias, Shri Muhammed
Ghosal, Shri Aurobindo
Ghose, Shri Bimal
Ghose, Shri Subiman
Gopalan, Shri A. K.
Goray, Shri

(Merger) Bill
and Constitution

Singh Shri C. Saran
Singh, ShriD. N.

Singh, ShriD.P.

Singh, Shri H. P.

Singh, Shri K.N.

Singh, Shri M. N.

Sinha, Shri Anirudh
Sinha, Shri Gajendra Prasad
Sinha, Shri Jhulan
Sinha, Shri K. P.

Sinha, 31ri Sarangdhara
Sinha, Shri Satya Narayan
Sinha, Shri Satyendra Narayan
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Siva, Dr. Gangadhara

Siva Raj, Shri

Snatak, Shri Nardeo
Somani, Shri

Sonavane, Shri

Sonule, Shri H. N.
Subbarayan, Dr. P.
Subramanyam, Shri T.
Sultan, Shrimati Maimoona
Sumat Prasad, Shri
Sunder Lal, Shri
Surya Prasad, Shri

Swami, Shri V. N.
Swaran Singh, Sardar
Syed Mahmud, Dr.
Tahir, Shri Mohammed
Tariq, Shri A. M.
‘Tewari, Shri Dwarikanath
Thomas, Shri A. M.
‘Tiwari, Pandit Babu Lal
Tiwari, ShriR. S.
Tiwari, Pandit D. N.
‘Tula Ram, Shri
Tyagi, Shri
Uike, Shri
‘Umrao Singh, Shri

Upadhyay, Pandit Munishwar Dutt

Upadhyaya, Shri Shiva Datt
Varma, Shri B. B.

Varma, Shri M. L.

‘Varma, Shri Ramisngh Bhai
Vedakumari, Kumari M.
Vyas, ShriR. C.

Vyas, Shri Radhelal
‘Wadiwa, Shri

Wasnik, S hri Balkrishne
‘Wodeyar, Shri

Gupta Shri Indrajit

Gupta, Shri Sadhan
Jedhav, Shri Yadav Naraysn
Kanible, Shri B. C.

Kar, Shri Prabhat
Khushwaqt Rai, She i
Kodiyan, Shri

Kumbbar, Shri

6576
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Kunhan, Shri Parulekar, Shri Sampath, Shri

Mahagaonkar, Shri Parvathi Krishnan, Shrimati Shestri, Shri Prakash Vir

Mabanty She Patil, Shri U. L. Sugandhi, Shei

Matera, Shri Pillai, Shri Anthony Supakar, Shri

Mechta, Shri Asoka Prodhan, Shri B. C. ‘Tangamani, Shri

Mohan Swarup, Shri Punncose. Shri Thakore, Slri M. B

More, Sbri Raj endra Singh Shei Vajpayee, Shri

Mukerjee, Shri H. N Rem Garib, Shri Verma,Shri Ramfi

Mullick, Shri R. C. Ranga, Shri ‘Warior, Shri

Panigrahi, Shri Chintameni ’ Yasjnik, Shri

Mr. Speaker: The total strength of
the House is 506, 50 per cent, of which
is 253 and 254 is the majority that is
necessary and by which it ought to
be carried. Those present are 333
plus 53 hon, Members and there are
abstentions also. So about 252 or 253
is the tota] number that is required

for a two-thirds majority against
which we have 333.
Therefore the motion is carried

by a majority of the total membership
of the House and by a majority of not
iess than two-thirds of the hon. Mem-
bers present and voting.

The motion was adopted.

Mr. Speaker: In one Bill the clauses
require  special consideration and
special voting. Shall I take therefore
the Constitution (Amendment) Bill
first?

Some Hon. Members: Yes, Sir.

Mr. Speaker: Then we shall take
up the Merger Bill later on for which
a simple majority is enough. We will
take up the Constitution (Amend-
ment) Bill first. We take up c'ause 2.
Is there any amendment to be moved
to it?

Clause 2— (Definitions).

Shrima4 Ila Palchoudhuri: I have
an amendment standing in my name.

Mr. Speaker: Before I catch the
hon. lady Member’s voice she sits
down.

Shrimati Ila Palchoudhuri: I have
an amendment in my name but I do
not move it.

An Hon. Member: She withdraws it.

Mr. Speaker: When she has not
moved it, where is the question of its
withdrawal?

Shri Prabhat Kar (Hooghly): Sir, I
beg to move:

Page 1,—
for lines 6 to 13, substitute—

‘(a) ‘“appointed day” means
such date or dates as the Central
Government may by notification
in the Central Gazette appownt as
the daie or dates for the transfer
of territories to Pakistan in pur-
suance of the Indo-Pakistan
agreements, after causing the ter-
ritories to be so transferred and
referred to in the First Schedule
demarcated for the purpose. and
different dates may be appointed
for the transfer of such territories
from different States and from
the Union territory of Tripura
after such people of the area or
areas concerned have been con-
sulted and as a result of the trans-
fer whoever will be uprooted have
been adequately compensated and
properly rehabilitated;’ (12).

Shri B. Das Gupta: I have amend-
ment No. 8 standing in my name.

Mr. Speaker: What is the number of
the amendment that Shri Das Gupta
wishes to move?

Shri Aurobindo Ghesal (Uluberia):
Nos. 8, 9 and 11.

Mr, Speaker: Shri Ghosal is not
Shri Das Gupta.

Shri B. Das Gupta: My amendment
are Nos. 8, 9 and 11.

Mr. Speaker: They are not to clause
2.
Shri B. Das Gupta: No.

Mr. Speaker: I will then put Shri
Prabhat Kar’s amendment (No. 12)
to the vote of the House.
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Amendment No. 12 was put and nega-
tived.

Mr. Speaker: For adopting the clause

we want a special majority. Let the
lobbies be cleared.

Shri Tyagi: May I know raise a
point? In the case of voting, this
always creates difficulties. If you
kindly accept my suggestion made
earlier then it will be all right. In-
stead of these two bells that are run
one after the other, if you were to
give another bell of caution first,
people will use both their hands.
Then the light may not be switched
on, but it may be switched on when
the second bell goes. There will no
mistake.

Mr. Speaker: Very well. Hon.
Members, in a hurry, may commit
some mistakes. But, the mechanism
here does not permit that. When I
once call Division, the gong rings.

DECEMBER 20, 1960

I cannot prevent it or ask it

for one minute.

I am in the hands
of the mechanism. Therefore, I shall
do this. When I call Division, I will

to stop

ring the bell with me so that hon.

Members may use both their hands
and be ready to press.

use both the hands.
Division again.
ring.

Shri Jawaharlal Nehru: Please don’t
say Division twice. You may do what-
You may say get

ever you like.
Division No, 8]
Abdul Latif, Shri
Abdul Salam, Shri
Abdur Rahman, Maulana
Achal Singh, Seth
Achar, Shri

Achint Ram, Lala
Agarwal, Shri Manakbhai
Ajit Singh, Shri

Alva, Shri Joachim
Ambalam, Shri Subbiah
Aney, Dr. M.S.
Arumugam, Shri R. S.
Arumugham, Shri S. R.
Ashanna, Shri

Asthana, Shri Lila Dhar
Atchamamba, Dr.
Ayyakannu, Shri
Babunath Singh, Shri
Badan Singh, Ch.

They must
Then, I will say
Then this gong will

AYES

Biwatir Singh, Shri
Bajaj, Shri Kamalnayan
Bakliwal, Shri
Balakrishnan, Shri
Balmiki, Shri

Banerji, Shri P. B.
Banerji, Dr. R.
Bangshi Thakur, Shri
Barman, Shri

Barrow, Shri

Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri
Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhatkar, Shri

Bhattacharya, Shri C. K.

Bhawni Prasad, Shri

‘Ayes’.
has not been recorded.

(Merger) Bill
and Constitution
(Ninth Amendment) Bill

ready or whatever it is. Please don’t
say Division twice. It will be confus-
ing.

Mr. Speaker: To make the hon.
Members ready, I shall say so. Let
the lobbies be cleared. The lobbies
have been cleared.

The question is: .

“That clause 2 stands part of the

Bill”.

Hon. Members will be ready. Divis-
fon.

The Lok Sabha divided:

The Deputy Minister of Finance
(Shri B. R. Bhagat): I want to vote

for ‘Ayes’. My vote has not been re-
corded.

6580

Shrimati Kesar Kumari (Raipur—
Reserved—Sch. Tribes): I want to vote
for ‘Ayes’. My vote also has not been
recorded.

Shri D. C. Mallik: I want to vote for
I pressed the button, but it

Shri Birendra Bahadur Singhji: 1

want to vote for ‘Ayes’. My vote also
has not been recorded.

Shri Dasaratha Deb (Tripura): I

want to vote for ‘Noes’.

Mr. Speaker: The result of the div-

ision is as follows:

Ayes 333; Noes 52.
[16.33 hrs.

Bholi Sardar, Shri
Bidarl, Shri
Birbal Singh, Shri
Birendra Bahadur Singhji, Shri
Bist, Shri J. B.S.
Biswas, Shri Bholanath
Boroosah, Shri P. C.
Brahm Prakash, Ch,
Brajeshwar Prasad, Shri
Chanda, Shri Anil K.
Chandak, Shri
Chandra Shankar, Shri
Chaturvedi, Shri
Chavan, Shri D. R.
Chavda, Shri
Chettiar, Shri Ramanathan
Choudhry, Shri C. L.
Chuni Lal, Shri
Daljit Singh, Shri
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Damani, Shri Khan, Shri Sadath All Naldurgker, Shri
Das, Dr. M. M. Khan, Shri Shashnawaz Nanda, Shri
Das, Shri N. T Khimji, Shri Nar.jappan, Shri”
Dasapps, Shri Khuda Bukhsh, Shri M. Naraindin, Shri
Datar, Shri Khwaja, Shri Jamal Narasimhan, Shri

Daults, Shri P. S.
Desai, Shri Morarijl
Deshmukh, Shri K. G.
Deshmukh, Dr. P. S.
Dindod, Shri

Dube, Shri Mulchand
Dublish, Shri
Dwivedi, Shri M. L.
Bacharan, Shri V.
Elayaperumal, Shri
Gackwad, Shri Fatesinhrao
Ganapathy, Shri
Gandhi, Shri M. M.
Ganga Devi, Shrimati
Ganpati Ram, Shri
Gautam, Shri C. D.
Ghosh, Shri Atulya
Ghosh , Shri M. K.
Ghosh, Shri N. R.
Gohokar, Dr.
Gounder, Shri Doraiswami
Govind Das, Dr.
Guha, Shri A. C.
Gupta, Shri C. L.
Gupta, Shri Ram Krishan
Harvani, Shri Ansar
Hansda, Shri Subodh
Hathi, Shri

Hazarika, Shri J. N.
Heda, Shri

Hem Raj, Shri

Hukam Singh, Sardar
lqbnl Singh, Sardar
Jag jivan Ram, Shri
Jaio, Shri A. P.

Jain, Shri N. C.
Jedhe, Shri G. K.
Jhunjhunwala, Shri
Jinachandran, Shri
Jogendra Sen, Shri
Jogendra Singh, Sardar
Joshi, Shri A. C.
Joshi, Shri Liladhar
Joshi, Shrimati Subhadra
Jyotishi, Pandit J. P,
Kalika Singh, Shri
Kamble, Dr.

Kanungo, Shri
Karmarkar, Shri
Kasiram, Shei Vaddipalli
Kasliwal, Shri
Kedaria, Shri C. M.
Kesar Kumari, Devi
Keshava, Shri

Keskar, Dr.
Khadiwala, Shri

Khao, Shri Osman Al

Kiledar, Shri R. S.
Kistaiys, Shri

Koratkar, Shri
Kottukapally, Shri
Krishna, Shri M. R.
Krishna Chandra, Shri
Krsihnamachari, Shri T. T.
Krishnappa, Shri M. V.
Krishnaswami, Dr.
Kureel, Shri B. N.
Lachhi Ram, Shri
Lahiri,Shri

Laskar, Shri N.C.

Laxmi Bai, Shrimati
Mafida Ahmed, Sbhrimati
Maiti, Shri N. B.

Maijhi, Shri R. C.
Majithja, Sardar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Malliah, Shri U. S.
Mallik, Shri D. C.
Malvia, Shrj K. B.
Malviys, Shri Motilal
Manaen, Shri

Mandal, Shri J.

Mandal, Dr. Pashupati
Maniyangadan, Shri
Manjula Devi, Shrimati
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Matin, Qazi

Mehdi, Shri S. A.
Mehta, Shri J. R.

Mehta, Shrimati Krishna
Melkote, Dr.

Minimata, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri L. N,
Mishra, Shri M. P,
Mishra, Shri R. R.
Mishra, Shri S. N,
Mibsra, Shri B. D.

Misra, Shri R. D.
Mohammad Akbar, Shaikh
Mohideen, Shri Gulam
Mohiuddin, Shri
Morarka, Shri
Muniswamy, Shri N. R.
Murthy, Shri B. S.
Murty, Shri M. S.
Musafir, Giani G. S.
Muthukrishnan, Shri
Nadar, Shri Thanulingam
Naidu, Shri Govindarsjalu
Nair, Shri C. K.

Nair, Shri Kuttikrishnan

Narayanasamy, Shri R.
Nariendra Kumar, Shri
Naskar, Shri P. S.
Nathwani, Shri
Nayak, Shri Mohan
Nayar, Dr. Sushila
Negi, Shri Nek Ram
Nehru, Shri Jawaharlal
Nehru, Shrimati Uma
Onkar Lal, Shri
Padam Dev, Shri
Pahadia, Shri
Palaniyandy, Shri
Palchoudhuri, Shrimati Ila
Pande, Shri C. D.
Pandey, Shri K. N.
Pangarkar, Shri
Panna Lal, Shri
Parmar, Shri Deen Bandhu
Patel, Sushri Maniben
Patel, Shri N. N.
Patel, Shri P. R.
Patel, Shri Rajeshwar
Patil, Shri R. D.
Patil, Shri S. K.
Patil, Shri T. S.
Pattabhi Raman, Shri C. R.
Plilai, Shri Thanu
Prabhakar, Shri Naval
Radha Mohan Singh, Shri
Radha Raman, Shri
Ragbubir Sahai, Shri
Raghunath Singh, Shri
Raghuramaiah, Shri
Rahmaen, Shri M. H.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Ram Garib, Shri
Ram Saran. Shri
Ram Shankar Lal, Shri
Ram Subhag Singh, Dr.
Ramakrishnan, Shri P. R.
Ramananda Tirtha, Swemi
Ramaswamy, Shri S. V.
Ramas wemy, Shri K. S.
Ramaswamy, Shri P.
Ramaul, Shri S. N.
Ramdhani Das, Shri
Rampure, Shri M.
Ranbir Singh, Ch.
Rane, Shri
Rangarso, Shri
Reo, Shri Hanmanth
Rao, Shri Jaganatha
Rao, Shri Rajagopala
Raso, Shri Thirumala
Raut, Shri Bhola
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Ray, Shrimati Renuka
Reddy, Shri K. C.
Reddy, Shri Narapa
Reddy, ShriR. L.
Reddy, Shri Ramakrishna
Reddy, Shri Rami
Reddy, Shri Viswanatha
Roy, Shri Bishwanath
Rungsung Suisa, Shri
Rup Narain, Shri
Sadhu Ram, Shri
Sahu, Shri Bhagabat
Sahu, Shri Rameshwar
Seigal, Sardar A.S.
Samanta, Shri S. C.
Samantsinhar, Dr.
Sambandam, Shri
Sankarapandian, Shri
Sarhadi. Shri Ajit Singh
Satish Chandra, Shri
Satyabhama Devi, Shrimati
Satyanarayana, Shri
Scindia, Shrimati Vijaya Raje
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shakuntala Devi, Shrimati
Shankar Deo, Shri
Shankaraiya, Shri
Sharma, Shri D. C.
Sharma, Pandit K. C.
Sharma, Shri R. C.

Amjad Ali, Shri

Assar, Shri

Banerjee, Shri Pramathanath
Banerjee, Shri S. M.

Bhanja Deo, Shri
Chakravartty, Shrimati Renu
Chandramani Kalo, Shri
Chaudhuri, Shri Tridib Kumar
Das Gupta, Shri B,

Dasaratha Deb, Shri

Drohar, Shri
Elias, Shri Mubammed

Ghosal, Shri Aurobindo
Ghose, Shrl Bimal
Ghose, Shri Subiman
Gopalan, Shri A. K.
Goray, Shri

Gupta, Shri Indrafit
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Shastri, Pandit H.

Shastri, Shri Lal Bahadur
Shastri, Swami Ramanand
Shivananjappa, Shri

Shobha Ram, Shri

Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Siddanajappa, Shri

Siddish, Shri

Singh, Shri D. N.

Singh, Shri D. P.

Singh, Shri H. P.

Singh, Shri K. N.

Singh, Shri M. N.

Sinha, Shri Anirudh

Sinha, Shri Gajendra Prasad
Sinha, Shri Jhulan

Sinha, Shri K. P.

Sinha, Shri Sarangdhara
Sinha, Shri Satys Narayan
Sinha, Shri Satyendra Narayan
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri

Siva, Dr. Gangadhara

Siva Raj, Shri

Snatak, Shri Nardeo
Somani, Shri

Sonavane, Shri

Sonule, Shri H. N.
Subbarayan, Dr. P.

NOES
Gupta, Shri Sadhan
Tadbav, Shri Yadav Narayan
Kamble, Shri B. C.
Kar, Shri Prabhat
Khushwaqt Rai, Shri
Kodiyan, Shri
Kumbbhar, Shri
Kunhan, Shri
Mahagaonkar, Shri
Mahanty, Shri
Matera, Shri
Mehta, Shri Asoka
Mohan Swarup, Shri
More, Shri
Mukerjee, Shri H. N.
Mullick, Shri B. C.
Panigrahi, Shri Chintamoni

Mr, Speaker: The motion is carried Shri

by a majority of the total member-
ship of the House and by a majority
two-thirds of the
Members present and voting,

The motion was adopted.

of not less than

Clause 2 was added to the Bill.

Clause 3— (Amendment of the First
Schedule to the Constitution)
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Subramanyam, Shri T.
Sultan, Shrimati Maimoona
Sumat Prasad, Shri

Sunder Lal, Shri

Surya Prasad, Shri

Swami, Shri V. N.

Swaran Singh, Sardar

Syed Mahmud, Dr.

Tahir, Shri Mohammed
Tariq, Shri A. M.

Tewari, Shri Dwarikanath
Thomas, Shri A. M.
Tiwari, Pandit Babu Lal
Tiwari, Shri R. S.

Tiwari, Pandit D. N.

Tula Ram, Shri

Tyagi, Shri

Uike, Shri

Umrao Singh, Shri
Upadhyay, Pandit Munishwar Dutt
Upadhyaya, Shri Shiva Datt
Varma, Shri B. B.

Varma, Shri M.L.

Varma, Shri Ramsingh Bhai
Vedakumari, Kumari M.
Vyas, ShriR. C.

Vyas, Shri Radhelal
Wadiwa, Shri

Wasnik, Shri Balkrishna
‘Wodeyar, Shri

Parvathi Krishnan, Shrimati
Patil, Shri U. L.

pillai, Sbri Anthony
Prodhan, Shri B. C.
Punnoose, Shri

Rajendra Singh, Shri
Rangs, Shri

Sampath, Shri

Shastri, Shri Prakash Vir
Sugandhi, Shri

Supakar, Shri
Tangamani, Shri
Thakore, Shri M. B.
Vajpayee, Shri

Verma, Shri Ramji
Warior, Shri

Yajnik, Shri

B. Das Gupta: I beg to move:
Page 2,—
omit lines 16 to 20. (8).
Clause 3(c) of the Bill reads thus:
“As from the appointed day, in

the First Schedule to the Con-

stitution.—

(c) in the paragraph relating

to the territories of the State of
West Bengal, the words, brackets
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and figures ‘but excluding the
territories referred to in Part
III of the First Schedule to the
Constitution (Ninth Amend-
ment) Act, 1960” shall be added
at the end;”.

I wan* that these words should be
deleted.

The whole Berubari affair, as it
transpires, has been bungled and mis-
managed from the very beginning.
The main responsibility also lies with
the Prime Minister. Time and again,
the Prime Minister has stated that
Berubari was a matter of dispute. I
would like to quote a few lines from
the speech of Shri Bimal Chandra
Sinha, Revenue Minister, West Bengal,
which he delivered in the West Bengal
Legislative Council on the 30th
December 1958, when this dispute was
raised by Pakistan. He said:

“When after the partition of
Bengal, boundary demarcation
began—and this is a very import-
ant matter that I am going to
mention and let the members take
note of this—when the boundary
demarcation began, it was pro-
ceeding smoothly also along the
Berubari Union. Sir, the techni-
ca] process of surveying and deli-
neating a boundary is the first
step. The next thing is the pre-
paration of mosaic, that is to say,
along a particular line, one party
surveys twenty chains on one side
and the other party surveys
twenty chains on the other side
and then these details, maps, etc.
are made to tally. This line is a
fixed one. Now, when the mosaics
were prepared by the Pakistan
party, they were sent to us for
tallying with ours and when that
mosaic was accepted by us, and
when our mosaic was prepared
and sent to them, suddenly the
Pakistan revenue officials accused
us of fabricating their mosaic and
refused to accept ours. But when
the original challan that was for-
warded by the Pakistan officials
while sending up their mosaic was
pointed out, they withdrew from
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that position and then the Pakis-
tan Government raised a form of
dispute over the Berubari Union.”

He says all these things were sent to
the Government of India. He says:

“Round about the middle of
1958, we were asked by the Gov-
ernment of India to prepare a list
of disputes and send them certain
maps and charts and certain data.
Sir, I take this opportunity of
denying altogether the allegation
that no maps and charts were
sent. As a matter of fact, all the
maps and charts, and the facts of
the case—as a matter of fact, no
opinion was sought excepting
only certain facts—were asked for
and the maps and facts were pro-
perly sent to the Government of
India though we could express no
opinion”.

This was the position, when the dis-
pute was raised, from the very begin-
ning to the end. It transpires that
the whole affair was a piece of
bungling and mismanagement. We
have seen from the issue of Kashmir
to that of China and now that of
Berubari, that everything is being
bungled and mismanaged. This Beru-
bari affair shows how we mismanage
our affairs, whether national affairs
or international affairs. It must be
admitted that no serious thinking was
done by the officials or by the Prime
Minister in regard to this matter. So,
I request this House to throw out this
Berubari portion of the Bill.

Mr, Speaker: The whole discussion
centred round Berubari and we had
taken over eight hours. No repeti-
tion will be allowed. If he has got
any new facts, he may present them.
If everything has been said already
and he has nothing more to add, he
may resume his seat. If there is
something new, let him give it to the
House.

Shri B. Das Gupta: I am saying that
the Prime Minister exceeded his
power is negotiating the cession of
Berubari. According to the interna-
tional law and convention, if the
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[Shri B, Das Gupta]
House rejects that part of the agree-
ment or negotiation, that will in no
way hamper the prestige of the Prime
Minister on which we are laying so
much stress, Now things have come
to such a stage, that everything has
been concentrated on this that it is a
matter of the prestige of the Prime
Minister of India. That is why this
Berubari cession is being approved by
this House now. We are creating
very bad precedents. If we have a
proper approach to democracy, we
would reject it because the whole
country, the whole nation is against
cession of territory. The Prime
Minister should take this into con-
sideration. After he got the opinion
of the Supreme Court, the proper
course would have been to resign and
come before the electorate on this
issue as the Prime Minister of Japan
did. That would have been the
proper democratic approach. We
should not create bad precedents in
this House on which the future
depends to a great extent. Lastly, I
beg to remind the House that we must
take into consideration the feeling of
the whole nation; it is not West
Bengal alone; it is the whole of India
that speaks against this. The whole
of India expresses its indignation over
this. Let us take it into consideration
and let us create good precedents by
throwing out this Bill. We will be
then creating good precedents. Other-
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wise, it will be a disaster for our
country and the future.
Mr. Speaker: Does the hon. Prime
Minister want to say something?
Shri Jawaharlal Nehru: No, Sir.
Mr. Speaker: I shall put amend-
ment No. 8 to the vote of the House.
Amendment No. 8 was put and
negatived,
Mr. Speaker: The question is:
“That clause 3 stand part of the
Bill.”
The Lok Sabha divided.

Mr., Speaker: I shall announce the
result of the division.

Shri Thanulingam Nadar (Nager-
coil): I voted for “Ayes”, but it has
recorded “abstention”.

Dr. Atchamamba (Vijayavada): I
voted for “Ayes”, but it has not been
recorded.

Shri C. K. Nair (Outer Delhi): I
voted for “Ayes”, but it has been
recorded as “abstention”.

Shri B. Das Gupta: I want to vote
for “Noes”. I did not reach my seat
in time.

Shri Drohar (Hardoi—Reserved—
Sch. Castes): I want to vote for
“Noes”.

Mr. Speaker: The result of the
division is:

Ayes: 332; Noes: 417,

Division No. 9]

Abdul Latif, Shri

Abdul Salam, Shri
Abdur Rahman, Maulana
Achal Singh, Seth
Achar, Shri

Achint Ram, Lala
Agarwal, Shri Manakbhai
Ajit Singh, Shri

Alva, Shri Joachim
Ambalam, Shri Subbish
Aney, Dr. M. S.
Arumugam, Shri R. S.
Arumugham, Shri S. R.
Ashanna, Shri

Asthana, Shri Lila Dhar
Atchamamba, Dr.
Ayyakannu, Shri
Babunath Singh, Shri
Badan Singh, Ch.

AYES

Bahadur Singh, Shri
Bajaj, Shri Kamalnayan
Bakliwal, Shri
Balakrishnan, Shri
Balmiki, Shri

Banerji, Shri P. B.
Banerji, Dr. R.
Bangshi Thakur, Shri
Barman, Shri

Barrow, Shri

Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri
Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharya, Shri C. K.
Bhawni Prosad, Shri

[16.51 hrs.

Bholi Sardar, Shri
Bidari, Shri
Birbal Singh, Shri

Birendra Bahadur Singhji, Shri

Bist, Shri J. B. S.
Biswas, Shri Bholanath
Borooah, Shri P. C.
Brahm Prakash, Ch.
Brajeshwar Prasad, Shri
Chanda, Shri Anil K.
Chandak, Shri

Chandra Shankar, Shri
Chaturvedi, Shri
Chavan, Shri D. R.
Chavda, Shri

Chettiar, Shri Ramanathan
Choudhry, Shri C. L.
Chuni Lal, Shri

Daljit Singh, Shri
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Damani, Shri

Das, Dr. M. M.

Das, Shri N. T.
Dasappa, Shri

Datar, Shri

Daulta, Shri P. S.
Desai, Shri Morarji
Deshmukbh, Shri K. G.
Deshmukh, Dr. P. S.
Dindod, Shri

Dube, Shri Mulchand
Dublish, Shri
Dwivedi, Shri M. L.
Bacharan, Shri V.
Blayaperumal, Shri
Gackwad, Shri Fatesinhrao
Ganapathy, Shri
Gandhi, Shri M. M.
Ganga Devi, Shrimati
Ganpati Ram, Shri
Gautam, Shri C. D.
Ghosh, Shri Atulya
Ghosh, Shri M. K.
Ghosh, Shri N. R.
Godsora, Shri S. C.
Gohokar, Dr.
Gounder, Shri Doraiswami
Govind Das, Dr.
Gubha, Shri A. C.
Gupta, Shri C. L.
Gupta, Shri Ram Krishan
Harvani, Shri Ansar
Hansda, Shri Subodh
Hathi, Shri

Hazarika, Shri J. N.
Heda, Shri

Hem Raj, Shri

Hukam Singh, Sardar
Igbal Singh, Sardar
Jagjivan Ram, Shri
Jain, Shri A. P.

Jain, Shri M. C.
Jedhe, Sbri G. K.
Jhunjhunwala, Shri
Jinachandran, Shri
Jogendra Sen, Shri
Jogendra Singh, Sardar
Joshi, Shri A. C.
Joshi, Shri Liladhar
Joshi, Shrimati Subhadra
Jyotishi, Pandit J. P.
Kalika Singh, Shri
Kamble, Dr.
Kanungo, Shri
Karmarkar. Shri
Kasiram, Shri Vaddipalli
Kedaria, Shri C. M.
Kesar Kumari, Shrimati
Keshava, Shri

Keskar, Dr.
Khadiwala, Shri
Khan, Shri Osman Ali
Khan, Shri Sadath Ali
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Khan, Shri Shahnawaz ~
Khimii, Shri

Khuda Bukhsh, Shri M.
Khwaja, Shri Jamal
Kiledar, ShriR. S.
Kistaiya, Shri

Koratkar, Shri {
Kottukapally, Shri
Krishna, Shri M. R.
Rrishna Chandra, Shri
Krishnamachari, Shri T. T.
Krishnappa, Shri M. V.
Kureel, Shri B. N.
Lachhi Ram, Shri§
Lehiri, Shri

Laskar, Shri N. C.
Laxmi Bai, Shrimati
Mafida Ahmed, Shrimati
Maiti, Shri N. B.

Majhi, Shri R. C.
Maujithia, SardarY -
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Malliah, Shri U. S.
Malvia, Shri K. B,
Malviya, Shri Motilal
Manaen, Shri

Mandal, Shri J.®
Mandal, Dr. Pashupati
Maniyangaden, Shri
Manjula Devi, Shrimati
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Matin, Qazi

Mehdi, Shri S. A.
Mehta, Shri J. R.
Mehta, Shrimati Krishng
Melkote, Dr.

Minimata, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri L. N.
Mishra, Shri M. P.
Mishra, Shri R. R.
Mishra, Shri S. N.
Misra, Shri B. D.

Misrs, Shri R. D.
Mohammad Akbar, Shaikh
Mohideen, Shri Gulam
Mohiuddin, Shri
Morarka, Shri

Mullick, Shri B. C.
Muniswamy, Shri N. R.
Murthy, Shri B. S.
Murty, Shri M. S.
Musafir, Giani G. S.
Muthukrishnan, Shri
Nadar, Shri Thanulingam
Naidu, Shri Govindarsjalu
Nair, Shri C. K.

Nair, Shri Kuttikrishnan
Naldurgkar, Shri
Nanda, Shri

Nanjappan, Shri
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Naraindin, Shri
Narasimhan, Shri
Narayanasamy, Shri R.
Nariendra Kumar, Shri
Naskar, Shri P. S.
Nathwani, Shri

Nayak, Shri Mohan
Nayar, Dr. Sushila
Negi, Shri Nek Ram
Nehru, Shri Jawaharlal
Nehru, Shrimati Ums
Onkar Lal, Shri

Padam Dev, Shri
Pahadia, Shri
Palaniyandy, Shri
Palchoudhuri, Shrimati Ila
Pande, Shri C. D.
Pandey, Shri K. N.
Pangarkar, Shri

Penng Lal, Shri

Parmar, Shri Deen Bandhu
Patel, Sushri Maniben
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri R. D.

Patil, Shri S. K.

Patil, Shri T. S.

Pattabhi Raman, Shri C. R.
Pillai, Shri Thanu
Prabhakar, Shri Naval
Radha Mohan Singh, Shri
Radha Raman, Shri
Raghubir Sehai, Shri
Raghunath Singh, Shri
Raghuramaiah, Shri
Rahman, Shri M. H.
Rai, Shrimati Sahodrabai
Rej Bahadur, Shri
Ram Saran, Shri
Ram Shankar Lal, Shri
Ram Subhag Singh, Dr.
Ramakrishnan, Shri P. R.
Ramananda Tirtha, Swami
Ramaswamy, Shri S. V.
Ramaswamy, Shri K. S.
Ramaswamy, Shri P.
Ramaul, Shri S. N.
Ramdhani Das, Shri
Rampure, Shri M.
Ranbir Singh, Ch.

Rane, Shri

Rangarao, Shri

Rao, Shri Hanmanth
Rao, Shri Jaganatha

Rao, Shri Rajagopala
Rao, Shri Thirumala
Raut, Shri Bhols

Ray, Shrimati Renuks
Reddy, Shri K. C.
Reddy, Shri Naraps
Reddy, ShriR. L.
Reddy, Shri Ramakrishna
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Reddy, Shri Rami

Reddy, Shri Viswenatha
Roy, Shri Bishwanath
Rungsung Suiss, Shri
Rup Narain, Shri

Sadhu Ram, Shri

Sahu, Shri Bhagabat
Sahu, Shri Rameshwar
Saigal, Sardar A. S.
Samanta, Shri S. C.
Samantsinhar, Dr.
Sambandam, Shri
Sankarapandian, Shri
Sarhadi, Shri Aiit Singh
Satish Chandra, Shri
Satyabhamas Devi, Shrimati
Satyaparayana, Shri
Scindia, Shrimati Vijaya Raeje
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shakuntala Devi, Shrimati
Shankar Deo, Shri
Shankaraiya, Shri
Sharma, Shri D. C.
Sharmas, Pandit K. C.
Sharma, ShriR. C.
Shastri, Pandit H.

DECEMBER 20, 1960

(Merger) Bill 6592
and Constitution

(Ninth Amendment) Bill

Shivananjapps, Shri
Shobha Ram, Shri

Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
siddmmiupp-. Shri
Siddiah, Shri

Singh, Shri D. N.

Singh, Shri D. P.

Sumat Prasad, Shri
Sunder Lal, Shri

Surya Prasad, Shri
Swami, Shri V. N.
Swaran Singh, Sardar
Syed Mahmud, Dr.
Tahir, Shri Mohammed
Tariq, Sbri A. M.

Singh, Shri H. P, Tewari, Shri Dwarikanath
Singh, Shri K. N. Thomas, Shri A. M.

Singh, Shri M. N. ‘Tiwari, Pandit Babu Lal
Sinha, Sbri Anirudh ‘Tiwari, ShriR. §.

Sinha, Sbri Gajendra Prasad ‘Tiwari, Pandit D. N.
Sinha, Shri Jhulan ‘Tula Ram, Shri

Sinha, Shri K. P. Tyagi, Shri

Sinha, Shri Sarangdhara Uike, Shri

Sinha, Shri Satya Narayan Umrao Singh, Shri

Sinha, Shri Satyendra Narayan Upadh Pandit Mubis! Datt
Sinha, Shri i Tarkesh i Upadhyaya, Shri Shiva Datt

Sinhasan Singh, Shri
Siva, Dr. Gangadhara
Siva Raj, Shri
Snatak, Shri Nardeo
Somani, Shri
Sonavane, Shri
Sonule, Shri H. N.
Subbarayan, Dr. P.

Shastri, Shri Lal Bahad
Shastri, Swami Ramanand

Amijad Ali, Shri

Assar, Shri

Banerjee, Shri Pramathanath
Banerjee, Shri S. M.

Bhanja Deo, Shri
Chakravartty, Shrimati Renu
Chaudhuri, Shri Tridib Rumar
Das Gupta, Shri B.
Dagaratha Deb, Shri

Deo, Shri P. K.

Drohar, Shri

Eliss, Shri Mubammed
Ghosal, Shri Aurobindo
Ghote, Shri Bimal

Ghose, Shri Subiman
Gopalan, Shri A. K.

Sub am, Shri T.
Suiltan, Shrimati Maimoona
NOES

Goray, Shri

Gupta, Shri Indrajit
Guptas, Shri Sadhan
Jadhav, Shri Yadav Narayan
Kar, Shri Prabhat
Khushwagqt Rai, Shri
Kodiyan, Shri

Kumbhar, Shri

Kunhan, Shri
‘Mahagaonkar, Shri
Mahanty, Shri

Mehta, Shri Asoka

Mohan Swarup, Shri
Mukerjee, Shi H. N.
Mullick, Shrir B. C.
Panigrahi, Shri Chintamoni

Varma, Shri B. B.

Varma, Shri M. L.

Varms, Shri Ramsingh Bhai
Vedakumari, Kumari M.
Vyas, ShriR. C.

Vyas, Shri Radhelal
Wadiwa, Shri

‘Wasnik, Shri Balkrishna
‘Wodeyar, Shri

Patmar, Shri K. U.
Parvathi Krishnan, Shrimati
Patil, Shri U. L.

Pillai, Shri Anthony
Punnoose, Shri
Rajendra Singh, Shri
Ranga, Shri

Sampath, Shri

Shastri, Shri Prakesh Vir
Supakar, Shri
‘Tangamani, Shri
Thakore, Shri M. B.
Verma, Shri Ramji
Warlor, Shri

Yajoik, Shri

Mr, Speaker: The motion is carried
by a majority of the total member-
ship of the House and by a majority
of not less than two-thirds of the
Members present and voting,

The motion was adopted
Clause 3 was added to the Bill.
The First Schedule

Shri Aurobindo Ghesal:
move:

Page 2,—

omit lines 36 to 40. (9)

I beg to

Shri Bimal Ghose: I beg to move:
Page 2, line 37—
omit “item (3)”. (10)

This is a small amendment. I hope
the Prime Minister will accept it.

Shri Aurobindo Ghosal: My amend-
ment relates to Part III of the First
Schedule. Part III of the First Sche-
dule relates to item (3) of paragraph
2 of the Second Schedule. That is in
relation to the agreement regarding
Berubari Union No. 12. My point is
whether by this agreement it will be
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feasible at all to partition Berubari
half and half. In the Second Sche-
dule, it has been stated that there
will be three steps for effecting this
division. Firstly, Berubari will be
partitioned equally, half and half.
Secondly, the partition line will be
horizontal, starting from the north-
east corner of Debiganj thana. Thirdly,
the partition should be made in such
a manner that the Cooch Behar
enclaves between Pachagar thana and
Berubari Union will remain, or is
included, in India.

If you will look at the map of Beru-
bari, you will find that the first two
terms are contradictory.

Mr. Speaker: There is too much
noise in the House. The proceedings
cannot be recorded by the official
reporters. The speech is not heard.
Nobody is able to hear. If some hon.
Members do not want to participate
in the debate, let them keep quiet.

Shri Aurobindo Ghosal: If a line is
drawn horizontally from the north-
east corner of Debiganj thana to the
Berubari police station, Berubari can
never be divided half and half. If
Berubari is to be divided half and
half the line cannot run horizontally.
It has been admitted by the Supreme
Court also.

It has been agnounced in the news-
papers of today that there is already
trouble regarding interpretation. The
seed of dispute is already sown there.
From the Indian side, the interpreta-
tion is that the horizontal line means
parallel line to the axis. But accord-
ing to the Pakistan interpretation,
horizontal line means that at first the
geometrical axis is to be determined
for the Berubari Union and then a
perpendicular line has to be drawn
which will be called the horizontal
line of Berubari. If this interpreta-
tion is to be followed, then, about
three-fourths of Berubari will go to
Pakistan. If the subject-matter of
any agreement is in dispute, and even
in the beginning, if such a streak of
dispute about the division is there, I
do not think that this agreement will
serve any purpose. No real purpose

AGRAHAYANA 29, 1882 (SAKA)

" ——— e coeeemr

(Merger) Bill 6594
and Constitution
(Ninth Amendment) Bill

will be served by this agreement
which is meant to achieve peace and
friendship with Pakistan.

I want a clarification from the hon.
Prime Minister as to whether, accord-
ing to the agreement which has been
concluded, half of Berubari could be
divided—that is, whether Berubari
could be divided exactly half and half
horizontally.

Next, while voting for this measure
I would like to appeal to the House
that they should appreciate the senti-
ments of West Bengal. The workers
of Calcutta have stopped work, and
the whole area is like a dead State
or city. All work has stopped. Natu-
rally, I should like to bring to the
attention of the House this aspect
and I would like the House to appre-
ciate the sentiments and views of the
people of West Bengal in this matter
for successful strike.

17 hrs,

Mr, Speaker: Has the Prime Minis-
ter anything to say? The hon. Mem-
ber says that as demarcated now, it
is physically impossible to divide
Berubari into two halves. Pakistan
people are already saying it must be
a vertical line with the centre at
_Berubari and so on. He argues, if it
is impracticable, what is the use?

Shri Jawaharlal Nehru: This was
carefully considered. When one says
it should be horizontal, it does not
mean a mathematically horizontal line
absolutely; it merely means that it
should not be vertical, because if it
was vertical, that part of Berubarj
which comes to us is cut off and there
is some difficulty. Therefore, it will
have to be carefully considered. The
line may not be exactly horizontal,

‘but broadly speaking horizontal. It

may be a curved line or straight line.

Mr. Speaker: I will now put Shri
Aurobindo Ghosal’s amendment No. 8
to the House.

Amendment No. 9 was put and
negatived.

Mr, “Speaker: I will now put Shri
Bimal Ghose’s amendment No, 10 to
the House.
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Amendment No, 10 was put and

negatived.

Mr. Speaker: The question is:

“That the First Schedule stand

part of the Bill.”

The Lok Sabha divided.

Division No, 10]

Abdul Latif, Shri
Abdul Salam, Shri
Abdur Rahman, Maulana
Achal Singh, Seth
Achar, Shri

Achint Ram, Lala
Agarwal, Shri Manakbhai
Ajit Singh, Shri

Alva, Shri Joachim
Ambalam, Shri Subbish
Aney, Dr. M. S.
Arumugam, Shri R. S.
Arumugham, Shri S. R.
Ashanna, Shri

Astbana, Shri Lila Dhar
Atchamamba, Dr.
Ayyakannu, Shri
Babunath Singh, Shri
Badan Singh, Ch.
Bahadur Singh, Shri
Bajaj, Shri Kamalnayan
Bakliwal, Shri
Balakrishnan, Shri
Balmiki, Shri

Banerji, Shri P. B.
Banerji, Dr. R.

Bangshi Thakur, Shri
Barman, Shri

Barrow, Shri

Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri
Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharys, Shri C. K.
Bhawani Prasad, Shri
Bholi Sardar, Shri
Bidari, Shri

Birbal Singh, Shri

Birendra Bahadur Singhji, Shri

Bist, Shri J. B. S.
Biswas, Shri Bholanath
Boroosh, Shri P. C.
Brahm Prakash, Ch.
Brajeshwar Prasad, Shri
Chanda, Shi Anil K.
Chandak, Shri

AYES
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Shri Abdul Latif (Bijnor): I wanted
to vote for ‘Ayes’.
Shri Dasaratha Deb: I wanted to
vote for ‘Noes’.

Mr. Speaker: The result of the
division is:

Chandra Shankar, Shri

Chaturvedi, Shri

Chavan, Shri D. R.

Chavda, Shri

Chettiar, Shri Ramanathan
Choudhry, Shri C. L.

Chuni Lal, Shri
Daljit Singh, Shri
Damani, Shri

Das, Dr. M. M.
Das, Shri N. T.
Dasappa, Shri
Datar, Shri
Daults, Shri P. S.
Desai, Shri Morarji

Deshmukh, Shri K. G.
Deshmukh, Dr. P. S.

Dindod, Shri

Dube, Shri Mulchand

Dublish, Shri

Dwivedi, Shri M. L.

Bacharan, Shri V.
Elayaperumal, Shri

Gackwad, Shri- Fatesinhrao

Ganapathy, Shri

Gandhi, Shri M. M.
Ganga Devi, Shrimati

Ganpati Ram, Shri

Gautam, Shri C. D.

Ghosh, Shri Atulya
Ghosh, Shri M. K.
Ghosh, Shri N. R.

Godsors, Shri S. C.

Ayes: 330.
Noes: 48
[17.2 hrs.
Jedhe, Shri G. K.

Jhunjhunwala, Shri
Jinachandran, Shri
Jogendra Sen, Shri
Jogendra Singh, Sardar
Joshi, Shri A. C.

Joshi, Shri Liladhar
Joshi, Shrimati Subhadra
Jyotishi, Pandit J. P.
Kalika Singh, Shri
Kamble, Dr.

Kanungo, Shri
Karmarkar, Shri
Kasiram, Shri Vaddipalli
Kedaris, Shri C. M.
Kesar Kumari, Shrimati
Keshava, Shri

Keskar, Dr.

Khadiwala, Shri

Khan, Shri Osman Ali
Khan, Shri Sadath Ali
Khan, Shri Shahnawaz
Khimji, Shri

Khuda Bukhsh, Shri M.
Khwaja, Shri Jamal
Kiledar, ShrigR. S.
Kistaiya, Shri

Koratkar, Shri
Kottukapally, Shri
Krishna, Shri M. R.
Krishna Chandra, Shri
Krishnamachari, Shri T. T.
Krishnappa, Shri M. V.

Gohokar, Dr. .
Gounder, Shri Doraiswami Kureel, Shri B. N.

i Lachhi Ram, Shri
Govind Das, Dr. oo
Guha, Shri A. C. Lahiri,

Gupta, Shri C. L.

Gupts, Shri Ram Krishan
Harvani, Shri Ansar
Hansda, Shri Subodh

Hathi, Shri

Hazarika, Shri J. N.

Heda, Shri
Hem Raj, Shri

Hukam Sigh, Sardar
Iqbal Singh, Sardar

Jagjivan Ram, Shri
Jain, Shri A. P.
Jain, Shri M. C.

Laskar, ShriN. C.
Laxmi Bai, Shrimati
Mafida Ahmed, Shrimati
Maiti, Shri N. B.
Majhi, Shri R. C.
Majithia, Sardar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallish, Shri U. S.
Mallik, Shri D. C.
Malvia, Shri K. B.
Malviya, Shri Motilal
Manaen, Shri
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Mandal, Shri J.

Mandal, Dr. Pashupati
Maniyangadan, Shri
‘Manjula Devi, Shrimati
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Matin, Qazi

Mehdi, Shri S. A.
Mcehta, Shri J. R.
Mehta, Shrimati Krishna
Melkote, Dr.

Minimata, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri L. N.
Mishra, Shri M. P.
Mishra, Shri R. R.
Mishra, Shri S. N.
Misra, Shri B. D.

Misra, ShriR. D.
Mohammad Akbar, Shaikh
Mohideen, Shri Gulam
Mohiuddin, Shri
Morarka, Shri
Muniswamy, Shri N.R.
Murthy, Shri B. S.
Murty, Shri M. S.
Musafir, Giani G. S.
Muthukrishnan, Shri
Nadar, Shri Thanulingam
Naidu, Shri Govindarajalu
Nair, Shri C.K.

Nair, Shri Kuttikrishnsn
Naldurgkar, Shri
Nanda, Shri

Nanjappan, Shri
Naraindin, Shri
Narasimhan, Shri
Narayanasamy, Shri R.
Nariandera Kumar, Shri
Naskar, Shri P. S.
Nathwani, Shri

Nayak, Shri Mohan
Nayar, Dr. Sushila
Negi, Shri Nek Ram
Nehru, Shri Jawaharlal
Nehru, Shrimati Uma
Onkar Lal, Shri

Padam Dev, Shri
Pahadia, Shri
Palaniyandy, Shri
Palchoudhuri, Shrimati Ila
Pande, Shri C. D.
Pandey, Shri K. N.
Pangarkar, Shri

Panna La] Shri

Parmar, Shri Deen Bandhu
Patel, Sushri Maniben
Patel, Shri N, N.

Patel, ShriP. R.

Patel, Shri Rajeshwar
Patil, Shri R. D.

Amijad Ali, Shri
Asar, Shri
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Patil, Shri S. K.
Patil, Shri T. S.
Pattabhi Raman, Shri C. R.
Pillai, Shri Thanu
Prabhakar, Shri Naval
Radha Mohan Singh, Shri
Radha Raman, Shri
Raghubir Sahai, Shri
Raghunath Singh, Shri
Raghuramaiah, Shri
Rahman, Shri M. H.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Ram Saran, Shri
Ram Shankar Lal, Shri
Ram Subhag Singh, Dr.
Ramakrishnan, Shri P, R.
Ramananda Tirtha, Swami
Ramaswamy, Shri S. V.
Ramaswamy, Shri K. S.
Ramaswamy, Shri P,
Ramaul, Shri S. N.
Ramdhani Das, Shri
Rampure, Shri M.
Ranbir Singh, Ch.
Rane, Shri
Rangareo, Shri
Rao, Shri Hanmanth
Rao, Shri Jaganatha
Rao, Shri Rajagopals
Rao, Shri Thirumala
Raut, Shri Bhola
Ray, Shrimati Renuka
Reddy, Shri K. C.
Reddy, Shri Narapa
Reddy, ShriR. L.
Reddy, Shri Ramakrishna
Reddy, Shri Rami
Reddy, Shri Viswanatha
Roy, Shri Bishwanath
Rungsung Suisa, Shri
Rup Narain, Shri
Sadhu Ram, Shri
Sahu, Shri Bhagabat
Sahu, Shri Rameshwar
Saigal, Sardar A.S.
Samanta, Shri S. C.
Samantsinhar, Dr.
Sambandam, Shri
Sankarapandian, Shri
Sarhadi, Shri Ajit Singh
Satish Chandra, Shri
Satyabhama Devi, Shrimati
Satyanarayana, Shri
Scindia, Shrimati Vijaya Raje
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shakuntala Devi, Shrimati
Shankar Deo, Shri
Shankaraiya, Shri
Sharma, Shri D. C.
NOES
Banerjee, Shri Pramathanath
Banerjee, Shri S. M.
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Sharms, Pandit K. C.
Sharma, ShriR. C.
Shastri, Pandit H.
Shastri, Shri Lal Bahadur
Shastri, Swami Ramanand
Shi vananjappa, Shri
Shobha Ram, Shri
Shree Narayan Des, Shri
Shukla, Shri Vidya Charan
Siddanajeppa, Shri
Siddiah, Shri
Singh, Shri D. N.
Singh, Shri D. P.
Singh, Shri H. P.
Singh, Shri K. N.
Singh, Shri M. N.
Sinha, Shri Anirudh
Sinha, Shri Gajendra Prasad
Sinhg, Shri Jhulan
Sinha, Shri K. P.
Sinhs, Shri Sarangdhara
Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkesh wari
Sinhasan Singh, Shri
Siva, Dr. Gangadhara
Siva Raj, Shri
Snatak, Shri Nardeo
Somani, Shri
Sonavane, Shri
Subbarayan, Dr. P.
Subramanyam, Shri T.
Sultan, Shrimati Maimoona
Sumat Prasad, Shri
Sunder Lal, Shri
Surya Prasad, Shri
Swami, Shri V. N.
Swaran Singh, Sardar
Syed Mahmud, Dr.
Tahir, Shri Mohammed
Tariq, Shri A. M.
Tewari, Shri Dwariksnath
Thomas, Shri A. M.
Tiwari, Pandit Babu Lal
Tiwari, Shri R. S.
Tiwari, Pandit D. N.
Tula Ram, Shri
Tyagi, Shri
U ike, Shri
Umrao Singh, Shri
Upadhysy, Pandit Munishwar Dutt
Upadhyaya, Shri Shiva Datt
Varms, Shri B. B.
Varmas, Shri M. L.
Varma, Shri Ramisngh Bhai
Vedakumari, Kumari M.
Vyas, ShriR. C.
Vyas, Shri Radhelal
‘Wadiwa, Shri
‘Wasnik, Shri Balkrishna
Wodeyar, Shri

Bhanja Deo Shri
Chakravartty, Shrimati Renu
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Chaudhuri, Shri Tridib Kumar
Das Gupta, Shri B.
Dasaratha Deb, Shri

Deo, Shri P. K.

Drobar, Shri

Blias, Shri Muhammed
Ghosal, Shri Aurobindo
Ghose, Shri Bimal

Ghose, Shri Subiman
Gopalan, Shri A. K.

Goray , Shri

Gupta, Shri Indrajit
Gupta, Shri Sadhan
Jadhav, Shri Yadav Narayan

Mr, Speaker: The motion is carried
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Kar, Shri Prabhat
Khushwagqt Rai, Shri
Kod iyan, Shri
Kumbhar, Shri
Kunhan, Shri
Mahagaonkar, Shri
Mahanty, Shri

Mehta, Shri Asoka
Mohan Swarup, Shri
Mukherjee, Shri H. N.
Mullick, Shri B. C.
Panjgrahi, Shri Chintamoni
Parmar, Shri K. U.

by a majority of the total member-

ship of the House and by a majority
of not less than two-thirds of the

Members present and voting,

The motion was adopted.

The First Schedule was added to the

the Bill.

Mr, Speaker:

Mr. Speaker: The question is:

“That the

Division No. 111

Abdual Latif, Shri
Abdul Slalam, Shri
Abdur Reahaman, Maulana
Achal Singh, Seth
Achar, Shri

Achint Ram, Lala
Agarwal, Shri ‘Manakbhai
Ajit Singh, Shri

Alva, Shri Joachim
Ambalam, Shri Subbiah
Aney, Dr. M. S.
Arumugam, ShriR. S.
Arumugham, Shri S. R.
Ashanna, Shri

Asthana, Shri Lila Dhar
Atchamamba, Dr.
Ayyakannu, Shri
Babunath Singh, Shri
Badan Singh, Ch.
Bahadur Singh, Shri
Bajaj, Shri Kamalnayan
Bakliwal, Shri
Balakrishnan, Shri
Balmiki, Shri

Banerji, Shri P. B.
Banerji, Dr. R.

Bangshi Thakur, Shri
Barman, Shri

Barrow, Shri

Second Schedule
stand part of the Bill”

Noes:

AYES

Barupal, Shri P. L.
Basappa, Shri

Ayes:

Parvathi Krishanan, Shrimati
Patil, Shri U. L.

Pillai, Shri Anthony
Punnoose, Shri
Rajendra Singh, Shri
Ranga, Shri

Shastri, Shri Prakash Vir
Supakar, Shri
‘Tangamani, Shri
Thakore, Shri M. B.
Vajpayee, Shri

Verma, Shri Ramji
‘Warior, Shri

The Lok Sabha divided.

Shri Vaddapalli Kasiram: My vote
has not been recorded.

Shri P. R. Ramakrishnan: My vote
has also not been recorded.

I have noted them.
Now the result of the division is:
329
46
[17.6 hrs.
Das, Shri N. T.
Dasappa, Shri
Datar, Shri

Basumatari, Shri
Bhagat, Shri B.R.
Bhagavati, Shri

Bhakt Darshan, Shri
Rhatkar, Shri
Bhattacharya, Shri C. K.
Bhawani Prasad, Shri
Bholi Sardar, Shri
Bidari, Shri

B irbal Singh, Shri
Birendra Bahadur Singhiji, Shri
Bist, Shri J. B. S.
Biswas, Shri Bholanath
Boroosh, Shri P. C.
Brahm Prakash, Ch.
Brajeshwar Prasad, Shri
Chanda, Shi Anil K.
Chandak, Shri

Chandra Shankar, Shri
Chaturvedi, Shri
Chavan, Shri D. R.
Chavda, Shri

Chettiar, Shri Ramanathan
Choudhry, Shri C. L.
Chuni Lal, Shri

Daljit Singh, Shri
Dameni, Shri

Das, Dr. M. M.

Daulta, Shri P. S.

Desai, Shri Morarji
Deshmukh, Shri K. G.
Deshmukh, Dr. P. S.
Dindod, Shri

Dube, Shri Mulchand
Dublish, Shri

Dwivedi, Shri M. L.
Bacharan, Shri V.
Elayaperumal, Shri
Gackwad, Shri Fatesinhrao
Ganapathy, Shri

Gandhi, Shri M. M.
Ganga Devi, Shrimati
Ganpati Ram, Shri
Gautam, Shri C. D.
Ghosh, Shri Atulya
Ghosh, Shri M. K.
Ghosh, Shri N. R.
Godsora, Shri S. C.
Gohokar, Dr.

Gounder, Shri Doraiswami
Govind Das, Dr.

Gubha, Shri A. C.

Gupta, Shri C. L.
Gupts, Shri Ram Krishan
Harvani, Shri Ansar
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Hansda, Shri Subodh
Hathi, Shri
Hazarika, Shri J. N.
Heda, Shri
Hem Raj, Shri
Hukam Singh, Sardar
Igbal Singh, Serdar
Jagjiven Ram, Shri
Jain, Shri A. P.
Juin, Shri M. C.
Jedhe, Shri G. K.
Jhunjhunwala, Shri
Jinachandran, Shri
Jogendra Sen, Shri
Jogendra Singh, Sardar
Joshi, Shri A. C.
Joshi, Shri Liladhar
Joshi, Shrimati Subhadra
Jyotishi, Pandit J. P.
Kalika Singh, Shri
Kamble, Dr.
Kanungo, Shri
Karmarkar, Shri
Kedaria, Shri C. M.
Kesar Kumari, Shrimati
Keshava, Shri
Keskar, Dr.
Khadiwala, Shri
Khan, Shri Osman Ali
Khan, Shri Sadath Ali
Khan, Shri Shahnawaz
Khimji, Shri
Khuda Bukhsh, Shri M.
Khwaja, Shri Jamal
Kiledar, ShriR.S.
Kistaiya, Shri
Koratkar, Shri
Kottukapally, Shri
Krishna, Shri M. R.
Krishna Chandra, Shri
Krishnamachari, Shri T. T.
Krishneppa, Shri M. V.
Rureel, Shri B. N.
Lachhi Ram, Shri
Lah iri, Shri
Laskar, Shri N. C.
Laexmi Bai, Shrimati
Mafida Ahmed, Shrimati
Maiti, Shri N. B.
Ma jhi, ShriR. C.
Majithia, Sardar
Ma laviya, Shri K. D.
Malhotra, Shri Inder J.
Malligh, Shri U. S.
Mallik, Shri D. C.
Malvia, Shri K. B.
Malviya, Shri Motilal
Managen, Shri
Mandal, Shri J.
Mandal, Dr. Pashupati
Maniyangadan, Shri
‘Manjula Devi, Shrimati
Masuriya Din, Shri

Mathur, Shri Harish Chandra
Mcehdi, Shri S. A.
Mehta, Shri J. R.
Mehta, Shrimati Krishna
Melkote. Dr.
Minimata, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri L. N.
Mishra, Shri M. P.
Mishra, Shri R. R.
Mishra, Shri S. N.
Misra, Shri B. D.
Misra, Shri R. D.
Mohammad Akbar, Shaikh
Mohideen, Shri Gulam
Mohiuddin, Shri
Morarka, Shri
Muniswamy, Shri N. R.
Murthy, Shri B. S.
Murty, Shri M. S.
Musafir, Giani G. S.
Muthukrishnan, Shri
Nader, Shri Thanulingam
Naidu, Shri Govindarajalu
Nair, Shri C. K.
Nair, Shri Kuttikrishnan
Naldurgkar, Shri
Nanda, Shri
Nanjappan, Shri
Naraindin, Shri
Narasimhan, Shri
Narayangsamy, Shri R.
Nariandera Kumar, Shri
Naskar, Shri P. S.
Nathwani, Shri
Nayak, Shri Mohan
Nayar, Dr. Sushila
Negi, Shri Nek Ram
Nehru, Shri Jawaharlal
Nehru, Shrimati Uma
Onkar Lal, Shri
Padam Dev, Shri
Pahadia, Shri
Palaniyandy, Shri
Palchoudhuri, Shrimati Jla
Pande, Shri C. D.
Pandey, Shri K. N.
Pangarkar, Shri
Panna Lal, Shri
Parmar, Shri Deen Bandhu
Patel, Sushri Maniben
Patel, Shri N. N.
Patel, Shri P. R.
Patel, Shri Rajeshwar
Patil, Shri R.D.
Patil, Shri S. K.
Patil, Shri T. S.
Pattabhi Raman, Shri C. R
Pillai, Shri Thanu
Prabhakar, Shri Naval
Radha Mohan Singh, Shri
Radha Raman, Shri
Reghubir Sahai, Shri

Raghunath Singh, Shri
Raghuramaish, Shri
Rahman, Shri M. H.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Ram Saran, Shri

Ram Shankar Lal, Shri
Ram Subhag Singh, Dr.
Ramakrishnan, Shri P. R.
Ramananda T irtha, Swami
Ramaswamy, Shri S. V.
Ramaswamy, Shri K. S.
Ramaswamy, Shri P.
Ramaul, Shri S, N.
Ramdhani Das, Shri

Rampure, Shri M,

Ranbir Singh, Ch.

Rane, Shri

Rangarao, Shri

Rao, Shri Hanmanth
Rao, Shri Jaganatha

Rao, Shri Rajagopala
Rao, Shri Thirumala
Raut, Shri Bhola

Ray, Shrimati Renuka
Reddy, Shri K. C.
Reddy, Shri Narapa
Reddy, ShriR. L.
Reddy, Shri Ramakrishne
Reddy, Shri Rami
Reddy, Shri Viswanatha
Roy, Shri Bishwanath
Rungsung Suisa, Shri
Rup Narain, Shri
Sadhu Ram, Shri
Sabu, Shri Bhagabat
Sahu, Shri Rameshwar
Saigal, Sardar A.S.
Samaenta, Shri S. C.
Samantsinhar, Dr.
Sambandam, Shri
Sankarapand ian, Shri
Sarhadi, Shri Ajit Singh
Satish Chandra, Shri
Satyabhama Devi, Shrimati
Satyanarayana, Shri
Scindia, Shrimati Vijaya Raje
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shakuntala Devi, Shrimati
Shankar Deo, Shri
Shankaraiya, Shri
Sharma, Shri D. C.
Sharma, Pandit K. C.
Sharma, Shri R. C.
Shastri, Pandit H.
Shastri, Shri Lal Bahadur
Shastri, Swami Ramanand
Shivananjappa, Shri
Shobha Ram , Shri

Shree Narayan Das, Shri

Shukla, Shri Vidys Charan

Siddananjappa, Shri



6603 Acquired
Territories

Siddiah, Shri

Singh, Shri D. N.

Singh, Shri D. P.

Singh, Shri H. P.

Singh, Shri K. N.

Singh, Shri M. N.

Sinha, Shri Anirudh

Sinha, Shri Gajendra Prasad
Sinha, Shri JThulan

Sinha, Shri K. P.

Sinha, Shri Sarangdhara

§ inha, Shri Satya Narayan
Sinha, Shri Satyendra Narayan
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri

Siva, Dr. Gangadhara

Siva Raj, Shri

Am jad Ali, Shri

Assar, Shri

Banerjee, Shri Pramathanath
Banerjee, Shri S. M.

Bhanja Deo, Shri
Chakravartty, Shrimati Renu
Chaudhuri, Shri Tridib Kumar
Das Gupta, Shri B.
Dasaratha Deb, Shri

Deo, Shri P. K.

Drohar, Shri

Bligs, Shri Muhammed
Ghosal, Shri Aurobindo
Ghose, Shri Bimal

Ghose, Shri Subiman
Gopalan, Shri A. K.

Mr, Speaker: The motion is carried
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Snatak, Shri Nardeo
Somani, Shri

Sonavane, Shri
Subbarayan, Dr. P.
Subramanyam, Shri T.
Sultan, Shrimati Maimoona
Sumat Prasad, Shri
Sunder Lal, Shri

Surya Prasad, Shri
Swami, Shri V. N.
Swaran Singh, Sardar
Syed Mahmud, Dr.
‘Tahir, Shri Mohammed
Tariq, Shri A. M.
Tewari, Shri Dwarikanath
‘Thomas, Shri A. M.
‘Tiwari, Pandit Babu Lal

NOES

Goray, Shri

Gupta, Shri Indrajit
Gupta, Shri Sadhan
Jadhav, Shri Yadav Narayan
Kar, Shri Prabhat
Khushwagqt Rai, Shri
Kodiyan, Shri
Kumbbhar, Shri
Kunhan, Shri
Mahagaonkar, Shri
Mahanty, Shri

Mehta, Shri Asoka
Mohan Swarup, Shri
Mukherjee, Shri H. N.
Mullick, Shri B. C.
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Tiwari, Shri R. S.

Tiwari, Pandit D. N.

Tula Ram, Shri

Tyagi, Shri

Uike, Shri

Unmrao Singh, Shri
Upadhyay, Pandit Munishwar Dutt
Upadhyaye, Shri Shiva Datt
Varma, Shri B. B.

Varma, Shri M. L.

Varma, Shri Ramsingh Bhai
Vedakumari, Kumari M.
Vyas, Shri R. C.

Vyas, Shri Radhelal
Wadiwa, Shri

‘Wasnik, Shri Balkrishna
‘Wodeyar, Shri

Panigrahi, Shri Chintamoni
Parmar, Shri K. U.
Parvathi Krishnan, Shrimati
Patil, Shri U. L.

Pillai, Shri Anthony
Punnoose, Shri

Rajendra Sigh, Shri

Ram Garib, Shri

Ranga, Shri

Shastri, Shri Prakash Vir
Supakar, Shri

‘Tangamani, Shri

Thakore, Shri M. B.
Verma, Shri Ramji

‘Warior, Shri

Dr. Govind Das (Jabalpur): There

by a majority of the total member-
ship of the House and by a majority
of not less than two-thirds of the
Members present and voting.

The motion was adopted.

The Second Schedule was added to
the Bill,

Mr. Speaker: The question is:

“That Clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Tyagi: A vote must be taken
on this also.

should be a division.

Shri Tyagi: Two-thirds majority is
needed for this also.

Mr. Speaker: It is not necessary.
The hon. Prime Minister.

Shri Jawaharlal Nehru: Sir, we
have discussed this amending Bill at
considerable length bringing out all
its aspects. I do not think I can, or
need, add anything more to what I
have said. Sir, I beg to move:

“That the Bill be passed.”

Mr. Speaker: Let the lobbies be
cleared.

Shri Sadhan Gupta rose—

Mr. Speaker: I am not going to
allow any discussion during the third
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reading. We have devoted sufficient
time already. There is a special
understanding about. 1. Mr, Speaker: He says he has voted
Hon. Members will get ready to wrongly. Plus one for ‘Ayes’.
vote. I will put the motion to the
vote of the House. Shri M. B. Thakore: I vote for
The question is: ‘Noes'.
“That the Bill be passed.” Mr. Speaker: Plus one for ‘Noes’.

The Lok Sabha divided:
Dr. Syed Mahmud: I vote for The result of the division is as

Ayes. follows:

Shri Chintamoni Panigrahi: He has Ayes: 328
voted. The light is on. He says he Noes: 47
has not voted.

AYES

Division No. 12]
Abdual Latif, Shri

Birendra Bahadur Singhji, Shri

[17.11 hrs.

Gounder, Shri Doraiswami

Abdul Salam, Shri Bist, Shri J. B. S. Govind Das, Dr.
Abdur Rahman, Maulana Biswas, Shri Bholan.th Guha, Shri A. C.
Achal Singh, Seth Borooah, Shri P. C. Gupta, Shri C. L.
Achar, Shri Brahm Prakasb, Ch. Gupta, Shri Ram Krishan
Achint Ram, Lala Brajeshwar Prasad, Shri Harvani, Shri Ansar
Agarwal, Shri Manakbhai Chanda, Shi Anil K. Hansda, Shri Subodh
Ajit Singh, Shri Chandak, Shri Hathi, Shri

Alva, Shri Joachim Chandra Shankar, Shri Hazarika, Shri J. N.
Ambalam, Shri Subbiah Chaturvedi, Shri Heda, Shri

Aney Dr.M.S. Chavan, Shri D. R. Hem Raj, Shri
Arumugam, Shri R. S. Chavda, Shri Hukam Singh, Sardar

Arumugham, Shri S. R.

Chettiar, Shri Ramanathan

Igbal Singh, Serdar

Ashanna, Shri Choudhry, Shri C. L. Jagjivan Ram, Shri
Asthana, Shri Lila Dhar Chuni Lal, Shri Jain, Shri A. P.
Atchamamba, Dr. Daljit Singh, Shri Jain, Shri M. C.
Ayyakannu, Shri Damani, Shri Jedhe, Shri G. K.
Babunath Singh, Shri Das, Dr. M. M. Jhunjhunwala, Shri
Badan Singh, Ch. Das, Shri N. T. Jinachandran, Shri
Bahadur Singh, Shri Dasappa, Shri Jogendra Sen, Shri
Bajaj, Shri Kamalnayan Datar, Shri Jogendra Singh, Sardar
Bakliwal, Shri Daulta, Shri P. S. Joshi, Sbri A. C.
Balakrishnan, Shri Desai, Shri Morarji Joshi, Shri Liladhar
Balmiki, Shri Deshmukb, Shri K. G. Joshi, Shrimati Subhadra
Banerji, Shri P. B. Deshmukb, Dr. P. S. Jyotishi, Pandit J. P.
Banerji, Dr. R. Dindod, Shri Kalika Singh, Shri
Bangshi Thakur, Shri Dube, Shri Mulchand Kamble, Dr.

Barman, Shri Dublish, Shri Kanungo, Shri

Barrow, Shri Dwivedi, Shri M. L. Karmarkar, Shri

Barupal, Shri P. L.

Eacharan, Shri V.

Kagiram, Shri Vaddipalli

Basappa, Shri Elaysperumal, Shri Kedaris, Shri C. M.
Basumatari, Shri Gackwad, Shri Fatesinhrao Kesar Kumari, Shrimati
Bhagat, Shri B. R. Ganapathy, Shri Keshava, Shri
Bhagavati, Shri Gandhi, Shri M. M. Keskar, Dr.
Bhakt Darshan, Shri Ganga Devi, Shrimati Khadiwala, Shri
Bhatkar, Shri Ganpati Ram, Shri E:::. Shri Osman Ali

. Gautam, Shri C. D. , Shri Sadath Ali
Bhattacharys, Shii C. K. Ghosh, Shri Atulya Khan, Shri Shahnawaz
Bhawani Prasad, Shri Ghosh, Shi M. K. Khimii, Shri
Bholi Sardar, Shri Ghosh, Shri N. R. Khuda Bukhsh, Shri M.
Bidari, Shri Godsora, Shri S. C. Khwais, Shri Jamal

Gohokar, Dr. Kiledar, Shri R. S.

Birbal Singh, Shri
1667 (Ai) LS—9,
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Kistaiys, Shri
Koratkar, Shri
Kottukapally, Shri
Krishoa, Shri M. R.
Krishna Chandra, Shri
Krishnamachari, Shri T. T.
Krishnapps, Shri M. V.
Kureel, Shri B. N.
Lachhi Ram, Shri
Lah iri, Shri
Laskar, Shri N. C.
Laxmi Bai, Shrimati
Mafida Ahmed, Shrimati
Majhi. Shri R. C.
Maijithia, Sardar
Malaviya, Shri K. D.
Malhotrs, Shri Inder J.
Mallish, Shri U. S.
Mallik, Shri D. C.
Malvia, Shri K. B.
Malviya, Shri Motilal
Mansen, Shri
Mandal, Shri J.
Mandal, Dr. Pashupati
Maniyangadan, Shri
Manijula Devi, Shrimati
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mehdi, Shri S. A.
Mehta, Shri J. R,
Mehta, Shrimati Krishna
Melkote, Dr.
Minimata, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri L. N.
Mishra, Shri M. P,
Mishra, Shri R. R.
Mishra, Shri S. N.
Misrs, Shri B. D.
Misra, Shri R. D.
Mohammad Akbar, Shaikh
Mohideen, Shri Gulam
Mobjuddin, Shri
Morarka, Shri
Muniswamy, Shri N. R.
Murthy, Shri B. S.
Murty, Shri M. S.
Musafir, Giani G. S.
Muthukrishnan, Shri
Nadar, Shri Thanulingam
Naidu, Shri Govindarajalu
Nair, Shri C. K.
Nair Shri Kuttikrishnsn
Nrldurgkar, Shri
Nanda, Shri
Nanjappa, Shri
Narsindin, Shri
Narasimhan, Shri
Naraysnasamy, Shri R.

DECEMBER 20, 1960

Narjandera Rumar, Shri
Naskar, Shri P. S.
Nathwani, Shri

Nayak, Shri Mohan
Nayar, Dr. Sushila
Negi, Shri Nek Ram
Nehru, Shri Jawaharlal
Nehru, Shrimati Uma
Onkar Lal, Shri

Padam Dev, Shri
Pahadia, Shri
Palaniyandy, Shri
Palchoudhuri, Shrimati Ila
Pande, Shri C. D.
Pandey, Shri K. N.
Pangarkar, Shri

Panna Lal, Shri

Parmar, Shri Deen Bandhu
Patel, Sushri Maniben
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri S. K.

Patil, Shri T. S.
Pattabhi Raman, Shri C. R.
Pillai, Shri Thanu
Prabhakar, Shri Naval
Radha Mohan Singh, Shri
Radha Raman, Shri
Raghubir Sahai, Shri
Raghunath Singh, Shri
Raghuramaish, Shri
Rshman, Shri M. H.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Ram Saran Shri

Ram Shankar Lal, Shri
Ram Subhag Singh, Dr.
Ramakrishoan, Shri P. R.
Ramananda Tirtha, Swami
Ramaswamy, Shri S. V.
Ramaswamy, Shri K. S.
Ramaswamy , Shri P.
Ramaul, Shri S. N.
Ramdhani Das, Shri
Rampure, Shri M.
Ranbir Singh Ch.

Rane, Shri

Rangarao, Shri

Rao, Shri Hanmaath
Rao, Shri Jaganatha

Rao, Shri Rajagopala
Rao, Shri Thirumala
Raut, Shri Bhola

Ray, Shrimati Renuka
Reddy, Sari K. C.
Reddy, Shri Narapa
Reddy, SbriR. L.
Reddy, Shri Ramakrishna
Reddy, Shri Rami
Reddy, Shri Viswanatha
Roy, Shri Bishwanath

(Merger) Bill

6608
and Constitution

(Ninth Amendment) Bill

Rungsung Suisa, Shri
Rup Narain, Shri
Sadhu Ram, Shri
Sahu, Shri Bhagabat

Sahu, Shri Rameshwar
Saigal, Sardar A.S.
Samanta, Shri S. C.
Samantsinhar, Dr.
Sambandam, Shri
Sankarapandian, Shri
Sarhadi, Shri Ajit Singh
Satish Chandra, Shri
Satyabhama Devi, Shrimati
Satyanarayana, Shri
Scindia, Shrimati Vijaya Raje
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shakuntala Devi, Shrimati
Shankar Deo, Shri
Shankaraiya, Shri

Sharma, Shri D. C.
Sharma, Pandit K. C.
Sharma, Shri R. C.
Shastri, Pandit H.

Shastri, Shri Lal Bahadur
Shastri, Swami Ramanand
Shivananjappa, Shri
Shobha Ram , Shri

Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Siddiah, Shri

Singh, Shri D. N.

Singh, Shri D. P.

Singh, Shri H. P.

Singh, Shri K. N.

Singh, Shri M. N.

Sinha, Shri Anirudh

Sinha, Shri Gajendra Prasad
Sinha, Shri Jhulan

Sinha, Shri K. P.

Sinha, Shri Sarangdhara
Sinha, Shri Satya Narayan
Sinha, Shri Satyendra Narayan
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri

Siva, Dr. Gangadbara

Siva Raij, Shri

Snatak, Shri Nardeo
Somani, Shri

Sonavane, Shri

Subbarayan, Dr. P.
Subramanyam, Sbri T.
Sultan, Shrimati Maimoona
Sumat Prasad, Shri

Sunder Lal, Shri

Surya Prasad, Shri

Swami, Shri V. N.

Swaran Singh, Sardar
Syed Mahmud, Dr.
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Tahir, Shri Mohammed
Tariq, Shri A. M.
‘Tewari, Shri Dwarikanath
Thomas, Shri A. M.
Tiwari, Pandit Babu Lal
Tiwari, Shri R. S.
Tiwari, Pandit D. N.
Tula Ram, Shri

Amjad Ali, Sbri

Assar, Shri

Bancrjee, Shri Pramathanath
Banerjee, Shri S. M.
Bhanja Deo, Shri
Chakravartty, Shrimati Renu
Chaturvedi, Shri

Das Gupta, Shti B.
Dasaratha Deb, Shri

Deo, Shri P.K.

Drohar, Shri

Blias, Shri Muhammed
Ghosal, Shri Aurobindo
Ghose, Shri Bimal

Ghose, Shri Subiman
Gopalan, Shri A, K.

Tyagi, Shri

Uike, Shri

Umrao Singh, Shri

Upadhyay, Pandit Munishwar Dutt
Upadhyaya, Shri Shiva Datt
Varma, Shri B. B.

Varma, Shri M. L.

NOES

Goray, Shri

Gupta, Shri Indrajit

Gupta, Shri Sadhan
Jadhav, Shri Yadav Narayan
Kar, Shri Prabhat
Khushwagqt Rai, Shri
Kodiyan, Shri

Kumbhar, Shri

Kunhan, Shri
Mahagaonkar, Shri
Mahanty, Shri

Mcehta, Shri Asoka

Mohan Swarup, Shri
Mukherjee, Shri H. N.
Mullick, Shri B. C.
Panigrahi, Shri Chintamoni

Varma, Shri Ramsingh Bhai
Vedakumari, Kumari M.
Vyas, ShriR. C.

Vyas, Shri Radhelal
‘Wadiwa, Shri

Wasnik, Shri Balkrishna
Wodeyar, Shri

Parmar, ShriK. U.
Parvathi Krishnan, Shrimati
Patil, Shri U. L.

Pillai, Shri Anthony
Punnoose, Shri

Rajendra Singh, Shri
Ram Garib, Shri

Ranga, Shri

Shastri, Shri Prakash Vir
Supakar, Shri
Tangamani, Shri §
Thakore, Shri M. B.
Vajpayee, Shri
Vermas,Shri Ramji
Warior, Shri

Mr. Speaker: The ‘Ayes’ have it, the
‘Ayes’ have it.

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting.

The motion was adopted.

Mr. Speaker: The Constitution
(Ninth Amendment) Bill, 1960 is
passed.

We will now take up the Acquired
Territories (Merger) Bill. May I put
all the clauses to the vote of the
House together?

Some Hon, Members: Yes.

Mr. Speaker: The question is:

“That clauses 2 to 11 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 11 were added to the Bill.

The First Schedule and the Second
Schedule were added to the Bill.

Clause 1 was added to the Bill,

The Enacting Formula and the Title
were added to the Bill,
Shri Jawaharlal Nehru: I beg to

move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

17-20 hrs,

*CENTRAL INSTITUTE OF
FISHERIES EDUCATION

Mr. Speaker: The House will now
take up the half-an-hour discussion
on the Central Institute of Fisheries
Education.

Shri Warior (Trichur): After a
strenuous day, it is my painful duty
to raise this subject for a half-an-
hour discussion, but since we are at
the fag end of this Session, I think
this is the last opportunity which I
may get to do so. The main point
is about the report of the Committee

*Half-an-hour discussion.





